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THE ANDHRA PRADESH CHARITABLE AND HINDU

RELIGTIOUS INSTITUTIONS AND ENDOWMENTS
ACT, 1987.

Act No. 30 of 1987*.
[13th May, 1987.1

An Act to consolidate and amend the law
relating to the administration anad
governance of Charitable ‘and Hindu
Religious Institutions and Endowments
in the State of Andhra Pradesh.

Be ‘it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Thirty-eighth Year of the Republic
of India as follows:-

CHAPTER~I
Preliminary

1. (1) This Act may be called thefswort title
Andhra Pradesh Charitable and Hindujextent,
Religious Institutions and Endowments ?PPlications

Act, 1987, - and commence-
) ’ ment,

? +*Received the assent of the President or the 15th May,
1987, For Statement of ﬂhiects and Reasons, please see the
Andhra Pradesh Gazette, Part I¥-A, Extraordinary, dated the
4th april, 1987 at |pages 150 to 151.
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Central Act
29 of 1954,

- institution or other person;
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(2) It extends to the whole of the State of Andhra
Pradesh. : :
(3) It applies to—

(a) all public charitable institutions and eadow-
ments, whether registered or not, in accordance with
the provisions of this Act, other than Wakfs governed
by the provisions of the Wakf Act, 1954,

Explanation:—In this clause, the expression
“public charitable institutions and endowments” shall
include every charitable institution or endowment the
administration of which is for the. time being vested
in any department of Government, or Civil Court,
Zilla Praja Parishad, Municipality or ‘othgr local
authority, or any company, society, organisation,

.

(b) all . Hindu public religious institutions
and endowments whether registered or not in accordance
with the provisions of this Act.

_ (4) It shall come into force on such date as the
State Government may, by notification in the Andhra
Pradesh Gazette, appoint. '

2. In this Act, unless the context- otherwise

requires—

(1) ‘archaka’ includes a Pujari, Panda, an
Archakatvam Mirasidar or other person, who personally
performs or conducts agy archana, puja or other ritual;

(2) ‘Assistant Commissioner’ means the Assistant
Commissioner appointed under sub-seciion (1) of
section 3 and includes -every officer who for the time
being exercises the powers and performs the functions
of an Assistant Commissioner under this Act or the
rules made thereunder in respect of any charitable or

xeligious institutions or endowments, as specified in sub-

section (5) of section 3;
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(3) ‘churiuble endowment’ means all property
given or endowed for any charitable purpose;

Explanation-l:—Any property which belonged to
or was given or endowed for.the support or maintenance
of a charitable institstion or which was given, endowed
or used as of right for any charitable purpose shall be
deenied to be a charitable endowment within the
meaning of this definition, nofwithstading that before
or after the commencement of this Act, the charitable
institution has ceased to exist ot ceased to be used for
any charitable purposc or the charity has ceased to be
peeformed.

Explanation-H:—Any Inam granted to a service
holder or to an cmployee of a Charitable institution for
tiie performance of any charity or service in connection
with a charitable institution shall not be deemed to be
a personal gift to the service holder or to the employees
notwithstanding the grant of ryotwari patta to such
service holder or ecmployee under the Andhra Pradesh
(Andhra Area) Inams (Abolition and Conversion into
Ryotwari) Act. 1956, but shall be deemed to be a fctUI of
charitable endowment; )

(4) ‘charitable institution’ nicans any éstablish-
nent, undertaking, organisation or association formed
for & charitable purpose and includes a specific endow-
ment and dharmadavam;

{5) ‘charitable purpose’ includes—
(a) relief of poverty or distress;
(b) cducatiun; _
(¢) medical relict:
(dy advanccment of aﬁy other object of
utifity or welfare to the general public or a section

thercaf not being an object of an exclusively religious
NALGIC,
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(6) ‘Commissioner’ means the Commissioner and
the Additional Commissioner appointed under sub-
section (1) of section 3 and includes every officer who
for the time being exercises the powers and - perfornis
the functions of a Commissioner under this Act or the
rules made, thereunder in respect of any -charitable or
religious institution or endowment as sgecified in sub-
section (5) of section 3;

(7) ‘Common Good Fund, means the Andhra
Pradesh Hindu Charitable apd” Religious Institution
and Endowments Common SYood F ..md, or the Andhra
Pradeshy Charitable. Irsatutions and  Endowments
Common Good Fund a4s the casc may be, created under
sub-section (1) of section 70.

(8) *Court’ means—

(i) in" relation lp a charitable or religious
institution or endowment situated within tie limits of
the Municipal Corporation of I-Tyderabad the City
Civil Court, Hyderabad;

(ii) in relation to a charitable or religious
institution or endowment situated elsewhere in the
State, the Subordinate Judge’s Court having Jurisdic-
tion over the area in Whlch the Su]d institution or
endowment is situate or, if there is no such court the
District Court having Jurisdiction over such arga;

(iii) in relation toa spec:ﬁc endowment attached
to a charitable or religious institution, the Court which
would have 1unsd1ct1on as aforesaid in relation to such
charitable or religious institution;

(iv) in relation to a specific endowment attached
to two or more such institutions, any Court which would
have ]ul‘iSdICtIOD as aforesaid in relation to either or
any of such imstitutions;

(9) ‘Deputy Commissioner’ means the Deputy
Commissionér appointed under sub-section (1) of
section 3 and includes every officer who for the time
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being exercises the powers and performs the functions
of a Deputy Commissioner under this Act or the rules
made thereunder in respect of any charitable or
relizious institution or eéndownient as specified in sub-
section 55) of section 3;

(10) ‘Dharmadayam’ means any amount charged
or collected under whatever name, according to custom
or usage of any business or trade or the agreement
between the ‘parties relating to any transaction or
otherwise from any party to the said transactions, as
being intend to be used for a charitable or a religious
purpose;

(11) ‘dittam’ means the schedule of articles and
other reguirements of worship or oflering in connection
with the daily dhepa, deepa, naivedyam, pachikam,
paricharikam and other general, special or  periodical
services, ceremonies or observances in the institution,
endowntent, math or specific  endowment, as the case
nmay be;

(12) ‘Endowment Administration,. Fund’ incans
the Andhra Pradesh Charitable and Hindu Religious

~Institutions and Endowments Administration Fund

established under sub-section (1) of section 69;

(13) “Executive Officer’ means an Officer appoin-
ted as such under any of the provisions of this Act;

{14} ‘Government means the State Government;

(15) ‘hereditary Oflice-holder’ means any officc-
holder including Pedda Jeeyangar, China Jeeyangar,
a Mirasidar and an Archaka of a charitable or religious
institution or cndowment the succession to whosce office
devolves according to the rule of succession laid down
by the founder or according to the usage or custom
applicable to the institution or endowment or according
lo the law of succession for the time being in force, as
the case may be; '
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(16) “nereditary irusice’ mcans the  trusiee of a
chaiilable or religious institwion or crdowrent  the
suecession to whose ofiice devolves according to the rule
of succession laid down by the fouader or accorging v
usage or custoin applicebie to the instiu.i.n or cudow-
men. or according to the faw of suseession for the time
acing in force, as the case may be;

(17) ‘math’ wcans a Lindu reiigious icstitution
presided over by a peison, whose principal duty is to
cngage himsclf in the teaching &ud propagation of
Hindu religion and philosopily 2 e teaclungs and
philosophy of the denominziicn, scer or sampradaya (o
which the math belongs and in  impatting religious
instruction and training and rendering spiritual service
or who excreises or claims to exercise spiritual headship
over a bedy of disciples; and includes any place ot
places of religious worship, instruction or training
which are appurtenant to tue institution;

(18) ‘person having interest” includes—

(a) in the case of a math, a discipic of the
math or a person of the reiigicus persuation to  which
the math belongs;

(b) in the case of a charitable inslitution or
endowmsnt or a religicus institution other than a mati
or a religious endowment, a perscn who 13 entitled to
attend at or is in the haoit of atiending the performancs
of service, charity or worship connectzd with the insti-
tution or endowment or who is entitfcd to partake or
is in the habit of partzking in the benefit of any chavity
or the distribution of gifis thereat;

{c) in the case of a specific  endowment,
persen who Js entitled to attend at or is in the habit of
attending the performance of the service or charity or
who is eatitled to partake or is in the habit of partaking
in Lhe benelit of the charity; -




401

(19) ‘prescribed’ means prescribed by rules made
Ly the Goverament under this Act;

(20) *Regionul Joint Commissioner’ means  the
Regional Jum Conunissioner  appeinted under  sub-
section (1) of section 3 and inciudes every officer who
for the timae beiny cxoiclies the powers and performs
the functions of a :lcgiond Jokt Commissioner under
this Act or the rules made thercunder in respect of
any chardable or retigious Instuaiion or endowment as
sneuified in sub-sovtion (5) of section 3;

(21) ‘relisious charity’ means a public charily
associuted with a  fiim!ls fesdival or  obszrvance of a
reficious character ¢ eonnacied with a religious
instilution or not,

(22) ‘creligious crdowments” means  property
(including meveabls property), and  religious ofierings
whethier in cash or kind, given or endowed for the
support of a religious institution or given or endowed
for the pr-:fnnwnm. of any service or charity of a
public naturc connecied therewith or of any other
religious charity; and incledes the institution concerned
and also the promises thereof.

Explanaiion-iz——a li property which Dbelonged to
or was given or endowed {or the support of a rcligious
institution, or which was given or endowed for the
performance of any  service or. charity of a  public
pature connected therewith  or of any other religious
charity shall be deemed to be a religious endowinent
within the meaning of this definition, notwithstanding
that, whether before or olter the commencement of this
Act, the religions institution has ceased fo exist ar
ceascrl to be used as a place of religious worship or
instruction or (he service or charity has ceased to be
pcrformcd.

Puplenstior-thi—~Any Inan mranted to an archiela,
service- holdcr or other emplovee of a religious  Tnstitu-
tion for the performance of any service or charity  in

Fo 1953—27
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connection with a religious institution shall not he
deemed to be a personal gift to the archaka, service-
holder or employee, notwithstanding the grant of ryot-
wari patta to an archaka, service-holder or  empluyee
under the Andhra Pradesh (Andhra Arza) Inams (Abo-
lition and Conversion into Ryotwari) Act, 1256 but
shall be deemed to be a religious endowment; '

(23) ‘religious institution’ means a nath,
temple or specific endowment and includes a Brinda-
van, Samadhi or any other institution established or
maintained for a religiowis purpose;

(24) ‘Revenue Divisional Officer” means  any
officer in-charge of a revenue division and includes =2
Deputy Cotlector, a  Sub-Coliector and an  Assistant
Collector; )

(25) ‘Specific Endowmenl” means any property
or money endowed for the performance of any specific
service or charity in a charitable or religious institution
or for the preformance of any other charity, religious
or otherwise;

Explanation-I:—-Two or more endowments of  the
nature specificd in this clause, the administration of
which is vested in a common trustee. or which are
managed under a common scheme settled shall be cons-
trued as a single specific cndowment for the ~ purpose

of this Act;

Explanationil:—Where a  specific  endowment
attached to a charitable or religious institution is situ-
ated partly within the Statc and partly outside  the
State, control shall be exercised in accordance with the
provisions of this Act over the whole of the specific
endowment provided the charitable or religious institu-
tion is situated within the State; .

(26) ‘State’ means the State of Andhra Pradesh;

(27) ‘Temple’ means a place by whatever desig-
nation known used as a place of public religious wor-
ship, and dedicated to, or for the benefit of, or used as
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, ,
of right by the Hindu community or any section thereof;
a3 a place of public religious worship and includes sub-
shrines, utsava mandapas, {anks and other necessary
appurtenant structures and land;

Explanadon:-—A place of worship where the public
ot 2 section thereof have unrestricted access or declared
as a private place of worship by court or other antho-
rity but notwithstanding any such declaration, public or
2 secticu thereof has unrestricted access to such place
and includes a temple which is maintained within the
resicdential premises, if offerings or gifts are received by
the person managing the temple from the public or a
section thareof at the time of worship or- other religious
feaction skall be dewmed to be a temple;

(223 “Tirumala Tirupati Devasihapams” means
the temples specified in ihe First Schedule end the
endowments and properiics thereof and shall iaclude
the cducational  institutions and  the othe;  insti-
titions specified in the Scoond Schedule and the endow-
monts and preperties thercof and the Tirwmala Tirupati
Tevasihanams shall be decmed to be constituted into a
single religious institution for the purposes of this Act

(29) ‘trustee’ means any person whether kubem
235 mathadhipathi, molant, dharmakarta mutatvally,
muittazim or by any cther name, in whom either ajone
or i assoclation with any otier person, the administra-
tion and management of » charitable or religious institu-
tion or encdowment are vested; and includes @ Board of
Trustees; ’

{30) any :cference to ‘Hindu’ shall be construed
as including 2 reference to a person prafessing Budhist,

Jaip, or Sikh relizion, and the reference to Hindu -

religious institutions shall be construed accordingly;

(31) woerds and expressions used in this Act, but
not defined herein, shall have the meaning assigned to
thein in the relevant Acts, .
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CHAPTERAIL

COMMISSIONER, ADDITIONAL COMMISSIONER,
REGIONAL JOINT COMMISSIONER, ETC,
AND THEIR POWERS AND FUNCTIONS,

3. (I} Subject to the provisions of section 4, the
Government shall appo'nt a Commissioner, Additional
Commissioner and such number of Regional Joint
Conimissioners, Deputy Commissioners and Assistant
Cowmissioners as they think fit for the purpose of exer-
cisiig the powers and performing the functions con-
ferred on or entrusted to them by or under this Act.

(2) The Commissioner, the Additional Commis-
sicuer and every Regional Joint Commissioner, Deputy
Commissioner or Assistant Commissioner appointed
under sub-scction (1} exercising the powers and perfor-
ming the functions as aforesaid in respect of religious
institutions or endowments, shall be ‘a person professing
Iiiadu religion and shall cease to exercise those powers
and perform those functions when he ceasds to profess
that religion,

(3) The conditions of scrvice of the officers
apnointed under sub-section (1), shall be such as may
be determined by the Government.

(4} The officers appointed under  sub-section
(1) shall be the employecs of the Government and their -
salaries, allowances. pensions and olher remuneration
shall be paid in the first instance out of the Consolidated
Fund of the State and subsequently reimbursed from
the Endowments Administration Fund.

(5) The Government may direct the Commis-
sicner, Additional Conimissioner and cvefry Regional
Joint Commissioner, Deputy Commissioner or- Assistant
Commissioner appointed under sub-section (1) o exet-
cire (he powers and perform the functions conferred on
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or ¢nirusied to the Commijssioner, Additional Comnil
sioner or Regional Joint Commissioner, Deputy
missioner or As sistant Coemmissioner, as the case ir
be, by or under this Act in respect of chariiable or
relipious Institutinns or endowments,
4. (1) A person to be appointed as the Commis- Quitina:

. foins for
. sicaer, shall be one— appaintment

of Comuniss-
(a) who Is holding or nas held a post of the ioner, etc.

District Collector or a post not lower in rank than
thai of a District Collector in any other service in the
State; or

{b) who is holding or has Leld a post in thc
\nchra Pradesh State Hizher Judicial Service; or

{c) who has at least tefi years practlcu., as an
Advocate of the High Court of Andhra Pradeshk or of
the Supreme Court; or

{d) who has been holding the post of Addi-
tional Commissioner:

Provided that no person shall be eligible for
appciniment as Commissioner unless he has completed
the age of forty-ive years.

(2) A person to be appointed as an Additional
Cowmissioner shail be one who has besn holding the
gost of Joint Comumissioner or Regional Joint Commis-
sicner for a period of notess than five years,

(3) A person to be appointed as a Regional Joint
Commissioner shail be one, who has been holding the
post of a Deputy Commissioner for not less than four
AL

{4} A person to be appointed as a Deputy Com-
missioner shall be one—-

(&) who has at least iive years of practice as
an Advocate of the High Court of Andhra Pradesh or
the Supreme Court, by dircet recruitment; or
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(b) who has beca holding the post of an A58:5-
tant Commissioner for not less than iive years, Ly pro-
motion; o

_ (¢) who has been holding an couivawen; post
of Deputy Coiumissioner in the sirvics of ibe Tirenzla
Tirupatii Devasthanaws, by iransfer.

(3) A person to be  uppointed as 2o Assistant,
Cominissicner shall be one——

{a) who has bce_n for .ot less than three years
as an Advocats of the High Court of Andhra Pradesh,
by direct recruitment; or

(b) who has been hokling for not less than
three years the post of Superintendent in the Endow-
ments Department or the post of an Executive Officer
of the prescribed grade, by promotion;

(¢) who has been holding an equivaleni post
of Assistant Commissioner in any of the ckeritable or
religious institutions or erdowmente published under
cluuse (a) of section 6 inciuding a person in the service
of the Tirumala Tirnpathi Devasthanams, by transfer;

Provided that im the case of Deputy Commis-
sioners and Assistant Commissioners the anmber oOF
pozts to be filled by Direct recruitnent shali not vxeeed
one-fifth of the cadre strength of each category.

State 10 ba 5. For the purposes of this Act, the Commissioner

fc‘;:gflf ioto shail with the previous approval of the Governmeut

dizision snd divide the State into such number of regions and each

gub-divisions gch region into such number of divisions and each such

orts aot . division into such number of sub-divisions as he ey
deem fit. Each region shall be in the charge of a Regional
Joint Commissioner, each division shail be in the charge
of & Deputy Commissioner and cack sut-division shall
be in the charge of an Assistant Conmunissicner:

Provided that it shall be lawfai for the Govern-
ment to appoint a Regional Joint . Cemmissioner for
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aiere regions than one or a Deputy Commissioner for
more divisions than one or an Assistant Commissioner
far more sub-divisions than one,

6. The Commissioner shall prepare separately and

4 . . . P tian
pulidisk in the prescribed manner, a list of— a;edp;f&]};w
{a) (D) the charitable institutions and endowments; ﬂ?ﬁh‘;fr,u{,h
or and religious -
institutions
(u) the religious institutions and endowments undnglgg“&o
other than maths;

basis of
whese annual income as calculated for the purpose of income.

levy of coatribution under section 65 exceeds rupees
five lakhs;

(b) (i) the charitable mstltunons and endow-
ments;

(ii) the religious institutions and endowments,
other than maths;
whose annual income caiculated as aforesaid exceeds

rupees fifty thousand but does mot exceed rupees five
lakhs;

(c) (i) the charitable insiitittons and endow-
ments; or

(ii) the religious institutidns and emdowments
other than maths not falling under clause (a‘ or clause
(b);

(d) the maths irvespective of the i mcome
(e) the Dharmadayam irrespective of the income:

" Provided that the Commissioner may alter the
classification assigned to an institution or endowment
in the list and enter the same in the appropriate list
in case the annual income of such institution or endow-
ment calculated as aforesaid exceeds or falls below
the limits specified in clause (a) or clause (b) or
clause (c) for three consecutive years,

7. The Commissioner shall be & ‘corporate sole Commissios
and shall have perpectual succession and common seal 27100
and may sue or be sued in his corporate name. wole,
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8. (1) Subject to the other provisions of this Act,
the administration of all charitable and Fiindu religious
institutions and endowments shall be under the general
supcrintendence and control of the Commnissioner and
such superintendence and control shall include the
power to pass any order which may be deemed neces-
sary to ensure that such institutions and endowments

. are properly administered and their income is duly

appropriated for the purposes for which they were found
or exisf,

(2) Without prejudice to the generality of the
foregoing provisions, the Commissioner shall exercise
the powers conferred on him and perform the functions
cintrusted te Lim by or under this Act in respect of such
insticutions or endowments in the State as are included
in the lists published under clause (a}, clause (d) and
clause (e) of section 6.

(3) The powers and functions of the Additional
Coinmissioner shall be such as may be determined by
rbe Government from time to time,

(4) The Commissioner may delegate to a Deputy
CommisSioner any of the powers conferred on or func- -
tious entrusted to the Commissioner by or under this
Act including the powers and functions of an Assistant

. Commissioner which may be exercised or performed by

the Commissioner under sub-section (3) but not includ-
ing the power and functions of the Cowmmissioner
under sub-section (1), sections 6, 15, 49, 51, 66, 90, 92
and 132 in respect of any institution or cndowment or
any <lass or group of instituttons or endowments in the
State, subject to such restrictions and conirel as the
Government may, by general or special order lay down
and subject also to such limitations and coaditions, if
vny, as may be specified in the order of delegation.

(5) The Commissioner may delegate to an Assis-

. fant Commijssioner any of the powers conferred on o©f

functions entrusted to the Commissioner by or undet
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‘this Act except the powers and functions of the Com-
n1i=sioner undcr sub-section (1), sections 6, 15, 49, 51,
66, 90, 92 and 132 in respect of any institution or
endowment in the sub-division in charge of the Assis-
tant Commissioner subject to such ‘restrictions and con-
trol as the Government may, by general or special! order,
tay down and subject also to such limitations and condi-
tions if any, as may be specified in the order of delega-
tiow.

(6) Notwithstanding anything in sections 10 and
11, the Commissivner may, by order in writing, dcclare
that the exercise and performance of all or any of the
prwers or functions by the Deputy Commiissiener or the
Assistant Commissioner, as the case may be, shall be
subject io such exceptions, limitations and conditicas
as may be specified in the order and he may himself
exercise any power or perform the functions so excepted.
9. Subject to the administrative control of the Com- !’_’O“fm and
tiona of
nssioner, a Regional Joint Commissioner shall excreise Regiorsl
such powers and perforra such functions of the Com- Joiat Com-
missioner as may, from time to timz, be determined by .
the Government in respect of institutions and endow-
ments in the region and any order passed or proceeding
. taken Ly 2 Regional yoint Commissioner in the excrcise
of such powers and the performance of such functions
shall be deemed to be an order of the Commissioner {o
ti:c purpose of this Act.

0. Every Deputy Commissioner shall, within the fo;:-rs and
division in his charae exercise the powess conferred On Lavwer O
and perform the fungtions entrusted to o Deputy Com- Gommis-
r:ssiONEr as ‘such Dy or under this Act, i respect of
-stch institutions or, endowments as_ are mcluded in the

list published undcr clause {b) of sect:on 6

. Provided ihat. where 2-specific " .endowment s
sitnated in two or more - divisions, the Commissioser
shall decid> as to whith of the Deputy Commissiohiers



Powers and
funztions of

Adstistent,
Coamiss:-
aner.

410

_shall have the jurl*_sdiction to - exercise the powers, Of
perform the functions in respect of such endowment.

_ 1L Every Assistant Commissioner shall, within the
sub-division in his charge, exercise ihe powers conlerred
"on, and perform the functions entrusied to, an Assisant

--Comumissioner as such by or under this Act in rcspect

Perwers of
Cornmissio=
ner ete., 10
enter and

qf ail inlstitutions and endowments included in the
lisc published under clause (c) of section 6: ’

Provided that where a specific endowment is
situated in two or more sub-divisions, the Commis-
sicnere shall decide as to. which of the Assistant Com-
mirjoners shall have jurisdiction to exercisc the powers,
or verform the functions in respect of such ‘ehdowment.

12D The Commissioner, the Addittonai  Com-
mis.ioner, 2 Regional Joint Cominissicner, a Deputy

c d  Commissioner or an Assistant Commissioner having .
intpect ingti-

tutions znd

endowmente.

juriscicticn or any other person authorised by the
Comnissioner- in this bLehalf, may with due regard to
the religious practices and usages of the institutions,
inspect 2ay charitable or religious iustitution or endow-
ment, all movable and immovable property belonging
to. and 2}i records,'correspondence plans, accounts and
olber Gocuments relating to such institution or endow-
meut for the purpose of satisfying himself that the

provisions of this Act and the rules made thereunder
are duly carried out:

Provided that in the case of any religious institu-
tion or endowment or place of worship, the person so
insoceting or authorised to inspect shall be a Hindu.

) 2) Every person <xercising the power of
inspection under sub-section (1) or for the purposs
of cxercising any other power conferred or performing
any function entrusted, by or under this Act shall bave
the rich: to enter the premises of agy  charitable of
rligiols institution or emdowment or any place of
worsnip: -
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Provided that before making such entry for any
purpose as aforesaid, the person exercising such power
sheil pive roesonable notice (o the trustee oy head of
the instiiviion or endowment or archake on duty and
<2al! while making the entry, have duz regard to the
practices sad usages of the institutions or endowments:

Provided fucther that in the case of a2 religious.
msiitution or endowment or vlace of worship where
the custom or usage does mot permit the eniry of any
person ofher than the archaka or a persom authorised
by sucii cusfor or usage, into the sanctum, 1sancsonum
or grabhalaya or any other place held speciafly sacrec
wiinin the preuuses of such institution or endowmeni
" or pia:e of worshin, the person exercising ths powers
updes this soction shall not wnake the entry  himseli,
vndess he s a person authorised by such custom or nsage
ir that cehalf but may avhorise afy archaka or other
perscn avhorised by such custoin or usage to rnake
- tbe entry for the purpose of this secton.

13. {1) The Tommissionzr, the Additional Com- JomS>
wissicner, a Regional feint Commissioner, z Deputy cbeerve
Commissoner, an Assistant Comuroissioner and every $ProPrn®
Jiher person, exercisbig powers or performing the furc. usages eod
tions under this Act, shall not interfere with and FFe8™
shall observe the forms, usages, ceremonies and practices
obizining in avcd aporopriate to the religious insti-- -
fition or cndowment in vespect of which such powers
are exercised or funclions are nerformed and in  the
cise of 2 math, act in conformity with the rules,
practices, tsages or customs of the meth in his dealings
vith the head of the math.

(2) The Comumissioner, shall subject to sucit
directions as the Government muwy give from time to
time, ‘prepare -a code of conduct for theé trustees,
‘srckakac  and  other office  bolders, servents and
empluvees and for the persons; visiting, wosshipping at
[ 32
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or resorting to a religious institution or endowment and
different  codes may be prepared in  relation to

- different classes of institutions or endowments.

{3) Any person vioiating the code of ronduct -
so prepared  shall be liable to be evicted from the
premizes of the ibstitution or endowment,

CHAPTER-IIL,

ADMINISTRATICN AND MANAGEMENT OF

CHARITABLE AND HINDU RELIGIOUS
INSTITUTIONS AND ENDOWMENTS,

i4. Al properties belonging to. or given or
endowed to a charitable or religious institntion or endow-
mont shall, vest in the charitable or religious institu-
tion or endowment, as the case may be.

353, (1) in respeet of a charitable or religions
institution or endowment included in the iist published
urider clause (a) of section 6—

(a) whose annual dncome  excseds rupees
ten lakhs, the Government shall constitute a Board of
Trustees consisting of seven persons appointed by them;

{b) whose annuai incomt does not exceed
rupces ten lakhs, the Commissioner shall consiitule a
Boasd of Trusiees consisting of five persons appcinted
by Linn.

{2} In respect of a charitable or religicus
institutisn or enlowment. included in the list publishe
urder clavsa (b) of seclion 6, the Deputy Commis-
sfoner, having judsdiction shall copstitutc a Board of
Trustces consisting of five persons appoinied by him.

(3) In the case of any charitable or refigious
inst:tution or endowment inciuded in the Iist published
ungar clause (¢) of section 6, the Assisant Commis-
sioner haviig jurisdiction shall- constitute 2 Board of
Trustees consisting of three persons appointed by him:
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Provided that the Assistant Commissioner may
either in the harerest of the institition or endowment or
for any other sufficient cnruse or for rteasons to be

recorded in writing appoint a S’ﬂg]o trustee instead of
a Board of Trusteus

16. Notwithstanding any cowipromise or agreement /v ‘ngfﬂr“yof_
entered inlo or scheme fram ed, or judgement, decree, wustees.
or crder passed by any court, tribunal or other
authority er in a deed or sther document prior to the
commencement ¢f this Act and in force on  such
commencenient, the rights of a person for the office of
the hereditary trustee or mutawaili or dharmakarin or
muntazim or by whatever name i is calied shali stand
abolished on such commencement.

17. (1) In making the appointment of trustees [resedice
unJer section 15 the Government, the Commissioner, appoint
the Deputy Commissioner or the Assistant Commissic- e ol
ner, as the case may be, shall have due regard to vhe their tem.
religious denomination or any section thersof to
whiclh the institution belongs or the endowment is
made and the wishes of the founder:

Provided that one of the trustees shall be from
the lamily of the founder, if qualified.

(2) Every trustee appointed under- section 15
shall hold office for a term of three years {rom the
date of taking oath of office and secrecy.

Explanation:—Where the oath of office and
secrecy are administered on different dates, the period
of three years shall be reckomed from the carlier of
those dates for the purpose of this sub-section,

. {3 The procedure for calling for application for
appointment of trustees, verification of antecedents and
other matters shal! be such as may be prescribed.

. (4) No person shall be a mlstee in more than one
__Board of Trustees.
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(53) In every Board &f Trustees the womer
members shall not be less than two;

Provided tnat the Boayd af Trustess censtituiz
untier sub-section ¢ 3) of section 15, shah ot Jeast oonsisl
of ene wonian menibew:

Providzc furiher that the 8card of Trustees eon.-
stituted vndst sub-section: (1} and (2) of section 15 for
the religicts and chacisable Jns,tm.xun situarz? in the
scheduie arez, thers shall be one Member uelonging to
the Scheduled Tnbe,

{6) All properties belonging 10 & charitable or
vel'sious institution or endowrreni, which 1 the Jate
of commencement of this Aci, are jn i DOssAysion o
ynder the superintendence  of the  Govermsed, Zilla
Proja Pasishad, Municipality or other local auwthorsity
or &ny company, scciety, orgamisation, wytitutarn o3
other person or any conmittes,  sujr2iintewns mr or
manager appointed by the chemment sha!l, o5 the
date on which a Board ¢t “I'llsi"c‘. (TS ’*'*mc'd
to have boen constituied or a rustee i3 o is deemed o
hav: appointed under thic section, stun~ trongf.red 5
such Board of Trusiees or trustee th»r:ot. a8 L case may
be and all assels  vesting in the Covermnent, tocal
authority or person aforcsaid and a’ Hafilites arbsist-
ing against such Guveinment, locai authorit: 1 paison
on the said date shell, devolve cn the Insiiiuliog or
endowment, as the case may be.

18. A person shall be gqualided for being apvoinied
as or for being a trustee of charitable or 1c hoxoas 1'1mh. -
tion or endowment,—

(2} if he has faith in God;"

(b} if he possesses good conduct, anc repuiation
and commands respect in. the iocality in which  the
institution is situated;
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(c) if he has contributed {or construction, renc-
vation or development of apy institution or perform-
ance of any Utsavam or Ubhayam or any <charitable
cause;

" {d) if he bas sufficient time and intercst to attend
to the affaivs of the institution; and

(e} if he possesses any othier merit.

19.. () A person shall be disquaiified for being Nisqualifice-
appointed as, or for being, trustee of any charitable fions for
or religious institution or endowment--—

~(a) if he is an undischarged insolvent;

{b) if he is of unsound mind and stands so
declared by a competent court or ii he is a deaf-mute

or is suffering from leprosy or any virulent confagious
disease;

(0} if he is inteiested either directly or indircct]y
in ‘a subsisting lease of any propeny or of contract
made, with, or any work being done for, the institu-
tion or endowmenl or i§ in arrears of any kind due by
him to such institution or endowment;

(d} if he is Elppearing as a legal practitioner on
behalf of or against the institution or endowment;

{e) if he has been sentenced by a criminal Court
for an offence involving moral turpitude, such sentence

not having been revcrsed P

{f) if he has acted adverse (o the interest of the
institution or endowment;

(g) if he is an office holder or servant attached
lo, or a person in receipt of any emolument or
prerequisite from such institution or endowment;

(h) if he is addicted to intoxicating. liquors or
drugs,
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(i) if he has not ¢empleted thirty years age:

Provided that nothing in this clause shall apply to
the ~trustee heolding office immediately before the
commencement of this Act;

(j) if he does not profess Hindu religion in the

case of religious mstitution or endowment; or
(k) if he has heid such office for two consecutive
terms;
Explanation:—The expression ‘term’ includes a

-part of the term.

Chairman of
the Boud of
Trus

(2) Before a trustee enters " upon his oijice the
Commissioner, Deputy Commissioner or Assistant
Commissioner or any other person  authorised by him
in this behalf shall administer to him the oath of office
and secrccy as may be prescribed.

{3) Any such trustee who fails to take, within
thirty days from the date on which he was appointed,
the oath of oflice and secrecy laid down in sub-sectlon
{2), shall cease to hold office.

20. (1) In the case of charitable and religious institu-

tion or endowment and for which a Board of Trustees
is constituted under section 15, the members of the
Beard of Trustees shall , within such period not exceed-
ing sixty days and in such manner as may be prescribed,
elect from among themselves, the Chainnan; and if
no Chairman 1s elected within the: prescnbed period,
the Government in the case of a Board of Trustees

constituted under clause (a) of sub-section {I) of sec- -

tion 15, and the Commissioner in the case of any other

Board of Trustees shall nominate one of the members”

as Chairman.

' (2) A Chairman elected or nominated. under’

sub-section {1} shall hold office so long as he Lontmues
to be a mémber of the Board of Trustees,
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(1) A trustee of a charitable or refigious insti- Stsaionof

tution or endowment for which a Board of Trustees en g‘bs&?cc
1s coastituted, shall cease to hold Office as such— meetings of
the Roard of
(a) where more than three ordinary meetings Trustees.

of the Board of Trustees have been held within a
eriod of three' consccutive months reckoned from
the date of commencement of the term of office of the
trustee or of the date of the last meeting which he
aitend=d or of the date of his restoration to the office
as member under sub-section (2), as the case may be,
if he absents himself from all such meetings; or

(b) where less than three ordinary mectings
have been held within the said period of three months,
if he absents himself from three consecutive ordinary
mectings held- during and after the said period:

Provided that no meeting from which a member
abgented himself shall be counted against him under
this sub-section if—

(i) due notice of that meeting was not gwen
 to him in the prescribed manner; or

(ii) the meeting was held cn a requisition of

members:
, Provided further that nothmg in ih.l“\ bUD section
shall apply to a member who attends a meeting

other than ordinary meeting held—
_ (i) iv respect of clause (a), within the said
period of three months;
(i1) in respect of clause (b), before the third
ordinary meeting; '
_,xp]anatlon —For the purpose of this sub-sec-
t.on—

(i) ‘ordinary meeting’ shall mean a meeting
held after giving a notice of at least three days before
the day of the meeting; _

. 1963-23|
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(ii) where a meetmﬂ other than an ordmary
meeting ,intervenes between one ordinary mecting and

. aoother ordinary meeting, those two ordinary meetings
- shall be regarded as bemo consecutive to each other;

£

Vacancy in

the office of

trustes and
“fillmg of

such vacancy.

: (iii) a meeting adjourned for want of quorum
shall be deemed to be a meeting.

(2) where a pers ceases to be a member under
sub-section (1), the person authorised in this . behalf
by the Comxmssmner the Deputy Commlsmoner or the
. Assistant Comlmssmner as the case may be, shall
forthwith intimate the fact by registered poqt to the
member concerned and report the fact to the Board of
Trustces at its next meeting. If such member applies
for restoration of his membership to the Board of
Trustees within thirty days of the receipt by him of
such intimation, he shall be deemed to have been
restored {o his mcmbershlp and the person aforesaid
"shall report the fact of such restoration to the Board

_of Trustees at its next meeting: . '

Provided that where a member who is so restored
to his membership again- incurs the disqualification
under sub-section (1), the Board of trustees mdy on
his application for restoration filed within a period
of trirty days of the receipt by him of thé intimation
from the person -aforésaid- regarding the dlsquallﬁca-
" tioa, restore him to his membership.

22, (1) Where a trustee of any charitable or relmous
insiitution or endowment—

(a) becomes subject to any- dlsquallﬁcatlon
speclfed in'sub-sections (1) and (3} of section 19 and
is removed under section 28; or :

- -(b) tenders resignation of his office and the
same is accepted by the Government, the Commissio-
ner, the Depufy Commissioner, or the Assistant
Comnussmner as the case may be, his office shall
there upon become vacant. :
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. (2) Where a vacancy in the office of a frustee
- has arisen under sub-section (1), or by effluz 'of iime,
or otherwise the Government, the Commissioner, the
Deputy Commissioner or the Assistant Commissioner,
as the case may be, shall appoint a new trustee
/in his prace and such trustee shall hold office for the
residue of the term of office of his predecessor except
where the vacancy has arisen by efflux of time,

23. (1) The trustee of every charitable or religi- Powers of
ous institution ov .endowment shall administer its the (ruatce,
affairs, manage its properties and apply its funds in
accordance with the terms of the {rust, the usage of
the institution or endowment and all lawful directions
which a competent authority may issue in respect
‘thereof and as carefully as a man of ordinary prud-
ense would deal with such affairs, fund and proper-
ties if they were of his own.

(2) A trustee shall, subject to the provisions of

this Act, be entitled to exercise all powers incidentat

P to the prudent and beneficial administration - of the
charitable or religious institution or endowifiént and

to rhe performance of the functions entrusted to him.

(3) A trustec shall not spend the funds.of the
charitable or religious institution or endowment for
meeling any. costs, charges or expenses incurred by
hirn in any suit, appeal or applicatton or other pro-

_ ceedings for or incidental to the establishment of his
appointment to or removal from office or any disci-
plinary action taken against him:

Provided that the trustee may reimburse himself
in respect of such costs, charges or expenses if he is
specifically permitted to do so by an order passed
under section 136.

4) (a) Tt shall be lawful for a trostee of a

{ religious - institution by an order, to prohibit  within
~ e the premises of the religious institutions or within,

.
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SUCn are

specified

= Llionging to that instilution as may  be
in ibe crder—

(i) sale, possession, use or consumption of
any intoxicating liguor or drug, or cigrettes including
beedies and chuttas;

(i) gaming with cards, dice, counters, money
or other instrument of gaming;

(i) sale, possession, preparaiion or consump-
tion of meat or other food stuffs con:aining meat;

(iv) slaughter, killing or maiming of any
ammali or bird for any purpose,

{b}) Any person contravening an orde; made
by the trustee under clause {a) shall be punishable
with imprisonment for a term which may extend to
one menth, or with fine which may extend to one
bundred rupees or with both;

(¢) Every offence punishable under this sub-

section shall be cognizable offence within the meaning
of the Code of Criminal Procedure 1973:

Provided that no police officer shall arrest any
person for such offence cxcept on a written complaint
made Dby the trustee or Executive Officer of a
religious institution or endowment;

{d) Every person contravening an order made
by the trustee under clause (a) shall be deemed to be
an ‘encroacher’ within the meaning of section 83.

(5) (a) Notwithstanding anything in any other
law for the time being in force, whoever in the local
aregad—

(i) imports, exports, - transpoits, or pOSsesses
liquor or any intoxicating drug or cigarettes includ-
ing beedies and chuttas;




(1) manuiaciures licves  or eny intoxieainy
g

(1ii) cuitivates the hewp miani or collects any
nortion of such nlant from whick an inloxicating drug
can be manofaciured;

(iv) sclls liguor or awy inioviceiing drug;

(v) consurigs or vuys Houor ur aly intoxicating

(vi) aliows any of ihe acls aloresaid inon the
premises -in his immedialz nossession: or

(vii) sells or  possessz.
swmes meat  or cther ool . sl
shali  be punishable v 0r
term which may exizad o oie wen ali or with ine
which may exiend to oac hwundred rupees or with
both,

et foroa

,
'03

(b} Fvery offence w O vile wadsr this sub-
saotion shall be counizabic \.i!‘c-;-.c within the meaning
of the Code of Criminal Zoo-oduve, 1973 2 of 1974,

Bxplanation: —In this zecton, local area’ means
such 213z w the vicinity of any relidovs  instituiion
as the DSovernment may, by notficstion, speciy  in
tloga Tomt ol
IS xEralll

Ccmral Agt

{6} {2) Tuz wusicc of a relpscus instantion or
cndawmeni shall have power subject io sucl: condi-
tions as the Conmumnissioner may_ by genewnl  or
special order mpose to fx fees for the performance
of archana or any  sorvice or ritmal or  ceremony
copuacted with such irsthiution or endow:inent;

{t) The trusiee shall have power fo defer-
mine and fix plece for breaking the coconut within
the premises of the ierople Por the convenieace of
‘devotess and to mainiain clzaniiness in the temple.

{7y I shall b lawful for ihe frustee of an
mstintion or  cndewment to -convene a meeting . of
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devotees, persons having interest and beneficiaries’

in the manner .prescribéd for obtaining suggestions
for the betterment of such institution or endowment.
_24. (1) The Commissioner, the Deputy Commi-
ssioner, Or the Assistant Commissioner, as the case
may be, baving jurisdiction over any charitable or
religious institution or endowment,—

. (a) may require the trustee or any person,
in possession of, or responsible for the custody  of
any books, accounts, returns, reports or other
‘information  relating to the admnistration  of
{he institution or endowment, its funds, - income,
monies or other properties connected therewith or
ibz appropriation thefeof, to furmish or produce or
cause to-be furnished or produced for any inspection
which may be made under the provisions of this
Act, all-or any of them at such place and time and
in such manner as he may direct;

(b} shall, at all reasonable times, have free

2.0€ss to such oucks  accouns,  documents, funds,

imome, monies or other properties,

(2} It sbail be the duty of the trustee, . all

servants and employees working under him, any
agent of the {rusiee, or any oither person having con-
corn in the . admiaisicitua of such institution  or
endowment, to afford such assistance and facility as
suay be pecessary or required in comnection with any
such inspestion. e

(3t The irustee of every charitable or religious
institution or endowment shall obey all lawful orders
itsued  under the provisions of this Act, by the

CGiovernment, the Commissioner, the Deputy Com-
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missioner or the Assistant Commissioner, as the
case may be.

25. (1) The trustee of a rcligious institution o g?:f!ﬁﬂﬂ of
endowment, other than a math or specific endowment U™
attached thereto, shall within a period of ninety days
from the date of commencement of this Act or the
date of founding of the religious institution of
endowment, other than a math or specific endowment
attached thereto, and after consultation with the Sthana-
charya or where there is po such Sthanacharya, the
archaka or archakas concerned, submit proposals, for
fixing the dittam in the institution or endowment and
the amounts to be spent therefor to the Commissioner,
the Deputy Commissionei or the Assistant Commissioner,
as the case may be, having jurisdiction over such insti-
tution or endowment:

Provided that the Commissioner, the Deputy Com-
missioner or the Assistant Commissioner, as the case
uiiy be, may extend the time for the submission of such
proposals: -

Provided further that this sub-section shall not
apply to auy institution or endowment in respect of
which proposals were submitted to the Commissioner
under the Andhra Pradesh Charitable and Hindu
Religious Institutions 'and Eadowments Act, 1966 , ...
before the commencement of this Act. 1956

(2) The trustee shall, while submitting  his
proposals under sub-section (1), have due regatd to
the established usage, if any, the performance of the
cetentonies and serviced and the observance of festi.
vals, worships and the like, appropriate to  the
religious denomination to which the religious institution
;:g- e;cflowment belongs and to the financial position

CIe0i.

ey
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(3) The trustee shall, at the time of subinission
of proposals under sub-section (1} publish the propo-
sals at the premises of the institution or endowracnt
in such manner as ‘may be prescribed, together
with a notice stating that within a periad of thirty
days from the date of such publication any person
having interest may submit his objections or sugges-
tions to the Commissioner, the Deputy Comimissioner
or the Assistant Commisioner, as the case may be.

(4) After expiry of the period specified in sub-

sectiori (3), the Commissioner, the Deputy Coinunis-
sioner or the Assistant Commissioner, as the  case
may be, shall, after considering any objections: and
snggestions received, pass such order as he may think
fit on such proposals having regard to the matters
specified in sub-section (2). A copy of the order
shall be communicated to the trustee and shall be publi-
shed in the prescribed manner.
] (5) The trustee shall scratinise the particulais
of dittam every three years and submit to the Com-
missiover, the  Deputy Commissioner or the Assis-
tant Cominissioner, as the case may be. having
jurisdiction, proposals for altering the dittam  to-
gether with the reasons therefor. _

(6) Save as aforesaid, the dittam for the time
being, in force in an institution or endowment shall
not be altered by the trustse.

(7) The procedure for alteration of the dittam
shall be the same as laid down in sub-sections (2), {3)
and {4). , .

26. The trustee of a specific endowment made

for the performance of any service or charity connec-

ted with a charitable or religious  institution shall
perform such service or charity subject to the general
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superintendence of the trustee of the institniion and
shall comply with all lawful orders issucd by him.

27. 1o act or - proceedings of the ftrustce OF jewel
trusiees appointed or deemed to be appointed fnsics of
or 3Board of TTrustees constituted or deemed O Trustes not
be constituted under section 15 shall be deemed to ig b mali
be invalid by reason only of a defect in the appoint- informa-
ment of such trusiec or  trustess or constifution of L v
such Board of Trustzes or on the ground that  the
trustee, the Chairman v ° y member of the Board,
ag the case may be, was rot entitled to hold o
continue in such office by rcason of any disgualifica-
tion or by reason of any irregujariiy or iliegality  in
his appoiniment or by reasen of such 2ot or
proceding having been done or conducted during the
period of any vacancy in the  office of the trustee,
Chairman or member of the Board.

28. . (1) The authority competent (0 appoinl a Supension,
trustee mav suspend, remove o1 dismiss a trusies if Foater
he— ipusice,

{a} fails to discharge the duties und perform
the functions of a trustee in accordance with  Lhe
provisions of this Act or the rules made therzunder;

(b) disobeys any lawful orders issued under the
provisions of this Act or the rules made thereunder,
by the Government or the Commissioner or  the
Deputy Commissioner or the "Assistant Commissioner;

(c) refuses, fails or delays to handover  the
property and records in his possession relating to the
institution or endowment to his  successor or  any
other person authorised in this behalf;

(d) commits any malfeasance or misfeasance
or 15 guilty of breach of trust or misappropriaiion In
respect o the  properties of the institution - or
endowment;
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() becomes subject to any of the disquilific

cations specified in section 19; or

{f) in the case of a religious institution or
endowmnent, ceases to profess Hindu religion.

{2) Where it is proposed to take action under
sub-section (1), the authority competent to appoint
the trustee shall frame a charge against the . trustee
cancerned and give him an opportunity of ineeting
such charge, of testing the evidence adduced against
him and of adducing evidence in his favour; and
the order of suspension, removal or dismissal shall
state every charge framed against the trustee, his
explanation and the finding on such charge, to-
gether with the reasons therefor.

(3) Pending disposal of any charge framed against
a trustee, the  authority compeient to appoint the
trustee may suspend the trustee and appcint a fit per-
son to discharge the duties and.perform the functions

of the trustee. .
?a"’?%%‘ﬁ‘f-.‘f“‘ 29, (1) The Government may constitute 10t more
Omem“‘“"' than there charitable or Iehglous institutions or endow-
* menis each of whose annual incorne is rupees Afifty
thousand but does not exceed rupees one lakh into such

groups as may be prescribed. .

(2) For each such group of charitable or religi-
ous institutions or endowments there shall be appointed
an Executive Officer for exercising the powers and dis-
charging the duties conferred on him by or under this
Agt.

(3) The Government may . for purpose of this
Act, constitute such grades of Executive Officers and
anthorise them to exercise such powers and d:scharae
such duties as may be prescribed:

g
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Provided that twenty percentum of vacancies in
each grade of Executive Officers shall be filled by the
employees belonging to the Institutions or Endowments
of prescribed grade. :

(4) The Executive Officer appointed and exer-
cising the powers and discharging the duties shall be
a person professing Hindu religion and shall cease to
exercise those powers and discharge those duties when
he ceased to profess that religion,

(5) (a) The Executive Officer appointed under
“this section shall be under the administrative control of
the trustee of the institutinn or endowment and shall
be responsible for cargying out all lawful directions
issued by such trustee, from {ime to time;

(b) The Executive Officer, shall, subject to
such restrictions as may be imposed by the Govern-
nent,— ) ) :
(i) be responsible for the proper mainte-
nafice and custody of all the records, accountz and
other documents and of all the ]ew.,ls, valuables,
moneys, funds and other properties of the institution
or endowment;

(i) arrange for the proper collection of
income and for incurring of expenditure;

(iii) sue or be sued by the name.of the
institution or endowment in all legal proceedings:

Provided that any iegal proceeding pending
tmmediately before the commencement of this Act, by
or against an institution or endowment in which any
person other than an Executive Officer is suing or
being sued shall not be affected;

(iv) deposit all moneys  received by the
institution or endowment in such bank or treasury as
may be prescribed and be entitled to sign all orders or
cheques '1gamst such moneys:
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vided thet such deposits may be made In the
freasusy b the rate of inforest offered Ly it is }igi er
then that of any bank,

{v} have sower o cases of emergency, (o direct

tixz execution of any wo: ‘n or the deing oi any act which

is provided for in the budget for the wear or the
immediate execniion cr s doing of which i s, 10 Dis
opinion, necessa)y- for the oreservation of nm“clnes of
the institution or endown: etit or for the servics or sanely
of the pllonms resorting thereto and to dirvent that tha
expenses of executing such work or thz doing of such
act skhall be paid from ihe fuads of ihe institution or

epdowinent @

Provided that the Sxeculive Officer siiall  report
forthwith to the trusiee any action faken by hirm under
this sub-clause and the yecasons therefor.

- (o) The Execuiive Qilicer shall, with the prior
approval of the trustee, institute any legal n o:_:cdm%
tn the name of the ivstitu‘-.ion or endowmc.-.: or deiend
any such iegal proceedings;

(d) Where there is no Executive Oificor i
respect of any charitable or religious imsihiufion  or
endowment, the trustce or the Chairiman of the Boad
of Trustees, as the case may be, of the insiifution or

ot

endowment shall exercise the powers, peiform  the

o
funciions and discharge ihe duties of ap E
Officer,

{0) rhe Executive Officer appointed under fhis
section v i be the employee of the Government and
the cond.cions of his service shall bz such as may  be
detorniized by the Government., The s Jary allowances,
pensica and oinzr remuncralion of the BExecutive Tfi-
cer shali be paid in the first insiance out of the Consoli-
dated Fund of ihe State and laier recovered from the

xecufive
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institution or endowieni concerncd in accordance with
the procedure laid dowu in this Act, for the recovery of
contribution from the insiitnticn or endowment. _

530. (1) The Goverament may appoint the mgi—'f\rppgiinimcnt
neering staff of such grades and designations as they jy o
may deem neccssary, in the Endowments Depariment .
to evaluate and conizol the quality in the supply of
material and execution of werk., The salaries allow-
ances, pension and other remuneration of such  cngi-
neering stafl’ shall be paid in the first instance out of the
Consolidated Fund of the State.

2) The Government may, for iue services
rendered by the enginecring stafl appointed under sub-
section (1) recover the whele or any poriion of the
amounts or charges from such institution or endow-
ments as may be prescribed.

(3) The procedure laid down in this Act, {or the

recovery of contribution from the institution or endow-

ment shall, as far as may be, apply to the recovery of
amounts or charges under sub-section (2).

3J. The Cenunissioner may draw a panel of engi- o 0iment

neers, Architects and Silpis from time to time for of Engineers,
appointment on such terms and conditions as may be Ay
prescribed for each sub-divisivn for preparation of plans for sus-
and estimales for supervision of the cxecution of the *vsom
works, and for recording measurements and check

measurements and the like.

32. The Government or such other authority 85 Appointment

-may be authonised by them in this behalf, shall appoint of Sub

ordinzie
such other subordinate officers with such designations @fFvers.

and assign to them such powers and such functions as
the Government may deem necessary for the purpoeses
of this Act,
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Constitwtion 33 (1) The Government -may, by notification,
ment services CoOnstitute any officers or class of officers appointed under

- for diffrent section 29, section 30 or section 32 ‘into an Endow-
chsses of mient Service for the State.
oﬁicc_gs. :

* (2) Upon the issue of a notification under, sub-
section (1), the Government shall have power, subject
to the provisions of section 153 to make rules, to
regulate the . classificatinoa, methods of recruitment
qualifications, condilions of service, pay and allowances

~ and discipline and conduct of every Endowment Service
theieby consiifuted and such ‘rule shall invest jurisdic-

tion in relation to such service in the Government and

in such other authority as may be prescribed therein.

lﬁ!;ggﬂgpy of .34, (1) (2) Notwithstanding anything in  any
righsin~ . compromise or agreement entered into or scheme
Mirasidars, “framed or sanad or grant made or judgement, decrze or
Archakas and 5 g vy
other office  Order passed by any Court, Tribunal or othar avihorities
loldersand  pyrior to the commencement of this Act and in force on
tractual or otherwise of a person holding any office of
the Peddajeeyanagar, Chinna Jeeyanagar, a Mirasidar or
an Archaka or Pujari or any other office or service or
post by whatever name it is called in any religious insti-
tution or endowment shall on the commencement of

this Act stand abolished;

(b} Any usage or practice relating to the
succession to any office or service or post mentioned in
clause {(a) shall be void; ‘

) () All rights and emoluments of any nature
in cash or kind or both accrued to and appuriaining to
any office or service or post mentioned in clause (a) and
subsisting on the date of commencement of this Act
shall on such commencement stand extinguished.

(2) Every office holder and servant mentioned in
clause (3) of sub-section (i) holding office as. such on

such commencement, all rights, whether heredifary, con-,

-
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the date of commencement of this Act shall, - notwith-
standing the abolition of the hereditary nghts continue
to hold such office or pest on payment of enly sufh

. emoluments and subject to such conditions of service
referred to in sub-sections (3) and (4) of section 35.

' 35, (1) Every v'a'cancy, whether  permanent * OF Appointment
temporary, amongst ‘the office-holders or servantgof a ofcfice
charitable orereligious institution or endowment shall servants, etc.

be filled by the Trustee: . *

Provided that in the case of a charitable-or religious
institution or endowment whose annual income exceeds
rupees ten lakbs the Executive Officers, shall appoint the
office holders and servants thereof. . .

(2) No person shall be considered for appoint-
ment to any vacancy under sub-section (1) on the
ground merely, that he is entntled for suchs appomtment
accmdmg to— o

(i) any scheme framed, agreement entered or
. judgement, decree or order passed by any court, tribu-

nal or other authority prior to the commencement of
_this Act

(1) any custom or usage; or

(m) the principle that he is next in the lme
of succession to the last holder of office.

(3) Every office holder or servant including

- Pedda Jeeyamagar, China Jeeyanagar and Mirasidar,
Archaka and " Pujari whether hereditary or not
holding office as such on the date of com-
. mencement of this Act, shall continue as such
office holder or . servant and notwithstanding

any scheme, judgement, decree . or order of a
Court, Tribunal or other authority or any agreement or
custom or usage relating to the payment of any per-
guisities, emoluments or remuneration, either in cash
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or kind or both before the commencement of this Act,
be paid only such ¢moluinents as may be prescribed :

Provided that it shall be lawful for the Government
fo direct such office holders and servants as they may
consider necessary to acquire such qualifications and
to undergo training in  such manner, for such period
and on such teris as may be prescribed.

{4) The qualifications, method of recruitment
and temporary appointments, pay and  ailowances,
discipline and conduct and other conditions of service
of the office holders and servants of a charitable or
religious institition or endowment, shall be such as may
be prescribed.

36. A person shali be qualified for beiﬁg appointed
as or for being an Archaka of a religious institution or

endowment—

(a) if he has passed the Archaka Examination
recognised by the Commissioner,

(b) if he is not disabled or suifering from any
virulent and contagious disease,

(¢} if he is able to recite vedic mantras and slokas
relating to rituals with clarity and without any fault,

(d) if he possesses good conduct and character,

(e) if he is free from Sapthavyasanams:

Provided that preference shall be given to a
person who is a Brabmacharin,

Explanation:-—For purposes of this §cction,‘ the
expression “Sapthavyasanams” means gambling, addic-
tion to intoxicating Hquors and drugs, womanising,
hunting, stealing, abusing others and jealousy.

53

I
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37. (1) All office-holders and servants attached to Fynishinent
a charitable or religious institution or endowment, holders and
shall be under the control of the trustee; and the servadts
trustee may, after following the prescribed procedure
and for reasons to be recorded in writing, impose fine,
or order suspension, removal, dismissal or any other
prescribed penalty, on any of them for breach.of trust,
misappropriation, incapacity, disobediance of orders
‘misconduct, violation of the code of conduct laid down
or neglect of duty™assigted by or under this Act or
other sufficient cause.

(2) Notwithstanding anything in sub-section (1},
in the case of an office-holder or servant of an institution
or endowment whose annual income exceeds rupees
ten lakhs, the power to impose any penalty, specified
in that sub-section shall, subject to such restrictions
and conditions, as may be laid down by the Govern-
ment, be exercised by the executive officer after fol-
lowing such procedure as may be prescribed.

(3) (a) Any office-holder or servant aggrieved
by an order passed under sub-section (1) by the trustee
may, within sixty days from the date of receipt of the
order by him, prefer an appeal to the Commissioner,
the Deputy Commissioner, or the Assistant Commis-
s.oner as the case may be having jurisdiclion, from the
order of the trustee;

{b) Any office-holder or servant aggrieved by
an order passed under sub-section (2) by the Executive
Officer, may. within sixly days from the date of reccipt

"ol the order by him prefer an appeal to ihe trustee,

(4) (a) Any office-holder or servant may, within
sixty days from the date of reccipt by him of the order
passed in an appeal filed under clause (a) of sub-section
(3), prefer a second appcal if such order is made by—

J. 1963-29
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{i) the Commissioner, to (he Government;

(u) the Depnty Commissioner or the Assistant
Commissioner, to the Connmsmoner,

{(b) Any office-holder or servant aggiicved by
an order of the trustee under clause (b) of sub-section
(3) may, within sixty days from the date of receipl by
him of such order, prefer a second appeai to the Com-
missioner.

e

(5) (a) Where it is noticed by the trustee that
any oflice-holder or servant attached to an institution
or endowment has not been deali with suitably by the
Exccutive Officer under sub-scction (2), for any of the
lapses specified in sub-section (I3, the {ruslee may
direct the Executive Officer to take action under sub-
section (2), failing which the trustee may, atter follow-
ing the prescribed procedure, impose, by an order
in writing any of the penalties specified in sub-section
(1); :
(b) Any office-holder or servant aggrieved by
an order, passed by the trustee or by thc Executive
Officer, in_pursnance of the direction given under
clause (a) may, within sixty days from the date of
receipt of the order by him, prefer an appeal to the

Commissioner.

38. (1) Where it is noticed by the Commissioner, tha
Deputy Commissioner or the Assistant Cominissioner
having jurisdication that any office holder or servant
attached to an institution or endowmcr,'[ has not been
dealt with suitably by the- trustei or the Executive
Officer as the case may be uinder section 37 for any of
the lapses specificd in sub-section (1) thereof, the Com-
missioner, the Denity Commissioner or the Assistant
Commissioner as the case may be, may direct the trustee
or the Executive Officer (o take action undcr section 37,

—
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failing which the Commissioner, the Deputy Com-
missioner or the Assistant Commissioner as the case
may be, may after following the prescribed procedure,
impose by an order in writing any of the penalities
specified in sub-section (1) of that section on such
oflice-holder or servant.

(2) Any office holder or servant aggrieved by an
order passed under sub-section (1) may within sixty
days from the date of receipt of the order by him,
prefer an appeal if such order is passed by—

(2) the Commissioner, to the Government;

(b) the Deputy Commissioner, to the Com-
missioner; and

{c) the Assistant Commissioner to the Deputy
Commissioner;

and any order passed in such appeal shall be final.

39. (1) The Commissioner shall have power to Transfer of
transfer any office holder or servant attached to a chari- e holders
table or religious jnstitution or endowment, from that
institution or endowment to any other institution or
endowment in accordance with such rules as may be
made by the Government in thiz behalf,

(2) The Deputy Commissioner or the Assistant
Commissioner as the case may be having jurisdiction
over the area shall have power to transfer any office
holder or servant attached to a charitable or religious
institution or endowment from thaf institution or
endowment to any other institution or endowment m
accordance with such rules as may be made by the Hore,
Government in this behalf,

40. No officeholder or servant of a charitable ggee potaers

or religious institution or endowmeat shall have the ,mct][ssrgcmll.'s
hlay 1
rossession of
jewels ete.
except under
conditions.
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right to be in possession of the jewels or other valua-
bles belonging to the institution or endowment except
under such conditions and safeguards as may be pres
cribed- .

"Power_of 41. (1) Where an Executive Officer considers that

ofernot  an order or resolution passed by a trustee or the Board

to lmplement o[ ‘Trustees—
resolution of

e e OF (a) has not been passed in  accordance with
Trustecs in  Law; ' ' '
certain cascs,
{b) is in excess or abuse of the powers confer-
red on the trustee or the Board of Trustees by or under
the Act, or by any other law;

(c) if implemented, is likely to cause financial
loss to the institution or endowment, danger to human
life, health or safefy, or is likely to lead to a riot or
breach of peace; or

(d) is act beneficial to the institution. or
endowment;

the Executive Officer may, without implementing such
order or resofution, place the matter belore the frustee
or Board of Trustees along with a note pointing out the
objections to the order or resolution and request the
trmsiee or the Board of Trnsiees to reconsider the order
or resolution,

(2) The Executive Officer shall forthwith sulmit
a4 report of the action taken by him under sub-
seciion (1) to the Commssioner, Deputy Commis-
sioner or Assistant -Commissioner, as the casc may be.

(3) (a) whcre the order or resolution is placed
for reconsideration under sub-section (1), the trastee or
the Board of Trustees shall reconsider the order or
resolution having duc regard to the objeciions containcd
in the note and pass such further order or resolution as

-4
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be or it may deem §it,. A copy of every such further
order or resolution shall be sent forthwith to the Com-
missioner, the Deputy Commissioner or the Assistant
Coaunissioner as the case may be, who may pass such
order as ne deems fit;

(b) where after the expiry of sxxty days from
the date on which the order or resolution was placed
for reconsideration under sub-section (1) the trustee
or Board of Trustees fails to pass further order or zesolu-
tion as requires under clause (a), the Commissioner, the
Deputy Commissioner or the Assistant Commissioner,
as the case may be, may pass such order as he deems fit;

(c) every order passed by the Commissioner,
the Deputy Commissioner or the Assistant Commis-
sioner, as the case inay be under clause (a) or clause
(b) shali be final and binding on the trustee or Board
of Trustces and the Executive Officer,

42. (1) Notwithstanding any scheme, judgement, Ovecriding
decree or order of a court, tribunal or other authority °“;°‘"E,‘mf_f
or 4ny custom or usage, governing any charitable or sions of this
religious institution or endowment - the provisions of e e
this chapter shall, with effect on and from the date of correspond-
the commencement of this Act, prevail in so {ar as thay 78 ing f’“’?’"
reiate to the matters governed by the corresponding
provisions in any such scheme, judgement, decree or
order or any custom or usage and such corresponding
prc.isions, shall thereatter have no effect.

(2) (a) Any scheme in force ab the commence-
ment of this Act, in so far as it relates to matters not
governed by the provisions of this chapter, may at any
time, by order, be moditied or cancelled—

(1) where such scheme was settled or modified
by the Commissioner or the Deputy Commissicner, by
sucih Commissioner or the Deputy Commissioner, as
the case may be;
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(i) where such scheme was settled or modified
by e Court, by such Court on an application made
o it, by the Comumissioner, the trusice or any person
having intercst:

Provided that before passing an order under this
clause an opportunity shall be given to the trusice or
cther person likely to be affected by such order;

(o) any person  aggrieved by an order under
clauge (a) may, within therly days from the date  of
receipt of the order, appeai—

{1} where it is passed by the Commissioner o«
the Depuly Commissioner, to the Court;

(1) where it is passed by the Cowrt, to the
High Court,
CHAPTER-TV

RI_CISTRS JION OF CHARITABLE AND RELIL-
CIDUS (NSTITUTIONS AND ENDOWMENTS.

4¢3, (1) The trustee or other porson incharge of the

and Religious I1QRAZEMeENt of every charitable or redigious institution

Insiilutions
and Eudow-
Theats.

or endowment  shall, in dae case of an  institution or
eirdowment in existeuce at the commencement of this
Agct, within ninety days f{rem such  commencement;
and in the case of an institution or cndowment found
after such commencement, within ninety davs of such
founding make an application for its registration to the
Arsistant Commiissicner within whose sub-division such
insutution or endowment is situated;

Provided that the Assistant Commissioner may, for
sufficient cause, extend the thue for making the applica-
don,
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(2) (a) Where an endowment is situated in th
sub-divisions of two or more Assistantg Commissioners,
the trustee or other persons iachige of the munage-
menl of the endowmert shall apply tor registration to
any one of such Assistant Commissioners;

(o) On receipt of such application, the Assis-
tant Commissioner concerned shall refer the maiter to
the Commissioner who will decide as 1o which of the
Assistant Conimissioners siiall register the endowment
and there upon ihe application shall be entertained by
such Assistant Commissioner.

{3) Nowvithstanding anything in sub-section (1),
no application for registration shail be necessary in the
casc of any institution or endowment which was duly
cegistered and entered In the book of endowments,
before the commencement of this Act, under the
Andhra Pradesh Charitable and Hindu Religious Insti-
tutions and Sndowmenls Act, 1956,

(¢} Every application made under sub-section
(1) shall contain the following particulars, namely—

(a) in the case of o religious institution or
endowment, ils orjgin, nature and ¢enomination; in
the casc of a charirable institution or endowment, its
date of ccnunencement, objects, naturc and particulars
regarding beueficiaries, if any;

(b} name of the founder, if any, and the names
of the past and present trustecs;

{c) particulars of the institution or endowment
and of the grant, the scheme of admintstration, munta-
kab, deciee or any other record of rights pertaining to

"t founding of the insticution or endowment;

(d) names of all offices to which any salary is
attached and the nature, time and conditions of service

Act 17 0f

1966,
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in each case and the names of the present holders
thereof;

. (e) names of Sthanscharyas, archakas, adhya-
pakas, Vedaparayanikas and such other persons,
responsible for performing worship and other religious
service in the institution and the particulars regarding
their salaries;

{f} particulars of the mmovable and movable
properties including jewels, gold, silver, precious stones,
vessels and wiensils belonging to the institution or endow-

nlent with their estimated value and the moreys and
securities and of the annual income therefrom,

{g) particulars of all title-deeds and other
cocuments relating to the properties belonging to
the institution or endowment;

(ki) in the case of religious institution, particu-
lars of the idols and other images in the institution or
connected. therewith, wiether intended for worship or
for being carried in procession;

(i) particulars regarding rights of a special
nature, if any, the names of the holders thereof and the
customs, usages and practices in force in connection
theremth

" (j} charges, hab1llt1f-.s and other actionable
claims, outstanding against the institution or endowment
on the date of registration, whether under dicree of a
court or order of the Government or other competent
authority or otiierwise;

(k) a brief account of the history, icgeud
sthalapuranam, and the artistic, architectural or arca-
aeological siguificancé of the institution or endowment
and other partlculars of a like nature;

-
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(1) details of the fairs, festivals, daily and
periodical worships, service and other religious ceremo-
nies connected with the institution or endowment and
the particulars of dittam fixed therefor; and

(m) such other particniars as may be prescri-

(5) On receipt of the application, the Assistant

Coramissioner shall, after makiag such enquiry as he
thinks fit and bearing any person having interest in the
institution or endowment, pass an order directing ¥s
registration and grant to the trustee or other persen a
certificate of registration containing the particulars

furnished in the application with the alterations, if any,

made by bim as a resuvlt of his enquiry.

(6) The particulars relating to every instilut:on
or endowment contained in the certificate of registration
granted under sub-section (5) shall be entered in “the
register of institutions and Endowments,” (hereinafter in
this chapter referred to as the “Register™) which shall be
maintained by the Assistant Commissioner in respect of
all institutions and endowments sitwate within his sub-

* divisien and one copy of the eniries made *1 such regis-

ter relating to every institution or endowment shall te
furnished. to the Deputy Commissioier having jurisdic-
tioe and another copy to the Commissioner.

(7) Toe -egister shall be divided intc two parts,
one for charitable institutions and endowments and the
nther for religious imstitutions and endowments.

(8) The Assistant Commissioner shall also enter
in the register maintained by him under sub-secton (6),
all the parficulars conatined in the Book of Erdlowmenis
I, as the case may be in the regitser reiating to every
institution or endowment which was registered or

" deemed to have been registered befcre the Commence-

" ment of this Act uader the Andhra Pradesh Charitable
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and Hindu Religiows Institufions and Endowments Act,
1966:

Provided that if the book of Eudowments or the
aforesaid register does not contain all or any of the
particulars required to e furnished in the application
for rcgistration under sub-section (4), the Assistant
Commissionar shall call for such information relating
to such particulars from the frustee or other person
incharze of the management of such institution of
Endowment and after making such enquiry as he
deems iit shall make necessary entries in the register
maintaine:d by him under sub-seciion {6).

(9 In the case of every mstitution or endowment

in respect of which no application for registration is-

required under snb-scction (2). the Assistant Commis-
sioner shall grant a certificale of registyation to the
trustee or other person in-charge of the management
of such inst:itution or endowwent containing all  the
particuiats pertaining to it as enlered by him under
sub-section (8 in the register maintained by him under
sub-section (6},

{10) The truste= or other person incharge of
the management of an instituiion .or endowment or his
autherised agent shall report to the Assistant Com-
missioner every year the alleraticns, omiscions or
additions in the particulars, relating to the institution
or  endowment and shali also send to him once in
threo years the certifica'e of regisiration granted to
him under sub-section {5} or sub-scction (9)" together
with a stalement of such alteraiions, cmissions or
additions as may be necessary to the said  certificate
«nd the Assistant Corumissioner shall thereuposn make
sach cngurry as he deems 6t and amead the cerhificale
WilereVer necessary ang relurn iv to.such truslee  or
cther porson and shall also  take” necessary  amend-
ments in this regard in the register mwaintained by

s
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hine under sub-section (6). A copy of such amend-
ments shall be furnishied to the Depuiy Jomuaissioner
having junsdiction and another copy te the Commis-
sionet,

{11) Where any trustec or other person afore-
said—-~

(a} fails to apply for registraiion of an insti-
twion or endowment within the iime  sneciiied in sub-
seetion (L) :

{b) fails to report the alterations, omissions or
additions o1 to send the certificate of ;\,gmmhon' as
raquired in sub-szclion (i0); or

{cy furnishes or causes ta bo furnished o fhe
Assistant Commmissicrner, any particulars  which arc
false and which he crtnu knows or believes to be fale
nrodees not helieve to be true;
he shall be pumxl}dD]., with fine which  may extend
ic one theusand rupees.

44, Wherc any (rustee or sther ;w'qm in-charge of pywers of
e management ot a charable or religions  instite- Dommissio-
tion or endowment fails 10 apply for the registration deinctin-
af the instituilon or endowment, the Commssicns:, sllalllﬁrz’(?m\f;‘m
aive netice (o the trustee or the oflier person “foresaid registeced.
te mmake an application in that regard witkin o speeiffed
noriod and 3F he fails lo make such applieation within
ihe period specified. (ke Commiscionsr may heve the |
institwiion or endowuient registered after following the
preseribed procedure and recover the cost incnired for
sich registration from rhe funds of suci. wmstitntion or
endowment.

43, (1) Any person aggrieved by an 2nity or amis- Application
sion 10 maks an cniry in the registar maintained under B0 o
QL,{."I(“I 43 may apply {o the De, puly Conimissicacy for omission w5

modification or anmidment of sush entry, or or dircc- entry 1a the

tmg the imaking of such cntry, as the case may be, s
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(2) On receipt of the application the Depaty
Commissioner may, after making such enquiry as may
be necessary, pass sich order as he may deem fit,
Tte order so passed shall, subject to the provisions of
sub-section (3), be final; and the Assistant Commissio-

ner shall amend the entry in the.register maintained.

vnder section 43 in accordance therewith.

(3) Where any such application relates to the
right claimed by the applicant in.respect of such entry

" or omission, the Deputy Commissioner shall enquire

Extract
from thes
register ma-
intained
under sec-
tion43 to

be furnishes.

l' -
Central Act
Tof 1572

Debuition.

into and decide the question as if it were a dispnte with-

‘in the meaning of section 87 and the provisions 'of

Chapter XII shall apply.

46. (1) The Assistant Commissioner, may on an
application made to him in this behalf, furnish to tle
applicant copies of any exfracts from the register
maintzined under section 43 on payment of such fee
as may be prescribed.

(2} Sush copies may be cectified in the manner
provided iu dection 76 of the Indian Evidence Act, 1872.

(3) It shall, uatil the contrary is established, be
presnmed that all particulars entered in the register
maintained onder section 43 are genuine, a certified
copy of an entry in the register maintained under
secrion 43 shall be admicsible in cviderce in any court
and have the same effect to all intents as the original
entry in the register of which it is a copy.

CHAPTER—VY

Matlis and specific endowments attached thereto.

47, In this chapter, uilzss the confext otherwist
requires, “Mathadhipathi” means any person whethe
knuwn as mohant or by any ot_her nume, in whont th
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.administration and management of a math or specific
endowment attached to a math are vested,

48. The provisions of sections 18, 19, 20, 21, 22, Certaln sec-

tions of

25 and 28 shall not apply to math or specific endow- Chapter gy

ment attached thereto. to maths or,
specific en-
dowments
attached
thereto.

- 49. (1) The mathadhipathi of every math or speci- Fixation of
fic endowment attached therete shall submit to the dtem.

Commissionper within a period of ninety days from the

date of commencement of this Act, or the date of

founding of such math or specific endowment, pro-

posals for fixing the dittam in the math or specific

endowment and the amounis to be spent therefor:

- Provided that the Commissioner may extend the

time for the submission of such proposals:
Provided further that this sub-scotion shall not

apply to any math or specitic endowment in respect
of which proposals were submitted to the Commis-
sioper under the Andhra Fradesh  Charitable and
Hindu Religious Institutions and Endowments Act, , .. -
1966, before the commencement of this Act. 1965,

(2} The marthadhipathi shail, while submitting
his proposals under sub-section (1), have due regard to
the established usage, if any of the math or specific
endowment, the performance of the ceremonies and
services, the observance of festivals, worsiips and the
like, appropriate to the religious denomination to which
the math or specific endowment belongs and to the
financial position thereof,

(3) The mathadhipathi shail a! the time of sub-
mission of proposals under sub-section (1) publish
such proposals on the prenuses of the math or specific
endowment and in such other manner as the Commis-
. sioner may direct together with a  notice stating
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that within thirty days from (he date of such pubpiica-
tion any person navitg interest may submit lis cbjec-
tions or suggestions, Lo the Commissioner.

(4) After expiry ol the period specified in sub-
section (1), the Commissioner shali scrutinise such
proposals and the snggestions made by persons having
inrecest and if on such scrutiny he ihinks that lhe
dittam as proposed by the mathadhipathi should be
modified laving regard to the muatiers speciicd in
sub-section (2}, tke Commigsionar may call {or the
remarks of the machadhipathi who shali send his
remarks within such time as may be specified by the
Comumissioner. ’

(5) I after considering the remarks of the
mathadhipathi received under sub-section (4), the
Commissioner is of the opimton that any modilication
is required in the dittam he shail refer the matier to
the court for its decision and the decision of the Court
shall subject to section 91, be final.

(6) The dittam for the time being in force in a
math or specific endowment shall not be altered by
the mathadhipaihi:

Provided that the Commissioner may at any tune
for reasons to be recorded in writing suggest to the
mathadhipati to aiter the dittum and the procedure
for such akeralion shall be the samz as jaid down 1
sub-scctions (2), (3), (4) and (5):

Provided furtber that where the mathadhipati does
not comply with any suggestion aforesaid, the Com-
missioner shall refer the matter to the Court for its
decision and the decision of the court shall subject to
seciion 91 be final. '

padakanvkas 50, (1) The Mathadhipathi shall maintain regular

Bad ot gecounts of receipts of padakanukas or other personal

A -
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gifts of properiy made te him as the head of the Mati
and he shall be entitled to spend, at his  discretion for
any purpose which is connccted wiih (he objects of
the math and propagation of Hindu Dharma.

(2} Ary padakanvka or oiher personal  gift
which remains undisposed of during the life time of
the mathadhipathi shiall  deveive on the math as (s
assets.

(3) In the case of gills of properly or money
made to the mathadhipati not as  persenal gifts  but
as gifts intended lor the benelit of the math, (he
mathadhipathi, shall keep accounls of all receipts and
disbursements  of such gifts and shall cause such
accounts to be produced before the Conumissioner or
any person authorised by him in this behall whenaves
50 required.

Explanation:—Any gift of property or  money
made to the Mathadlipathi shail, unless it is specified
by the donor a5 padakanuka cor personal gift, be
presumzd {o be gift intended for twe benetit of the
Math. i

31. (1) The Conmmissioncr may suo motu or Ol Removal of
an application of two or 1zore persons having interest mathadbi-
initiate proceedings for removing a mathadhipatht or a°
trastee of a specific endowment attached to a math,
if he—

{a) is of unsound mind:

(b} is suffering from any physical or mental
defect or infirmity which rteuders him unfit to be a
~mathadhipathi or such trustee;

- ,::-‘—f:'-- (¢) has ccased to profess the Hindu religion
or the tenets of the math;
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(d) has been sentenced for any offence involv-
ing moral turpitude, such senteace not havmg been

reversed;

(e) is guilty of breach. of trusy, or mis-appropri-
ation in respect of any of the properties of the math;

() commits persistent and wilful default in
the exercise of his powers or performance of his func-
tions under this Act;

(g) violates any of the restrictions imposed or
practices enjoined by the custom, usage or the tenets
of the math, in rclation to his persopal conduct, sich
as celibacy, renunciation and the like;

(h) leads an immoral life; or

(i) fails or ignores to implement the principles
set out in clause (17) of section 2,

(2) The Commissiones shall frame a charge on
any of the grounds specified in sub-section (1) against
the mathadhipathi or trustee concerned and give him an
opportunity of meeting such charge, of testing the
cvidence adduced and of adducing evidence in his
favour.  After considering the evidence adduced and
other material before him, the Connmmissioner..may, by
oriler exonerafe the mathadhipathi or trostee, or remove
him.  Every such order shall state the charge framed
against the mathadhipathi or the trustee, his explana-
tion and the finding on such charge together with the
reasons therefor:

Provided that in the case of a math or specific
cndowment  attached thereto whose annual income
exceeds rupees one lakh, the order of removal passed
by the Commissioner against the mathadhipathi or
trustee shall not take eﬂ‘cct unless it is confirmed by the

Geverument,
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(3) Pending the passing of an order under sub-
section (2), the Commissioner may suspend the matha-
dhipathi or the trustee. S

(4) (a) Any mathadhipathi or trustee aggrieved
by an order passed by the Commissiener under sub-
section (2) may, within ninety days from the date of
receipt of such order, institute a suit in the court
againit such order;

(b) An appeal shall lie to the High Court
within ninety days from the date of a-decree or order
of the Court in such suit, '

52, (1) Where a temporary vacancy occurs in the iiling of

office of the mathadhipathi and there is a dispute in lkmpomny
regard to the right of succession to such Office, OF the office of .
where the mathadhipathi is a minor and has no i e
guardian fit and willing to act as guardian, or where
tte mathadhipathi is under suspension .under sub-
" section (3) of section 51 the Commissioner shall, if he
is salisfied after making an inquiry in this behalf that
an arrangement for the administration of the math and
its endowment or of the specific endowment, as the
case may be, is mecessary, make such arrangement as
he thinks fit until the disability of the mathadhipathi
ceases or another mathadhipathi succeeds. to the office,
as the case may be,

(2) In making any such arrangement, the Com-
missioner shall have due regard to the claims, if any, of
the disciples of the math.

(3) Nothing in this section shall be dcemed to
affect anything in the Andhra Pradesh (Andhra Area)
Court of Wards Act, 1902 and the. Andhra Pradesh ae pofion
(Telangana Area) Court of Warde Act, 1350 F. - Ast Xl of

1350 F,
J. 1963-30
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53. (1) Where a permanent vacancy occurs in the
officc of the Mathadhipathi, by reason of death or
resignation or on account of his removal under sec-
tion 51 or otherwise the person next entitled to succeed,
acwrding -to the rule of succession laid down by the
four}der, or where no such rule is laid down, according
to the usage or custom of the math, or where no such
usage or custom exists according to the-law of succes-
sion, for the time being in force, shall with the permis-
sicn of the Commissioner succeed to the office of the
Mathadhipathi. '

(2) A person for succession to the office of the
mathadhipathi under sub-section (I) shall possess the
following qualifications, namely:—

o (a) basic knowledge of the Hindu . Religion
and philosophy; ‘
(b) knowledge of the relevent scriptures and
sampradaya to which the math belongs;
{c) capacity to impart the knowledge and
preach the tenets of the math to the disciples; -
- {d} religious temperment with implicit faith
in discipline and practice; and
{e) unqguestionable moral character.

54 (1) Subject to the provisions of section 53, a
mathadhipathi may nominate his successor. The fact
of such nomination shall be intimated to the Commis-
sioner, within ninety days of such nomination and the
Commissioner may recognise such nomination. ‘A
noirination shall not be complete unless it is recognised
by the Commissioner. The conditions lor recognition
shall be such as may be preseribed.




451

(2) Where a Mathadhipathi fails to nominate
his successor under sub-section (1) or where there is no
mathadhipathi, the Commissioner or any officer autho-

rised by him shall after due publication convene 2

meeting. with the mathadhipathis of other maths of
the same sampradayam and the disciples of the math and
recognise the person nominated in such meetings as a
mathadhipathi subject to the provisions of this Act.
The procedure for convening the meeting and method
of publication shall be such as may be prescribed.

55. (1) Where the Commissioner either suo-motu or Fo¥er of

Commis-
upon 2 report submitted by the Deputy Commissioner sioner to
or the Assistant Commissioner having jurisdiction,®a®e

has reason to believe that the affairs of the math and

its properties are being mismanaged, funds are being
misappropriated, ‘or that there is gross neglect of duty
on the part of the mathadhipathi, he may after making
such enquiry as may be prescribed order to frame a
scheme of administration, of a math and the specific
endowment, .

(2) A scheme of administration framed under

sub-section (1) may contain provision for—
{(a) appointing or dlrectmg the appointment of

an Executive Officer;

(b} constituting a committes consisting of not

" more than five persons for the purpose of assisting in

the whole or any part of the administration of all the
eiidowments of such math or of specific endowment:

Provided that the members of such Committee shall
bé chosen from among such persons having interest
1n such math or endowment; -

(c) determining #he powers and duties of
such comm1ttee- and .

e sehemee
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o {(d) any other relevant matter incidental to the
_frammg of such scheme. )

(3) Until a scheme is framed under sub-section (1)

the Commissioner may appoint a fit person to manage
_ the properties of math and its endowment. '

(4) The Commissioner,- after consulting the
- mathadhipathi and other persons having interest, and
after making such enquiry-as may be prescribed may by
order modify or cancel the scheme settled under sub- -
section (1). '

(5) Every order passed by the Commissioner
unde:r sub-section (1) and sub-section (4) shall be
published in the manner prescribed.

(6) Any person aggrieved by the order of the
Commissioner passed either under sub-section (1) or
under sub-section (4), may, within sixty days.from the
date of publication of the order, prefer an appeal to the
Court,

CHAPTER-VI
Dharmadayam

o 56. (1) All sums of Dharmadayam shall vest in the
Rarma- . .
peiscn 'charging or collecting the same as a trustee.

dayam,
(2) Such trustee shall’ before the 15th May of
every year furnish in respect of every Financial year the
particulars of the amounts charged or collected, to the

Commissioner,

(3) The Commissioner shall have power to make -
such enquiry as he thinks fit to verify the correctness of
the accounts submitted and to take such steps as may
be necessary for the utilisation of the amount for chari-

table or religious purposes:
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Provided that no ameunt charged or collected fof
a specific charitable religious purpose shall be utilised
for any purpose other than one for which it was charged
or collected. '

(4) The provisions of Chapter III other than
sections 23, 24, 28 and 29 and Cunapler 1V shall no.
apply to Dharmadayam.

(5) Where any person charging or collecting such
sums fails to submit accounts under sub-section (2), the
Commissioner shall require the person to furnish to him -
the accounts within a specified period and if the person
fails to furnish accounts on such requisition within the
period specified, he shall be punishable with fine which
may extend to one thousand rupees. :

CHAPTER - VII

BUDGET, ACCOUNTS AND AUDIT

57. (1) The trustee of every charitable or religious Budgst of
instituion or endowment shall, nine’y days before ﬂ‘ﬁ;’if&h“
the close of every financial year, submii in such form isstiution
as may be specified by the Commissioner, a budget 25, 59°%
showing the probable receip's and disbursements of
the institwion or endowment during the following

year—

(#) to the Commissioner, if it is included in
the list publishud under clause (a) or clause (d) of

section 6 ;

(i) to the Deputy Commissioner, if it is
mcluged in the list published under clause (b) of sec-
don&: | | -
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{if) to the Assistant Commissioner, if it is
included in ihe Hst published wader clause () of
section 6. ‘

(2} (¢} Every budget shall make an adequate
provision for—-

(i) the. due maintenance of the objects of the
institution or endowment and the proper performance
of and the remuncration for, the services therein,
including the dittam for the time being in force:

Provided that the salaries of the religious and
secular establishment shall not exceed thirty per cen-
tum of its annual income calculaied under section
US; '

(if) the due discharge of all liabilitics and
subsisting commiiments birding on the  instiiution
or endowient;

@iy the mainienanes of the working balance;

(iv) the arrangemeni to be made for securing
the health, safc'y or convenience of ihe disciples,
pilgrims, worshippers or other persens resorving to
the instituiion or endowment : N

Provided that in the case of au instituuen or cndow-
ment whose annual income exceeds iwenty thousand
rupees, the provisions made under this item  shall not
be less than forty per centum of ihe balance of the
income for the financial year remaining after making
provision for item (i), (i) and (i) above ;

: (v the contribation te the reserve fund of
the instiiution or endowment at ten per centum of the
halance referred to in the proviso to item (iv) above;
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(vi) the coustruction, repair, «renovation and

improvement of the institution or endowment and the

buildings connected therewith :

“Provided that in the case of an institution or endow-
ment whose annual income is pot less than rupees
one lakh, the provision made under this item shall not
be less than thirty per centum of the balance of the
jncome for the financial year remaining after making

‘provision for items (i), (ii), (iii) and (iv) above.

(b) Where the budget relates fo an institution
or endowment whose annual .income exceeds fifty
thousand rupees, the budget shall also make provi-
sion for the payment at five percentum of the balance
referred to in the proviso to item {iv) of clause (a),
to the Common Good Fund. '

(3) Th: Commissioner, the Deputy Commis-
sioner or the Assistant Commissioner, as the case may
be, may after giving notice to the trustee in the pres-
cribed manner and after coasidering his representa-
tion, if any, pass an order making such alterations,
gmissions or additions in the budget as he may deem

t.

(4) If, in the coursc of a financial- year, the
trustee finds it necessary to modify the provisions
made in the budget in regard to the re€eipt or to the
distribution of the amounts to be expended under the
different heads, he may submit to the Commissioner,
the Deputy Commissioner, or the Assistant Cowm-
missioner, as the case may be, his supplemental or
revised budget. The Commissioner, the Deputy
Commissioner or the Assistant Commissioner, as the
case may be, may make such alterations, omissions
or additions therein as provided in- s\'»-section (3)
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but so as not to affect the amount allotted in the

“budget under the items (ii) and (iii) of clause (a) of

sub-section (2). -

(5) The trustee shall report forthwith every ex-
penditure incurrcd in excess of the provisions made in
the budget together with the reasons therefor to the
Commissioner, the  Deputy Couumissioner or the
Assistant Commissioner, as the case may be, who
may - ratify such excess expenditure.,

~58. (1) The Executive Officer shall keep regular
accounts of all reccipts and disbursements, for each
financial year scparately in such form and containing
such particulars as may be specificd by the Commis-
siomer, .-

(2) (a) The accounts of every charitable or
religious institution or endowment, the annual inco ne
of which as calculated for the purpose of section 65
for the financial year immediately preceeding exceeds
rupees onc lakh, shall be subject to concurrent audit,
that is to say, the audit shall take place as and when

expenditure Is incurred.

(p) The accounts of every other institution -

or endowment, the annual income of which cal-
culated as aforesaid for the financial year immediately
preceeding is not less than five thousand rupees, shall

be audited annually, or if the Commissioner so direct

in any case, at shorter intervals,

(¢) The accounts of any charitable or reli-
gious institution or endowment, the annual income
of which calculated as aforesaid for the financial year
immediately precceding is less than five thousand
rupees, shall be audited annually by an officer sub-
ordinate to the Assistant Commissioner and deputed

by him for the puipose.. .

=
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(3) The audit referred to in clauses (a) and (b)
of sub-section (2) shall be made by the agency referred
to in section 63, ‘ :

59. After completing the audit for any financial {ythority

year or shorter period, or for any transaction or, gugitbr:part
series of transactions, as the case may be, the auditor g tiea

shall send a reporf—

(f) to the Commissioner in respect of the
institutions included in the lists published under
clause (a), clause (d) and clause (e) of section 6 ;

(ii) to the Deputy Commissioner in respect
of institutions included in the list published under
clause (b) of section 6 ; and

(iii) to the Assistant Commissioner in respact
of institutions includrd in the list published under
clause (¢) of section 6. .

60. (1) The auditor shall specify in his report all E&Ettemfh
cases of irregular, illegal or improper expenditure or
of failure to recover moneys or other property due to
the charitable ot religious institution or endowment
or of loss or waste of money or other property thereof,
caused by neglect or misconduct or misapplication or
collusion or fraud ‘or breach of trust or misappropria-

tion on the part of the trustee or of any other person.

(2) The auditor shall also report on such other
matters relating to the accounts as may be prescribed
or on which the Commissioner, Deputy Commissioner
or Assistant Commissioner, as the case may be, may
require him to report.
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Retifcaon - 61, The Commissioner, the Deputy Commis-

of defects in . ‘ +oa .

sudit, e siomer or the Assistant Commissioner, as the case may
be, shall send a copy of every audit report relating to
the accounts of a charitable or religious institution or
endowment to the Executive Officer and it shall be the
duty of such Executive Officer to remedy within the
time specified in this behalf the defects or irrcgula-
rities pointed out by the auditor and.report the same
to the Commissioner, the Deputy Commissioner, or
the Assistant Commissioner, as the case may be.

(2) Where on a consideration of the audit report
received by him under clause (i) of section 59 and the
ieport of the Executive Olficer thereon received by
him under sub-scction (1) of this section and after
such enquiry as may be necessary, the Commissioner
thinks that the trustee or any other person was guilty
of illegal expenditure or of loss or waste of moncy or
other property therecof caused by misconduct, mis-
application, collusion, fraud, breach of truct, mis-
appropriation or negligence, he may, after giving
notice to the trustee or such person to show cause why
an order of surcharge should not be passed against
him and after considering his explanation, if any, by
order, certify the amount so spent or the amount or
value of the property so lost or wasted and direct the
trustee or such person to pay within a specified time
such amount or value personally and not from the
funds of the institution or endowment.

(3) Where on a consideration of the audit report
received by him under section 59 and the report of the
Executive Officer thereon received by him under sub-
section (1) of this section and after such enquiry as
may be necessary, the Deputy Commissiouner or the
Assistant Commissioner, as the case may be, thinks
that the trustee or any other person was guilty of

- illegal expenditure, or of loss or waste of money or
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other property thereof, caused by misconduct, mis-
apnlicaiion, collusion, fraud, breach of trust, mis-
appropriation or negligence, he shall report to the
Commissioner, and the Commisioner may, after

‘giving notice to the trustee or such person to show-

cause why an order of surcharge should not be passed
against him and after considering his explanation if
any by order, certify the amount so spent or the
amount or value of the properiy so lost or wasted,
and direct the trustce or such person to pay within

_ a specified time such amount or value personally and

not from the funds of the instifution or endowment.

(4) The Commissioner shall send a copy of the
order under sub-sec'ion (2) or sub-section (3)---

with the reasons for the same by registered post to
the trustee or the person concerned.

(5) An order of surcharge under sub-scetion (2)
or sub-section (3) against a frustce or other person
shall not bar a sutt for accounts against him cxcept in
respect of the maticr finally dealt with by such order.

(6) Where the Commissioner is satisfied that
the trustee or other person with intent to defeat or
delay the execution of any order that may be mada:
vnder sub-section (2) or sub-scciion (3)—

(a) is about to dispose of the whole or any
part of his property ; or

{b) is about to remove the whole or any part
of his properiy from the jurisdiction of the Commis-
sioner, the Commissioner may by an order direct the
trustee or other person within a time to be fixed by
him either to furnish security in such sum as may be
specified in the order or to produce and place at his



Rectiftcation
of defecis
detecied by
Commis-
sioner.

Agensy to
audit
accovnis.

460

disposal when required, the said property or the value
of the same or such portion thereof as may be sufficient
to safisfy the order or to appear and show-cause as to
why he should not be asked to furnish sccurity. The
commissioner may also in the order direct von-
ditional attachment of the whole or any portion of
such property in the manner prescribed.

62. Without prejudice to the provisions of sec-
tion 61, where the Commissioner either suo motu or
on a report made by the Deputy Commissioner, the
Assistant Commissioner or any other officer has
reason to belicve that the trusiec or any cther person
was guilty of illegal expenditure or of causing loss or
waste of money or othor property. by misconduct
misapplication, collusion, traud, breach of trust,
misappropriation, or negligencz, ths Commission-r,
may after such enquiry as may be necessary and after
giving an opportunity to the trustee or other parson
concerned to make his representation—

() pass an order directing conditional attachef
ment of the whole or any portion of the property o
the trustee or other person ;

(i) institute such criminal proceedings as
may be necessary ; or

{(iii) pass an order of surcharge after obtain-
ing an audit report in this behalf.

63. The Government shall specify the agency
forthe purpose of carrying out the Audil referred to;

in clauses (a).and (b) of sub-section (2} of section_f‘,ﬁ

=

.
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64. Tt shall be the duiy of the trustee of the Dutyor
charitable or religious institution or endowment con- ‘isiee to
cerned and all officers and servants working under ssistance
. 7im, his agent and any person having concern in the P i

administration of the institution or endowmen_t, to
produce or cause to be produced before the auditors,
all accounts, records, correspondence, plans, other
documents snd property including monies relating to
the institution or endowment to furnish them with
such information as may be required, and to afford
ihem all such assistance and facilities as may be
necessary for the audit of the accounts of the ins-

titution or endowment.

CHAPTER—VIII
FINANCE

65. (1) In respect of the services rendercd by Liability of
the Government and their employecs, every charita- o wation or
ble or religious institution or endowment or Dharma- or Dharma.
dayam other than Tirumala Tirupathi Devastbanams Jayam to pay
whose annual income is not less than rupees five tribution and
thousands, shall be liable to pay to the Government V9" fees.
annually from the income derived by it, such contri-
bution not exceeding severi per centum of the anmual

income as may be prescribed.

(2) In respect of the services rendered by the
Government and their employees, the Tirumala
Tirupathi Devasthanams, shall be liable to pay to the
Government annually from the income derived by it,
a contribution of seven per centum of such annual
income or rupees fifty lakhs in lumpsum, whichever
is higher, .

(3) The contribution which an institution or
eadowment or Tirumala Tirupathi Devasthanams is
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liable to pay under sub-sections (1) and (2) shall be
paid annually to the Endowments Administration

Fund. :

(4) Every institution or endowment referred to
in sub-scction (1) shall pay to the Government
. anmually for meeting the cost of auvditing its accounts,
such furthcr sum of one and half per centum of its
annual income.

, (5) For purposes of this section, annual income
shall mean—

(4) in relation to Dharmadayam, the total of

the amount charged or collected as Dharmadayam -

during.the year of account ;-

(b) in relation to any other income, the pro-
cceds in each year after deducting the amounts speci-
ficd below :—

(i)} the rcvenue paid to Government in-
cluding cesses paid to local authoritics ;

(ii) the taxes and licence fees paid to local
authorities ; .

(iif) expenditure incurred for the following

Eurposes connected with the direct cultivation of lands

eld by charitable or religious institution or endow-
ment, namely :— '

(4) maintenance of or repairs to irrigation

works which shall not include the capital cost of '

irrigation works ;

(B) sceds or secdling ;-
{C) manure ;
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. (D) purchase and maintenance of cattle
for cultivation ;

: (E) purchase and maintenance of agricul-
tural imiplements ; and

(F) wages for ploughing, watering, sdw-
ing, transplantation, harvesting, threshing and othe:
agricultural operations : _

Provided that the total deduction in respeét ‘of
expenditure under this item -shall not exceed ten per-
centum of the income from such lands ;

" (i) expenditure on sundry repairs to rented
buildings, not exceeding tenpercentum of the annual
rent derived therefrom or actual expenditure which-
ever 15 less ; - :

(v) the actual cost. of collection "of rents not
exceeding ten percentum of the amount collected in
cases where special staff is employed solely to attend
to the work relating to collection of rents due to chari-

_table or religious institution or endowment ; and

(vi) sale proceeds of immovable properties and
tights relating to, or arising out of immovable proper-
ties, if such proceeds are reinvested to earn ihcome for
the charitable or religious institution or endowment.

Explanation (1):—The following items of receipts
shall not be deemed to be income for purposes of this
section, namely :—

(a) advances and deposits recovercd and loans
taken or recovered ;

{b) deposits made as security by employceé,
essees, or contractors and other deposits, if* any;
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{¢) withdrawals from banks or of investments;

(d) amount recovered towards costs award.ed
by courts ;

(¢) sale proceeds of religious books and publi-
cations where such sales are undertaken .as an un-
remunerative - enterpnse with a view to prop gate
religion ;

{f) sale procxeds of jewels, vahanams, pro-

visions or other articles or livestock purchased by the
charitable or religious institution or endowment H

%«;) donations in cash or kind by the donars as
contri .

tions to capital ;

(h) ubhayams or  voluntary contributions
received in cash or kind for a specified service in the
charitable or rehgmus institution or endowment and
cxpended on such service ; .

({} actual driage of the agricultural produce or
the articles from immovable propertics or one pr-
centum of the value of such receipts during the finan-
cial year, whichever is Iess ; and

(j).audit recoveries.

Explanation (2):—In respect of any remunerative
undertaking of a charitable or religious institution or
endowment only the net profit shall be taken as income.
In respect of non-remunerative undertaking of a
charitable or religious institution or endowment such
as a school, college, hospital, poor home, orphanage
Or any other similar institution, the grants given by
Government or a local authority or donations received
from public, or fees collected from pupils of cduca-
tional institutions shall not be taken as income.
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Explanation (3).—Receipts in kind other than,
those referred to in item (g) and (h) of Explanation(l)
shall be deemed to accrue as income on the date of the
sale thereof and shall be valued ‘at the amount rea-

lised by such sale.

Explanation (4):—Receipts in kind from immova-
ble properties shall be valued, in cases of produce
consumed or utilised by the charitable or religious
"institution or endowment, at their market value' on

the dates of their receipt.
Assessment

66. (1) The contribution payable under section of canmivy.
65 shail be assessed by the Commissioner on, and tion on the
notified to, the trustce of the charitable or religious ™'
institution or endowment or Dharmadayam in the
prescribcd manner and the order of assessment passcd
under this sub-scction shall, subject to the provisions
of sections 90 and 91, be binding on the (rustce :

Provided that if, for any reason the contribution
or any portion thercof has escapad assessment in any
year, the Commissioner may, within three years from
the end of the year to which such escaped sssessment
relates, scrve on the trustee a notice assessing iim to
the contribution or portion thereof due and demanding
oayment thercof within fifteen days from the daie of
siich service and the provisions of this Act and the
rules made thercunder shall, so far as may be, apply

as it the assessment was made in the fisst instance.

(2) Tt shall not be competent for the Commis-
sioner to levy any contribution for more than three
years immediately procceding the year in which a
notice of assessmient is issued under sub-scction (1).

67. (1) Notwithstanding anything in sub-section Liability of
(1) of section 136, all costs, charges and expenscg !stitution
h LB or cndow-
incurred by the Government, the Commissionsr, mentio pay
Deputy Commissioner or Assistant Commissioner %% *¢.

under any of the provisions of this Act as a party to
J. 1963-31




466

or in connection with any iegal proceedings in respecs
of any charitable or religious institution or endow-
ment shall, subject to the limits prescribed, be pay-

able out of the funds of such institution or endow-
ment..

(2) The costs, charges and expenses payable
under sub-section (1) shall be assessed on, and noti-
fied to, the trustee of the charitable or religious

- institution or endowment in the prescribed manner :

Provided that if for any reason any costs, charges
and expenses or any portion thereof has not been
notified in any year, the Commissioner may, within
three years from the end of the year in which it was
omitted to be notified, serve on the trustee a notice
notifying the costs, charges and expznses or portion
thereof due and demanding payment thereof within
fifteen days from the date of such service, and the
provisions of this Act and the rules made thereunder
shall, as far as may be, apply as if the amount was
notified in the first instance.

Payment of 68. (1) The trustee of a charitible or. religious.
costs, " institution or endowment or Dharmadayam may,
charges and - within fifteen days, from the date of receipt of a notice
penses:  issued under sub-section (1) of section 66, or under
sub-scction (2) of section 67 or within such further

time as may be granted by the Commissioner, prefer

his objection, if any, to the Commissioner in writing.

Such objection may relate cither to his liability to pay

or the quantum of the amount specificd in the notice. -

The Commissioner shall consider such objection and

pass an order confirming, withdrawing or modifying

. his original notice and communicate the same to the

trustee
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(2) Within thirty days from the date of receipt
of the noiice under section 66 or scction 67 or when
objection has been preferrced, within thirty days from
the date of roceipt by the trustee of the order of the
Commissioner under sub-section (1) of this sec’ion,
or within such furiher time as may be granted by him,
such trustee shall pay the amount as ordered. :

69. (1) Therc shall be established a fund to be Establish-
calicd the Andhra Pradesh Charitable and Hindu Eraon-
Religious Institutions anda Endowmaznts Adminis- ments
tration Fund. The Eudowments Adminisiration gsy Fons

Fund shall vest in the Commissioner,

(2) (a) The following amounts shall be credited
to the Endownenis Administra*ion Fund, namely :—

{) the balance in the fund constituied-
under the Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments Act, 1966. Ac 17 of
' (if) the sums due to the Government under
section 64 of the Andhra Pradesh Chariiable and .
Hi=1é1u Religious Institutions and Badowmen's Act, Ac 17 of
1966. o b

(iii) the contributions and audit fee pay-.
able under sub-section (1) of section 65 when"realised ;

}iv) the amounts recovered under sub-sec-
tion (6) of section 29 and under section 30

(&) It shall be lawful for the Commissioner-to
accept to the credit of the said fund, grants-or loans
from the Government or any grant by any institution
or person. N

{3) The Commissioner shall out of the said
Fund repay to the Government— : ‘
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() the sums paid out of the Consolidated

Fund of the State in the first instance towards the
salaries, allowances, pension and ®ther renumera-
tion of persons appointzd by the Government for
rendering services under any of the provisions of this

Act; )

(i) any other expenditure incurred by the
Government in the course of rendering services to
and in connection with the administration of, the
charitable or religious institution or endowment
‘under the provisions of this Act;

(7ii) the loans received from the Government;

(i) the cost of publication of journals,
manuals, descriptive accounts and other literature
relating to Hindu religion or charitable or religiou’
institutions or endowments;

(v} the expenses of committees or sub-com.
mittees thereof constituted for any purpose of this
Act by the Governmeint or by any officer or auliority
subordinateto vhe Government and speeifically autho-
“risscd by them in this behaif

70. {1} (&) The Commissioner shall create ou
of thef payments made by the charitable and religioug
institutions and cndowments and by any institution
OF Persomn.

(i) in respect of Hindu charitable mstituiions
and religious institutions and endowments, a fund to
he called the Andhra Pradesh Hindu Charitable and
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Religious Institutions and Endowments Commq_n
'Good Fund ; and

(i) in respect of other charitable institutions
and endowmepnts, a fund to be called the Andhra
Pradesh Charitable Institotions ard Endowments
Common Good Fund. '

(b) The Common Good Fund created under

item (i) of clause (a) shall be utilised for-the follow-
ing purposes, namely :—

() renovation, preservation and maintenance
including pavment of salaries to Archakas of Hindu
Charitable and Hindu religious institutions or endow-

- ments which are in needy circumstances, and promo-

¢ tion and propagation of purposes and objects comne-

. cted therewith :

Provided that the amount to be utilised for the

‘purpose of payment of salaries to Archakas in any

year shall not be less than ten percentum of the receij-
pts to the said fund during the preceeding year;

(i) establishment and- maintenance of veda-
pathasalas and schools for the training in archakath_

' wam, adhyapakathwam, vedaparayanikatwam, silpam

vaidyam or like services :

Provided that the amount fo be utilised for the
purpose mentioned in item (i{) in any year shall not be
less than twenty percentum of the receipts to the said

. fund during the preceeding year.
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(¢) The Common Good Fund created unde!
item (i) of clause (a) shall be utilised for the renova-
tion, preservation and maintenance of other charitable

institutions or endowments and for the promotion

and propagation of purposes and objects connected
therewith. _

(2) The Commissioner, may on. direction from
the Government, transfer to the Common Good Fund,
any surplus or such portion therzof,.as may be speci-
fied in the direction, remaining in the Endowments

.Administration Fund after repayment of the amounts

specified in sub-section (3) of section 69.

(3) The Commissioner shall issue a notice
demanding the payment of contribution payable

towards Common Good Fund basing on ths provi-

sions made in ths Budget estimate of each institution
or endowment in the manner prescribed.

71. The Common Good Fund shall vest in a
Committee constituted by the Government and shall
be administered in such manner as may bz prescribed.

CHAPTER IX

SURPLUS FUNDS anND UTILISATION THEREOF.

72. (1) Where there. is a surplus in ‘the funds of '

ap institution or endowment including a sp:eific
endowmeni aitached thereto afier providing for all the
objects, needs, requirements or improvements of the
institution or endowment and after making adequate

i
!

i
|

\

provision for purposes referred to .in sub-section (2) -
of section 57, the trustec may make an application in -

the manner prescribed for permission to. utilise such
surplus fund for all or any of the following purposes,
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'(f) propogation of the feligious' tenets of the

' institution or  endowment ;

(i) establishment and maintenance of schools

“for the training of archakas, adyapakas, and Veda-

Vv

parayanikasand for the study of Divya Prabhandhams
and the-like for furthering education in Sanskrit;

(#i) éstal{(ishrnent aad maintenance of, any
institu‘ion in which. special provision is madé for the
study of Hindu religion,’ Philosophy or Sastras-or for

" imparcing insiruction in Hindu Temple Architectubds,

and for setting up ‘libraries in connection with such

-study. ;

_ (iv) grant of aid to any other Hindu religious
- institution, or endowment which is in poor or needy
circumstances or which requires renovation;

" (v) establishm=nt and maintenance of hospitals
and dispensaries for the relief of the. pilgrims and
worshippers visiting the religious institutions ; '

_ (vi) construction and maintenance-of choul-
tries and rest houses for the use and accommodation
of pilgrims ;

(vii) provision ‘of water supply and sanitary.
arrangement to the pilgrims gnd worshippers ; .

'(viii) acquisition of any land or other’ immo-
vable property for the purpose of the religious insti-
~tution ; ' .

_ (ix) cpnst:ucﬁon and’ maintenance of roads
and communications and the lighting thereof for the-
convenience of the pilgrims and worshippers ;
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(x) establishment and maintenance of orpha-
nages for children belonging to Hindu Religion ;

(xi) establishment and maintenance of the
Homes for the poor, destitute and helpless, physicaily
disabled perso~s belonging to Hindu Religion ;

(xii} establishment and maintenance of lep-
rosy asylum for those belonging to Hindu Religion ;

{xiif} payr-nt to the Common Good Fund.

(2) Nothing in sub-section (1), shall prevent the
trustee of a math or a specific endowment attached
thereto from utilising such sucplus for any other
purpose consistent with the tenets of the math. -

(3) Subject to such restrictions and conditions
as may be prescribed, the trustee of a charitable or
religious institution or endowment may appropriafe
any portion of soch surplus for the performance of
any Hindu Marriage among the needy persons belong-
ing to Hindu Religion.

_ 73. (1) The Commissioner, the Deputy Commij-
Dotermins. . gsioner or the Assistant Zomm:issioner, as the case
ion and appli- . T b .
cation of pro- may be, having JllrlSdlC!.’lOIl,'Shﬁ_H, on being satisfied
perties a1d that a charitable o. .eligious institution or endowment
unct fustite-  has, whether before or after the commencement of this
o A ;eI .
o eat. Act, ceased to exist, hqld an eqquiry in the prescribed

manner to ascerfain its properties and funds and
after doing so, shall pass an order—

{a) specifying the properties and funds of th:
institution or endowment ; -

(b) appointing a trustee therefor ;
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) () directing the recovery of any such proper-
ties or funds from any person who may be in posse-
ssion thereof ; and

(d) laying down that the properties, and
funds so. specified shall be applied or utilised for the
renovation of the institution or endowment and if
such renovation is not possible, be appropriated to
. any one or mores of the purposes specified in sub-
section (2) of section 74. ,

~ .(2) The Comuissioner, *he Deputy Commissi-
oner or the Assistant Commissioner, as the case may
be, having jurisdiction, may, on being satisficd after
- holding an enquiry in the prescribed manner, that any
" building or- other place which- was being used for
religious worship or instruction-or for charity has,
.whether before- or after the commencement of this
Act, ceased to be used for that purpose; pass an
order— s ’ . .~
(a) directing the recovery of such building or .
place from any person who may be in possession; and

(b) laying down that it sball be used for
religious worship or instruction. or for charity -as
before, or if such use is not possible, be utilised for
any one or more of the purposes specified in sub-
section (2) of section 74.

(3) Every order made .under sub-section (1) or
sub-section (2) shall be published in the prescribed
manner and shall subject to the provisions of sections
90 and 91 be binding on the parties concerned.

74. (1) Where the Commissioner is satisfied after , o,
making such enquiry as may be prescribed, that—. tion of cn-

dowmonts

.. (@) the original object for which a’charitable
or religious institution or endowment was founded
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has, from the beginning, been or has subsequently -

become, impossible of realisation ;

. - (b) thz incoms or any surplus balance of such
institution or endowment has not been w:ilised or is
not likely to be utilised ;

~ (¢} in any of the cases mentioned in section

158 or in regard io the appropriation of the Dharma -

dayam sums held in trust under seciion 56, the dire
ctions of the Commissioner are necessary.

the Commissioner shall make an order giving
directions as to how the properiy or money belonging
to the ins‘itution, endowment or Dharmadayam con-
.cerned shall be appropriated. - In giving the direciion,
the Commissioner shall, so far as may be praciicable,
desirable, necessary or proper in public interest, give
effect to the original intention of the founder of the
instituiion or endowment or the object for which the
institution or endowment was founded.

(2) Where the Commissioner is of opinion that
the carrying out of such iniention or object is no
wholly or partially expedient, practicable, desirable,
necessary or proper in public inierest, the Commi-
ssioner may direct the properiy or money belonging

to the institution or endowment aor Dharmadayam or

any portion thereof to be applied—

&a) if such institution or endowment isa
charitable insiitution or endowment, to any other
charitable purpose ; and )

(b} if such  institution or endowment is a
religious institution or endowment, to all or any of
the purposes specified in items (i)} to (iv) of sub-
section (1) of section 727

A=
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Provided that—

() in the case of a charitable institution er
endowment which is founded and maintained for the
benefit of a section of the public, the endowment shall
. ag far as possible be appropriated for thé benefit of
that section or for any other charitable purpose of
like nature ;

~ (#) in the case of religious institution or endoiw-
ment which is founded and maintained for the benéfit
of religious denomination or any section thereof, the
endowment shall as far as possible be appropriated -
for the benefit of the denomination or section concer-
ned for all or any of the purposes mentioned in clause

O

{3) In giving directions as to the appropriation
of properiy or money belonging to the institution or
endowment to any other charitable or religious pur-
poses under sub-section (1) or sub-section (2), the
Commissioner may, by order; alter any scheme already
settled or vary the terms of any order or conditiofs
contained in the deed of trust relating to the institu-
tion or endowment: :

Provided that in the case of a scheme settled by a
court or a decree or.order passed by the Court, the
Commissioner shall move such court to alter the
scheme or varg the terms of the decree or order, as
the case may be.

.(4) From any order passed by the Commissioner
under sub-section (1), an appeal shall lie to the Coury
within nincty days from the date of receipt of the
arder.
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CHAPTER-X

'ALIENATION OF ANY IMMOVABLE PROPERTY AND RESUM-
PTION OF INAM LANDS.

Lease, sale 75, (1) Any leasc for a term exceeding six years

nams to - . 4

be void inand any gift, sale, exchange or morigage of an inam

certain cases. Jand granted for the support or maintenance of chari-
table o1 religious ins itu ion or endowment or for the
performance of a religious or public charity or ser-
-vice, shall be null and void unless any such trans-
action, not being a gift, is effected with the prior

- sanction of the Government.

(2) Such prior sanction may be accorded by the
Government where they consider that the transaction
is— :

(f) mecessary or beneficial to the institution or
endowment ;

(i) in regard to the land which is an uneco-
nomical holding for the institution or endowment to
own and maintain ; and

. (iif) the consideration thereof is adequate and
proper. - '

(3) The provisions in clause {¢) of sub-section
(1) of section 80 shali apply for the sale of any inam
land.

Probibition 76, (1) Where, before or afier the commencemiznt
tands granted Of this Act. any person has b:en granied a ryotwari
for. rendering patta in respzct of any inam lano given to a service
religious or  hiolder or other employec of a chariable or religious
charitablc Ia- institution or endowment for ihe purposc of rendering
cndowment, Service to the institution or endowmeni thén, not-

withstanding anything to the conirary in any other

Iaw for the time being in force or in the deed of grant
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ot of transfer or other-document relating to such land,

it shall' be and- shall be decmed never-io -have: begn

granted and the lands covered by such ryocwaripaita-
shall not be transferred and shall be deemed neverto
have been transferred and accordingly no right or title -
in such land shall vest in ‘any p.rson acquiring ihe

1and by. such transfer ahd a ry.uwari patia in respuét
of such land shall be deemed. to have been granied-in

favour of the instituiion or -endowmeni . concerned

and thereafter thé person in possession.of such land

shall be deemed as an encroacher and thé provisions

in secitons 84 and 85 shall appy.

* {2) No ryotwari patta holder in respaci of ihe
aforesaid land shall wransfer any such land and .no
nerson shall acquire any such land either by purchase,
¢ift, lease, morigage, exchange or oiherwise.

(3) Any iransfer or acquisition made in contra-
vention of the provisions in sub-section-(1) or sub-
section {2) shall be deemed to be null and void.

(4y The provisions of this section shall apply to
any iransaction of the nature referrcd o in sub-section
{2) in exccution of a dzciee or order of a ¢ivil court or
anv.order of any other authority.

“77. (1) The Revenue Divisional Officer may, either Resumption
sito ot or on the application of the trustee of a chari- of lum
table or religious institution or eidowment or of the
Commissioner or of any person having intercst in the

“institution or endowment authorised by the Commis-
sioner, by order, resume the whole or any portion

. of any-such-inam land referred to in section 75 on all
or -any of the following grournds, namely :—

(i) that the holder of the inam has effected a
transaction which is null and void-under section. 75 ;
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(if) that the charitable or religious institution
‘or endowment has ceased to exist or the charity or
service has become impossible of performance ;

, (#ii) that the holder of such inam land has
failed to perform or inake the necessary arrangements
for performing, in accordance with the custom or
usage of the institution or endowment, the charity or
service for the performance of which the inam land
was granted.

2 Sa) Before passing an order under sub-
section (1); the Revenue Divisional Officer shall give
notice to the trustee, to the Commissioner, to the
holder of the inam land, to the person in possession
-of the inam -land where he is not the holder thercof
and to the alienee, if any, of the inam land and also
publish a copy of the notice in such manner as may
be prescribeé), whick publication shall be deemed to
be sufficient notice to every other person likely to be
affected by such order; and comsider the objections,
if any, after holding such inquiry as may be prescribed;

(b) Where only 2 portion of the inam land is
affected, notice shall be given under clause %z) to the
holder of such portion as well as to the holder or
holders of the other portion or portions to the person
in possession of ¢very such portion, where he is not
the holder thereof, and to the alienee, if any, of every
such portion and the objections of all such persons
shall be considered by the Revenue Divisional Officer.

(3) A copy of every order passed under sub-
section (1), shall be communicated to each of the
persons mentioned in sub-section (2) and shall also
be published in the manner prescribed.

i
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(4) (@) Where-any inam land or portion - thereof
is resumed under this section, the Revenue Divisional
Officer shall, by order, grant a ryotwari patta in res-.

- pect of the inam land or portion thereof to the chari-
table or, religious-institution concérned; and where
the resumption is ‘made on the ground specified In

. item (i) of sub-section (1) to any such charitable or
religious  institution as * the ‘Commissioner may
recommend. -

- (b) The order granting the ryotwari patta
under clause (a) shall, on application mads to the
Revenue Divisional Officer within the time prescribed,
be execyted by him in accordance with such rules as
may be made in this behalf, .

(5) Pending the resumption of an inam land or
portion thercof under this section on the ground
specified in item (i) of sub-section (1), the Revenue
Divisional Officer may direct the person in possession
of the inam Jand or portion thereof, to pay to the
trustee, the expenses incurred or likely to be incurred
for the performance of the charity or service to the
institution or endowment. In default of such pay-
ment, the Révenue, Divisional Officer may pass an
order or make such arangement as he considers
necessary for the performance of the charity or
service; and the eéxpenses incurred therefor shall be

~_recovered from the person in possession of the inam
land or' portion thereof, as if they were arrears of
- land revenue,

78. (1) Any person aggrieved by an order of the
Revenue Divisional Officer under sub-section (1) of
section 77 may appeal to the District Collector within
such time as may be prescribed, and on such appeal,

-the District Collector may, after giving natice to the
Commissioner and each of the persons mentioned in
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sub-section (2) of that section and after holding such
inquiry as may be prescribed, pass an order confirm-~
g, modifying or cancelling the order of the Revenue
Divisional Ofticer. ' ‘

(2) The order of the District Collector on such
appeal oc'the order of the Revenue Divisional Officer
under sub-section (1) of section 77 where no appzal
is preferred;-shall be final, and shali not be liable to
be questioncd in any Court of law.

Prohibition 79. No immovable proparty chall be purchased

of purchase for or on behalf of any charitable or rcligious institu-

property in fion or endowment except with the prior sanction of

ceraineasss. the Commissioner and the Commissioner shall not
accord such sanction unless he considers that such
proparty is necessary or beneficial to the institution or
cndowment and that the price proposed to be paid
therefor is not ¢xcessive:

Provid d that befor: such sanction is accorded,
the pardeviirs reliting to the proposcd transaction
shall be published in the Andhra Pradesh Gazette
inviting objections and suggestions with respect there-
to and all objections and suggesiions received from the
irustes Of 0B persen dving inicrest shail be duly
cotsidercd by the Commissioner,

afenation of S0, {1) {@) Any gift, sale, exchangs, or inortgage of
mmmneable e Immovable property belonging o ur given or
proveriys endowed for the purpose of any charirable or religious
insiitution or endovmonl shail be null and void
unless any such transaction, not being a gift, is effected
with the prior sancticn of the Commissioner.

{b) The Commissioncr, may, after publishing
i the Andhra Pradesh Gazette the particulars relating
to. the proposed transaction and inviting any objec-
tions and suggestions with respect thereto and

=
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considering ail . objections and suggastions, if any .
rcceived from the “trustee or other person haviog
interest, accord such sanction where he comsidirs

that the transaction is-—

. (/) prudent and necessary or beneficial to
the institution, or endcwment ;

o (if) in respect of immovable property which
is un-economical for the institution or endowment to

-own and maintain; and

(#ify the consideration therefor is adequate
and proper. '

. (¢) Bvery sale of any such immovable pro-
perty sanctioned by-the Commissioner under clause
(b) shall be effected by tender-cum-public auction in
the prescribed manner subject to the confirmation by
the Commissioner within a period prescribed :

Provided that the Government may, in the interest
of the institution or endowment and for reasens to be
recorded therefor in writing, permit the sale of such
immovable property, .otherwise than by public
auction : - )

Provided further that the Government may pur-
chase the lands sitnated in Scheduled Areas belonging
to institutions or endowments, wherever necessary,:
otherwise .than by public’ auction and assign such

“lands to the members of the Scheduled Tribes,

. Explanation :—In this seciion, the expression
*Scheduled Tribe’” shall have the meaning assigned 1o
it in clause (25) of article 366 of the Constitution and
the expression- “Scheduled Area” shall have. the

J. 1963-32 . -
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meaning assigned to it in sub-paragraph (1) of para-
%rgyh 6 of the Fifth Schedule to the Constitution of
ndia.

(2) (¢) No lessee, mortgagee with possession or
licences, of any land or building- belonging to the
institution or endowment and which is appurtenant to
or which adjoins the institution or endowment or any
tank, well, spring or water course appurtenent to the
institution or endowment whether situated within or
outside the prakarams, mandapams, court-yards or
corridors of the institution or endowment, shall make
use of the land, building or space so as to mar the
artisiic appearance or view or the religious atmosphere
of the institution or endowment. The Commissioner,
shall, by order and for reasons to be recorded therein,
terminate or cancel the lease, morigage, or licence, as
the case may be, of any person who contravenes the
aforesaid provision, after giving the person an op-
portiniiy of making his representation against the
proposed termination or cancellation and require
such person to deliver possession of the land, building
or space, as the case may be, to the trustee before the
date specified in the order.

(5) Where such person fails to deliver posses-
sion as aforesaid, before the date specified, the
Commissioner may direct the Deputy Commissioner
concerned to take action under the provisions of

Chap:er-XI.

(¢) Nothing in this sub-section shall be con-
strued as disentitling the person who Is dlsposses§ed
of any property under this sub-section from recovering
any amount which is lawfully due to him from the
institution or ehdowment under the lease, licence or

mortgage, as the case may be.

14

-
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{(3) The utilisation or investment of the amount
realised by any transaction under sub-section (1) and
in the case of a-mortgage, the discharge of the mort-
gage within a reasonable period, shall be made by the

trustee, subject to the approval of the Commissioner.

{4) A copy of the order made by the Commis-
sioner under this section shall be communicatrd to
the Government and to the trustee and shall be publi-
shed in such manner as may be prescribed. :

. (5) The trustee may, within ninety days from
the date of the communication of the order under
sub-section (4), and any person having interest may,
within ninety days from the date of publication of
such order, prefer an appeal to the Government to
modify the order or set it aside. :

{0)- Notwithstanding anything contained in the
first proviso to clause {(c¢) of sub-section (1), the
Government may call for and examine the record of
the Commissioner in respect of the order passed by
him under this section to satisfy themselves as to the
legality or correctness of such order or regularity or
propriety thereof and if, in any case it appears to the
Government that such order should be modified,
ammulled, reversed ot remitted for reconsideration,
they may pass order accordingly :

Provided that the Government shall not pass any
order prejudicial to any party unless he has had an
opporfunity of making his representation.

(7) The Government may stay the execution of.
any such order pending the exercise of their powers
under .sub-section (6) in respect thereof.

(8) Nothing in this section shall apply to the
leasing or licensing of any land or building or space
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mentioned in sub-section (2) for the purpose of provid-
ing amenities to pilgrims or of vending flowers or
other articles used for worship or of holding for
specificd periods, fairs or exhibitions during festivals
connected with the institution or cndowment.

81, Where before the commencement of this Act,
any sale, exchange, or mortigage of any immovable
property belohging to any charitahle or religious
instituiion or endowment is eflected, without the
prior sanction of the Commissioner or Government,
such transaction shall be null and void and shall be
deemed never to have been effected and accordingly
no right or title in such propecty shall vest in any
person acquiring the property by such transaction and
any such-property shall be decmed to be the property
of the institution or endowment coucerned and any
person in possession of such property shall be deemed
to be an encroacher and thereafter the provisions of

sections 84 and 85 shall apply.

i

82, (1)Any lease of agricultural land belonging
to lease of Agricultural Lands, or given or endowed
for the purpese of any imstitution or endowment
subslsting on the date of commencement of this

o> iAct shall, notwithstanding anything in .any other
-law for the time being in foree, held by a persor

who 38 not a landless poor person stands cancelled.

, (2} Ta respect of leases of agricultural lands held
by lapdless poor person for not less than six years
contifuously, such person shall have the right to
purchase such lands for a consideration of seventy
five per-centum of the prevailing market value of
similarly situated (ands at the time of purchase and
such ¢onsideration shall be paid in four equal instal-

“menty in the manner prescribed. Such sale may be

effectdd otherwise than by tender-cum-public auction:

s




485

-

Provided that if such person fails to purchase the
land in accordance with this sub-section or is unwilling
to purchase the land, the lease shall be deemed to
have been terminated

Explanation :—For the purpose of this sub-section
“landless poor person’ means a person whose total
extent of land held by him cither as owner or as cuiti-
vating tenant or as both does not exceed 1.011715
hectares (two and half acr«s) of wet land or 2.023430
hectares (five acres) of dry lund and whose monthly
income other than from su:h lands does not exceed
two hundred and fifty rupees per mensum or three
thousand rupees per annvs. For the purpose of
computing the extent of | ..., 0.404686 hectares
(one acre) of wet land shi.. . be equal to 0.809372
hectares {two acres) of dry tand,

(3) The authority to sanction the lease or licence
in respect of any property or any right or interest
thereon” belonging to or given or endowed: for the
purpose of any charitable or religious institution or
endowment, the mannes in which and the period for
which such lease or licence shall be such as may be
prescribed.

{4) Every lease or licence of any immovable
property, other than the agricultural land belonging
to, or given or ¢ndowed for the purpose of any chari-
table or religious instifution or endowment subsisting
on the date of the commencement of this Act, shaly
centinue to be in force subject to the rnles as may be
prescribed under subesection {3).
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CHAPTER-XT
ENCROACHMENTS

Enctoach- 83. (1) Where the Assistant Commissioner
ments by . Sy ed ety :
=ons on  Rtaving jurisdiction, either suo motu or upon a com-
lasd or bulld- niaint made by the trustee has reason to believe that
iy beloog- . ;
ingto chacit any person has encroached upon (hereafter in this
:‘?li:*i 2 o Cliapter referred to as ‘encroacher’) any land, build-
aiumioz or NG, fank, well, spring or water-course or any space
eadowment  heioaging to the instifution or endowment, wherever
evictios of situated or deemed as an emcroacher under any of
eoxoachers. the provisions of this Act, the Assistant Commissioner
shall report the fact together with relevant particulars
to +he Deputy Commissioner having jurisdiction over
th. division in which the institution or endowment

is situated,

Explanation :(—For the purpose of this Chapter
the expressign ‘encroacher’ shall mean any person who
unauthorisefly occupy any land or building or space
and deemeq to include any person who is in occupa-
tion of the land or building or space without the
approval of the competent authority sanctioning lease
or mortgage, or licence and also a person who conti-
nues to remain in the Jand or building or space after
the expiry or termipation or cancellation-of the lease,
mortgage ot licence in respect thereof granted to him
or it. ‘ ' ' o '

(2) Where, on a perusal of tlie report received
by him under sub-section (1), the Deputy Commissi-
oner finds that theie is a prima facie case of encroach-
munt, he shall cause to be served upon the encroacher
a notice specifying the particulars of the encroachment
and calling on him to show cause before a certain
date why an order requiring him to remove the
encroachment before the date specified in -the, notice
should not be made. A copy of the notice shall also
be sent Lo the trustee of the institution or endowment
concerned. _ .
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_ (3) - The notice referred to in sub-section (2} |
shall be served in such manner as may be prescribed.

(4) Where after considering the objections, if
any, of the encroacher received during the period
specified in the notice referred to in sub-section (2)
and after conducting such enquiry a5 may be pres-
cribed, the Deputy Commissioner is satisfied that
there has been an encroachment, he may, by order,
require, the encroacher to remove the encroachment
and deliver possession of the land or.building or space
encroached upon to the frustee before the date spe-
cified in such order. : -

(5) The order of the Deputy Commissioner
under sub-section (4) shall be in writing and shall
contain the grounds on which he has passed the order.

(6) During the pendency of the proceedings,
the Deputy Commissioner shall order the encroacher
to deposit such amount as may be sepcified by him
in consideration of the use and occupation of the
properties in question in the manner prescribed.

84.- (1) Where within the period- specified in pmogs of
the order under sub-section (4) of section 83, the {/tioncn
encroacher has not removed the encroachment and Fmov!of
‘has not-vacated the land, building or space, the mt
Assistant Commissioner having jurisdiction over the by the De-
sub-division may remove the encroachment and ﬂ,‘}g;g,ﬁd
obtain possession  of the land, building or space,
encroached upon, taking such police assistance as
may be necessary. - Any Police Officer whose help is
-vequired for this purpose shall be required to render

-the necessary help to the Assistant Commissioner.
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(2) Nothing in sub-section (1) shail prevent any
person aggreieved by the order of the Deputy Com-
missioner under sub-section (4) of section 83 from insti-
tuting a suit in a4 Court to esfablish that the chari-
table or religious institution or endowment has no
title to the land, building or space :

. Provided that no Civil Court shall take cogni-
zance of any suit instituted after six months from the

date of receipt of the order under sub-section (4) of .

section 83 ;

Provided fruther that no such suit shall be institu-
ted by a person who is let into the possession.of the
land, building or space, or who is a lessee, licencee
or mortgagee, of the institution or endowment,

(3) No injunction shall be granted by any court
in respect of any proceedings taken or about to be
taken by the Deputy Commissioner under section 83.

85. (1) Where the Deputy Commissioner knows

Bocroach. :
meatby  or has reason to believe thata _group or groups of
group of per-

sons on land persons, without any entitlement and wi th the common
1giag 10 object of occupying any land, which is the property
ﬁmom belonging to u charitable or religious institution or
institations endowment, are occupying or have occupied any such
caﬁgn'?d""'land and if such group or groups of persons have not
vacated the land on demand by the Deputy Commis-

sioner or any officer authorised by him in this behalf,

the Deputy Commissioner shall, notwithstanding any-

thing contained in this Act, order without any notice,

the immediate eviction of the encroachers from the

land and the taking of possession of the land and there-

upon, it shall be lawful for any officer authorised

by the Deputy Commissioner in this behalf to evict

the encroachers from the land by force, taking such

-
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polide assistance as may be necessary and take
possession of the land . "Any police officer whose help
is required for this purpose shall be bound to render
the necessary help to the Deputy Commissioner or to
such officer authorised by him., : -

(2) Where, in any proceedings taken under this
_ section, or in consequence of*anything done under this
section, a question arises as to whether any land is the
property of the charitable or religious institution or
endowment, such land shall be presumed to - be the
property of the charitable or religious institution or
endowment until the contrary is proved.

(3) Notwithstanding anything in this Act, but
subject to the provisions of sections 92 and 93 any
rorder of eviction passed by the Deputy Commissioner
under sub-section (1) shall be final and shall not be
questioned in any court.

86. (1) Any person who, on or after the com- Pﬂggﬂg"
mencement of this Act continues to be in occupation, connection
otherwise than by lawful possession, of « land belong- witb eo-

p . I p P croachment,
ing to a charitable or- religious institution or endow-

ment shall be guilty of an offence under this Act.

(2) Whoever contravences the provisions of
sub-section (1), shall on conviction be punished with
imprisonment for a terrn which shall not be less than
six' months but which may extend to five years and with
fine which may extend to five thousand rupees.

(3) No Court shall take cognizance of an offence
punishable under sub-section (2) except on the com-
plaint in writing. of the Commissioner..

{(4) No offence punishable undsr sub-segtion {(2),
shall be inquired into or tried by any court inferior to
that of a Magistrate of the First Class.
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 CHAPTER-XIL
ENQUIRIES.

87. (1) The Deputy Commissioner having juris-
diction shall have the power, after giving notice in the:
prescribed manner to the person concerned, to enquire
into and decide any dispute as to the question—

(a) whether an institution or endowment is
a charitable institution or endowment ;

& whether an institution or endowment is
a religious institution or endowment ;

(¢) whether any property is an endowment,

if so whether it is a charitable endowment or a
religious endowment ;

(d) whether any property is a specific endow-

" ment ;

(¢) whether any person is entitled by custom
or otherwise to afy honour, emoluments or perquisites
in any charitable or religious institution or endowment
and what the established usage of such institution or
endowment is in regard fo any other matter;

whether any institution..or endowment is
wholly or partly of a secular or religious chracter and
whether any propetty is given wholly or partly . for

~ sectilar or religious uses ; or

(g) where any property Oor money has been
given for the support of an institution or endowment
which is partly of a secular character and partly of
religious character or the performance of any service
or charity connected with such institution or endow-
ment or the performance of a charity which is partly

gt
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lie on the person claiming the imstitution or the en”
dowment to be privaic ot the propertly or money to be

other tzan that of a religious endowmént or specific
endowment as the case may be. '

- 88. Any person aggrieved by the decision of the
Deputy Commissioner or the order of the Commis-
sioner under section 87 and the decision of the Com-

-missioner under séction 119 may, within ninety days

from the date of receipt of the decision prefer an
appeal to the District Court and within the limits of
Municipal Corporation of Hyderabad to the Chief
Judge, City Civil Court. o

89. (1) No suit, a?plication or appeal pending
before a court which relates to charitable or religious
institution or endowment, shall be withdrawn or com-
promisedfbyithe trusiec or other psrson incharge of
the management of such institution or endowment ex-
cept with thé previous sanction of the Commissiorer.

{2) Where the Commissioner considers that any
claim, demand, or cause of action for suing in respeot
of the affairs, funds, or properiies of the charitable or
a religiov institution or endowment shall, i the ia-
teresis of { 1o institution or endowment be compro-
mised witi:out instituting or without continuing any
suit or oiher legal proceeding and if the other party
to such suit or other legal proczedings is willing o
enter into a compromise under the terms and condi-

tions.which the Commissioner considers acceptable

in the interast of the institution or endowment, the
Commissioner may, for reasons-tor be recorded in

writing pass an order directing the trusiec or Other.
parson.referred to in sub-section (1) to enter into such

compromise,

h

3
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Amus RmsmN REVIEW, Etc

(l) dperson aggneved may, within mne‘ty Abpeal in
te of receipt by him of an order, &t
appeal’ agamst such order where it is- passed by—

(1) the' Commxssxoner under sub-section (4) -
of section 25, sub-section (1) of section 28, sub-section
(Zf) or\sub—s«:ctlon (3} of section 61, sub-section. )]

section. 66 and sub-sections (1) and (2) of section

13, to: the Govetnment;

(n) ‘the Dcputy Comm1551011er or the -Assis-
tant Commissioner, as the case may be, under sub-
section (4) of section 25, sub-section (1) of section 28,
sub-sections (1) and (2) of section 73, to the Comxms—
3101181'

Thc I-Ilgh Court may call for the record - Of Revision.

(x) which - has been declded by a court and in
whxch no appeal lies thereto;:

) whlch has been declded by the DIStI‘lCt

_'Court in an appcal under section 88; "

RN wmch has been dcc1ded by the Gvovernment

: m an appeal under section 90; or

Ev) which has been d.ecld.ed by ‘the quern-

peni utlder sub-section (1) of  section- 28,

If such court or the Gowemment appears;' d

(a) to have exerclsed a _]unsdwtlon not vestcd

"1;1 1_t'or them. by law;



494

(8) to bave faited to exercise a jurisdicticn
so vested; or, '

" {¢) to have acted in the exercise of its oz

their jurisdiction illegally or with material iregu-
. larity, ' ' .

the High Court may make such order in the case as

1t thinks fit, ' '

Powsof hs  “92.. (1) The Commissioner may either suo motu
Coxaximo- or on an application, call for and examine the record
forrcords  Of any Deputy CommisStoner or Assistant Commis-
ad e gioner, or of any other Officer subordinate to him
or of any Executive Officer or any trustee of a charitable
‘or religious institution or endowment, other than
a math or a specific endowment attached to a math,
in respect -of any administrative or quasi-judicial
decision taken or order passed under this Act, but
mot being a proceeding in respect of which a suit
or an appeal or application, or reference to a Court
is provided by this - Act to satisfy himself as to
the correctness, legality or propriety of such
decision or order taken or passed, and if in an
case, it appears to the Commissioner that. such -
decision or order should be modified, annulled,
reversed or remitted for reconsideration, he may
pass orders accordingly. ' -

~ (2) The Commissioner shall not pass any
arder prejudicial fo -any party under sub-section

(1), without giving him an opportunity for making
representation. S

(3) The Commissioner may stay the execution

- of any decision or order of the nature referred to

in sub-section (1) pending the exercise of his powers
under the said sub-section in respect thereof,

: {4) Every .ap lication to the Comipissioner
flor the exerciss of his powers under _this _section
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* '$hall be preferred within Eiﬁezgiays from the daie
on which the order or proceeding to which the-

application relates was received by the applicant.

93. (1) The Government _may either suo MO pouer or
or' on an appiication call. for and examine the - Goverament
record of the Commissioner or any Deputy Commis- {224 o,
sioner or any Assistant Commissioner or any other pass orders,
.Officer subordirate to themy, or of any Executive
Officer or any trustee of a charitable or religious
institution or endowment, other than a math  or
specific endowment attached to a math, in respect
of any administrative or quasi-judicial decision
taken or order passed under this Act, but not being’

a proceeding in respect of which a suit or an appeal
or application,  or a reference to court is provided
by this Act, to satisfy themselves as to the correct-
ness, legality or propriety of such decision or order
taken or passed, and if in any case, it appears to
the Government that such decision or order should
be modified, annulled, reversed . or remitted for
reconsideration, they may pass orders accordingly:

Provided that the Government shall not pass
any order prejudicial to any party unless he has
had an opportunity of making his representation.

(2) The Government may stay the execution
of any such decision or order pending the exercise
of their powers under sub-section (1) in respect
thereof. :

{3) No application to the Government for the
exercise of their power under this section shall bg
made in respect of any matter uniess an application
hagd already been made in respect of the same matier
tolthe Commissioner under ssction 52 and had been
disposed of by him. '
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' (4 Every application to the Government for -
the exercise of their powers under this section

shall be made within ~ninety days from the date
on which the decision or order to which the applica-
tion relates was received by the applicant.

.94, The Government may either suo motu, or

on an application from any person interested made
within ninety days of the passing of an order under.
section 93, review any 'such order if it was passed
by them under any mistake, whether of fact or of
law, or in ignorance of any material fact. The
provisions in the proviso to sub-gsection (1) and
sub-section (2) of section 93, shall also apply to
any procgeding under this section. .

CHAPTER-XIV~

TIRUMALA TIRUPATHI DEVASTHANAMS
95. (1) The provisions _of this Chapter shall

- (2) The other provisions of this Act shall, .
“subject to the provisions of this Chapter, " apply—

(i) to the Tirumala Tirupathi Devasthanams

.which shall be constituted into a single religious
.. institution . for the purpose of iriclusion in the.list’
published under clause (a) of section 6 ;

(i) to every specific endowment attached

either to the said Devasthanams as a whole or to
‘any temple or ingtitution thereof ;

-gs -if- -all powers and functions assigned therein to
-a-Deputy Commissioner or an Assistant Commissioner
-had ‘assigned to the Commissioner instead.

]




. 497

~-.:96.. (1) There: shall ‘be-a Board of Trustees constitu-
constituted by the Government for the Tirumala tion of
Tirupathi Devasthanams consisting of not more Board of ',
than thirteen members, including the Chajrman, Trustees.
to be appointed by .the Government, of whom— :

_ (i} the Commissioner shall be a - member
 ex-officio ; _ -

(i) the Executive Officer, shall be the Member
Secretary, ex-officio ; - ' . -

(i) one shall. bé a ﬁerson' belonging to the
- Scheduled Castes ; o

- {iv) -o1le woman meniber to represent women.

- (2) The parsons. appbfﬁ‘ted as mémbers under
sub-scction (1) shall be persoms professing Hindu
~ Religion. - : : : :

Explanation -—- In this section the _cxprcssion

“Scheduled Castes™ shall have the meaning assigned

. tcfr. ]1;1 (iix_l clause (24) of article 366 of the Constitution-
o ia. o _

" 97. (1) The administration of the Tirumala-Tiru= Povers a1d,
pathi Devasthanams shall vest in the Board of Trustees poard of -
and the Board of Trustess shall for -this purpose, Trusteer. .
in additicn to the powers conferred and functions
. entrusted to it by this Act, exercise such powers . and

+ perform such functions, as may be prescribed.

(2) The Board of Trusteées shall manage the
-properties, {funds and affairs of the Tirumala ‘Tirupathi
Devasthanams and arrange for the conduct of the daily
‘worship and ceremonies and of the festivals in evary
temple according to its custom and usage.

Z. 192633
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. £3) The Board of Trustess shall have power 9
fix fee,s for the performmnrz of archana and of any
service or ritual or utsavam or ceremonies connected
with the Tirumala Tirupathi Devasthanams.

{4) The Board of Trustees shall have power to
call for such information and accounts as' may in its
opinion bé necessary for reasonably satisfying itself
that the Tirumala Tirupathi Devasthanams are properly
mainfained, the endowments thereof are properly
administered and their funds are duly appropriated, to
the purposes for which they were founded or exist;
and the Exectuive Officer or other officers in possession
of such information or accounts shall, on such
requisition, furnish such information and accounts
to the Board of Trusiees. '

(3) The Board of Trustees shall exercise ths
general superintendence and control over ths admini-
stration of the Tirumala Tirnpathi Devasthanarms.

(6) The Board of Trustess shall fix the dittam in
the Temples specilied iz the First Scheduled and the
endowments attached thereio and the amouats to be
spent therefor in such manner and after following
such procedure as may be -prescribed. :

(7} Th: Board of Trustees may, subject to
such condiiions and restrictions as it may lay down
delegate to the Executive Officer such of the powers
eonferred on it by or under this Act, as it may consider
Necessary.

98. The provisions of sections 18 and 19 shall
as far 'as may be apply ia relation to the office of
the chairman and members of the Poard of Trustees.

69. The Chairman and any other member of the
Bourd of Trustees cther than aa ex-officio member
shall hola Offics for a period of thres  years ifrom
the daic of appointment by the Tovernment.

-
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[00. “The Chairmaxn or member siall not receive or Chaimag
be paid any salary or other remuneration from the potio

funds of the Tirumala-Tjrupathi Devasthanams, except yecive oc
such honororium or compensatory allowance OF saary or
travelling, daily and conveyance allowances as may be other remo-

. atios .
prescribed. feration

101. The Chairman or any member, other than Resignation
an ex-officio member may resign his office as the
chairman or member by giving notice in writing to the

" Executive Officer and his office shall become vacant

from the date of acceptance = of the same by the
Government. :

102. (1) A member shall cease to hold office as Gsation of
such member if he has absented himself from three members,
consecutive meetings-of Board of Trustees, ‘without
obtaining the prior premission of the Chairman

therefor.

(2) Where a person is the Chairman or a member
of the Board of Trustees such person shalil cease to be
such Chairman or member, if he ceases to be the
Chairman or the member of the Board of Trustees.

103. (1) The Government may, for good and suffi- Suspension

- clent reason, suspend or remove the Chairman or  of Charman
_member, other than an ex-officio member, after or member.
.giving him an opportunity of showing cause against

such suspension or removal and after considering
explanation offered therefor.

(2) Pending the passing of an order uader
sub-section (1), the Government may suspsnd the
Chairman or the member. ‘

104. (1) Where the Chairman or a2 membef casual vaca
becomes subject to any disqualification specified in noyio the
section 19 or tenders resignation of his office and the Zeromn
same is accepted by the Government undsr section 101 or member.

or ceases to be such member under section 102 or is



Lissoluticn
and 0o
titwiion of
Board at
Truzices.,

500
removed wnder sectiof 103, his office shail become
vacant. '

(2) Where a casual vacancy cccurs as specified
in sui-section (1) or othevwise, the *Government
may fill the vacancy by appointing another person as
Chairman or member in his place it acrordance with
the provisions of this Chapter and such Chairmen-or
raeinber sholl hold office only for the residue of the
tormn of office of his predecessor.

105, (1)} Where at any time it appears to the Govern-
meni that the Board of Trustees has failed to perform
its functions or has exceeded or abused any of the
powers conferred upon it by or under this chapter,
the Government may, on the recommendation of the
Commissioner, by notification published in the
Lndhbra Pradesh Gazettee, dissolve the Board of
Trustees from such date as may be specified theren
and constitute another Boara  of Trustees
afresh in accordance with the provisions of this chapter.

(2) Before issuing a notification under sub-section
(1), the Government shall communicate to the Exccu-
tive officer who is the Ex-Officio member-Secretary
of the Board of Trustees the grounds on which they
propose to do so, fix @ reasonable time to enabic
the Board of Trustees to show cause againsi the
proposal and consider its explanation or objection, if
any. .

(3) On receipt of such communication under
sub-section (2), the Exccutive Officer shali place the
matter -before an extiaordinary meeting of the Board
of Trustees specially convened torthe - purpose and
communicate the explanation or objection of the
Board of Truswees whithin the time fixed by ths
Government in this behalf.

Rl
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{4y The Covernment may on-consideraijon ol

the explanation or objection of the Board of Trus-
tees dissolve the Board of Trustess and cause all or
any of the powers and functions of the Boxrd of Trus-
tees fo be exercised or performed by the Commissio-
ner and Sxecutive Officer, natill tga Board of Trus-
tees is reconctituted in accordance with the provi-
sions of this Chaptor. Co

L

{5) With eifsat from tho daie specified for the
dissolution of the Board of Trustees all its members
including the Chairman  shall forthwith be desmed
io have vacated ihoir offices as such.
106. (1) Bubjest to the crovisions of section 107, JfEomiaent
the  Government spell anpoint an Executive Officer. Joint
Officsr, & Joint Bxecutive Otlicer, » Special Grade Exeuive
Deputy Executive Officar, a Financin! Advisor, a Chief Special |
Accounis Officor, a Chicf Baginver, a Chief Security ;’urﬁrdfﬁé;

. Officer and any other Oficer. - tve Offocr

. . Fiasucizl

(2} Rvery officer appointed under sub-section ;":;f;{?gor 284
{1}, shail be a person prefessing Hiadu religion. Ascouals

: Offcar i,

{3) The conditions of servico of the officers
apoointzd noder sub-soction 1) shall be such as may
58 determined by she-Uovernment,

{4) Rvery officor appoinied uader sub-sectisn
1), scall be 2 wheie iime Officer of the Thumala.
Tirupaihi Devasthanaras and shall nof vndertake 2oy
work unconnected with bis office without the  per.

f5) Any officsr anpointed undst- sub-sectic

D G2 gald sut of the Dads o
firupathi Dovasivanoms such salary as  may;

S [ 3 oL 1 . - . *
HIOS 10 fun®, 20 dmvd by the Jovorumosi,  bavinsg
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regard to the pay to which he is eligiblo in the ser-

vice ofl‘ wlich he was a member before his- appaintment
as such,

Bt 167 (1) A person to be appointed as Executive

tionz {or

appoiniment Oficer shallbe one who is holding or has held a posi of -

f Ex. IV 23, . T~ . .
Omay ' the Tistrict Collector ora postnot lower in  renk
Jomt Exeeu- 102 that of a District Collector in any other service
i Grecs 1D Cie State, :

Be il Grad i .
ofer © . (2) A person to be appointed as Joint Execu-
Fineactd 1wy Officer shall be one who is holding or has held

dltoreal .~ oot of o Joint District  Collector or 2 post not
Accounts  Inver fo rank than that of a Joint District Collector

Oeerete. 417 zny other service in the State.

3} A person to be appointéd as Special Grad¢€
eputy Executive Officer shall be one who kas been
Lolding or has held a post of a Deputy Executive
Chicer in the service of the Tirumala-Tirupathi
Zevasthanams for a period not less  than five | years
(4} A. person to be appointed as a Financia-
Advisor, and Chief Accounts Officer,a Chiey Engineel.
2 Chief Security Officer and any cther Officer shay
te one possessing such qualifications as may be

rom .+ DTesCribed. . ) )
appeie 108, The Executive Officer or a Joint Executive
oiBxc:r: Officer appointed under sub-section (1) of section
ot " 106 shall hold o fiice for a term of three years and he

Joint v '
Execcutive  gha!l also be eligible for reappoiniment for another

Cfiizer.
term. :
Powee and {09, (1) (a} The Executive Officer shall be the
{;‘gﬁ.‘;gm ©  Chief Administrative Officer of the Tirumala-Tirupathi
appoisied  Devasthanams and shall, subject to the guidance and
;‘,}fﬁ,‘q - cenirol of the Board of Trustees , have genefal  powrer
tc cairy oul the other provisions of this Chapter.

{6} e shall be responsible for the proper
neniraence  and coustody of the records and pro-
7 ~rtivs _of the Tirumala-Tirupathi Devasthanams

hiad

—_——— ———
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 and shall arran'ge for the proper coilection of thoe
offerings made In the temples specified in the First
Schedule.

(¢} Save as otherwise provided in f:hfis Chap- |
ter he shall exercise.such other powers and -perform
such other functions as may be prescribed.

{2) “The Executive Officer may delegate any of the
powers conferred on or functions .entrusted to or dut=
igs imposed on him by or under this Chapter to the
Joint Executive Officer or Special Grade Deputy Exe-
cutive Office: appointed under sub-section (1) of section
106 or to such other officer of the Tirumala Tiru-
pathi Devasthanams as the Executive Officer may

deem fit subject to such restrictions and control as
~ the Government may, by special or general order,
lay down and also subject to such limitations and
conditions, if any, as may be specified in the order
of delegation. :

(3) Every Officer appointed under sub-section
(1) of section 106 shall exercise the powers conferred
on and perform the functions entrusted to him by
or under this Chapter. '

110. The Executive Officer may, in -case of Extraordi-
emergency direct the execiition of any work or the 17 Po™
doing of any act, which is not provided for in. the Executivo
budget for the Year and the immediate execution or 9
the doing of which is in his opinion, necessary for
the preservation of the properties of the Tirumala- -
Tirupathi Devasthanams or for the service or safety
of the pilgrims resorting to the Tirumala-Tirugathi
Devasthanams and may also direct that the expenses-
of executing such work or doing the act shall b paid,
from the fund of the Tirumala-Tirupathi Devasthanams.

The Executive Officer shall forthwith report to the
Board of Trustees the ‘action {faken under this
section and the "reasons therefor. :
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111, (1) The. Trumala-Tirupathi Devasthanams
shall have its own funds, the corpus of which shall
include all the amounts received by it by way of do-
nations, gifts, Kanukas including offerings deposited
in Hundis and any income from any other source

and all payments by Tirumala-Tirupathi Devastha- -

nams shall be made from the said funds.

" (2) The said funds shall be operated by an

officer or officers authorised by the Board of Trustess

in such manner and subject to such conditions as
may be prescribed.. T e

(3) All monies belonging to the funds of the

‘Tirumala-Tirupathi Devasthanams shall be deposited .

in such Bank or Treasury or be invested in such
securities in accordance with such guidelines as may

be issued by the Government in this behalf.

(4) The funds of the Tirumala-Tirupathi Deva-
sthanams may be utilised for all o1 any of the follow-
ing purposes and also for any other purpose permit-
ted by any other provisions of this Act,— -

(/) the maintenance, management zud Iad_-
ministration of the temples specified in the First

Schedule and the endowments and the proparties '

thereof including the coajuct or performance of

religious rituals, functions and festivals conn:cted

therewith ;

(/) the maintenanca, manmagsment and .

adfpinistra‘ion of the educational or other iunstitoticns

specified in the Second Schedule and the ondowmsats |

and the properties thereof : .

Provided that the Giovernment .ma , 0y notifis
cations published in the Aadhra Pradesi Gazetfe
alter, add to, or omit any of the itsms in Hs aaid

Schedules ;

1“[
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u’u) propagation of Hmdu 1»11 gion by way of
prnting and publication of liferature on religion and

sale thereof at comcessional price ;

- (v propagation,r gromotion” and populansa—
tion of study of vedas, - Hindu religion, philosophy
or sastras, Indian Langu?ges including  Sanskrif, .

Sculpture, Hindu temple archltecture and opigraphy;

(v) training of archakas to. perform religious
worship and oeremonles and the iraining of adhya-
pakas and Vcdaparayamkas : -

(v} construction and maintenance of-choul-
tries and rest houses for the use and accommodatzoa
of the pilgrims ;

. {(vii) provision of water supply and cther
sanitary arrangaments *o the pﬂgnms and worshinpers;

(viii) estabhshment and  maintenance  of |
hespitals and dlspensanas for the rslief of the ril-
grims and worshippers visiting thc temples ;

(ix} construction and maintenancs of roads
and communications and the lighting thersof for
the conventencs of the pilgrims and worshippers ;

{x) acqusmon of any land or other ira-
movable property for the  purpose of the Tirumila-
Tirupathi Dsvasthanams, i such acquisition is a.atho-
used ty the Government ;

{xi) eqtabhshment and mainterance of dairy “
farm aud g veterinary hosgital for =L.e animals of ihe
Tirumala-Tirugathi uu‘f?Stmma : :

{xi1) any work o nncierr.a'{r'f for Dur’ 3508 of
tho Tirumala-Tirupathi Dﬂv,.,stmm* 12, . anihl —'"ﬂd ;
by e 13 ﬂh:;;llt._")_t angd '
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(xiii) any other reli"gious‘ or - charitable pur” )

poses connected with or incidental to the Tirumala”
Tirupathi Devasthanams as may be prescribed.

(5) The Tirumala-Tirupathi Devasthanams shali
every year, out of its funds set apart a sum of not less
than rupees seven lakhs towards the maintenance of
Sri Venkateswara University.

Estsblishmeny 112, (1) Tt shall be lawful for the Board of

of Dharma Trustees to. establish an institution called - “the

rishad. Dharma Prachara Parishad > and to set apart every
year out of its funds a sum not less than rupees one
lakh for the maintenance of the said parishad.

Act 20 of (2) Upon such establishment of the said pari-
1979, shad, the Hindu Dharma Rakshana  Samstha
established under sub-section (1) of section 24 of the

. Tirumala-Tirupathi Devasthanams Act, 1979  shall

stand abolished and the-funds standing to ifs credit

and other assets of the said Samstha shall thereupon

vest with the Dharma Prachara Parishad established

" - under sub-section (1).

{3) The objects of the said Dharma Prachara
Parishad shall include —

(i) promotion and propagation of the Hindu
Dharma ; . _

(i) the establishment and maintenance of
institutions for imparting instructions in the Hindu
Dharma ; S

(¢ preparation, pubiication_ and dissemi--
nation of literature relating to the Hindu Dharms ;

(iv) training of dharmacharyas, dharmapra-
chrakas and such other personnel as may be required
for propagation of the Hindu Dharma ;

-
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(v) establishment_and maintenance of insii-
tutions for imparting training in vedas, Agamas and
Powrohityam and for conducting examinations for - -
awarding certificates in Veda, Agama and- Powro-
hityam;

(vi) any other purpose - connected w1th or
incidental to the aforesaid objects.

(4) Subject to such rules as may made by the
Government in .this behalf, the Board of Trustees
may make regulations, for the purvose of carrying out
the purposes aforesaid.

113. (1) it shall be lawful for'the Board of Eswablish
Trustees to establish an institution to be called * Sri Jnent Ofkn
Venkateswara Sishtacharya Vidya Samstha™ and teswara Sishte
to make a foundation grant of .such sum as tchmahvld:-'a
may think fit for the said purpose in . the S
name of the said Samstha, the interest accrued from
the proceeds of which may be utilised for the purposes

of the Samstha.

(2) The objects of the -said Samstha shall
include— _ :

(i) the running of Gurukulas for . 1mpartlng
Vedic knowledge in the traditional manner ;

(n) the implementation of leamadhyayana
and Kumaradhyayana schemes of imparting vedic-
knowledge ;

(#ii) the runmng of an upto date high level
institute of Vedic learmng and research ;

(iv) the giving of financial -aid tc iadigari
Vedic Schools and indigent Vede Scuc eve or Vadn
Pandits ;



LY
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.. (v)'the selection anc. frainmg of Veda Fan-
dits Tor the various vedaparayana schemes of Tiru-
mala Tirupathi Devastahanams ; -

(v) generally to atiend to -all ‘matters per-
taming to the preservation and propogation of Vedic

sugzlies by the Tirumala-Tirupathi Dovasthanams ;
an .7 .

v any other matter incidental and relevant
to Vedic studies or Vedic knowledge. '

Egifmamion o114, (1) The GCovernment may, from time to

of Tiumala U0, NOLiFy in the Andhra Pradesh Gazette the Jiraits

A arce.  Of the Tirumals Hills area for the Purpose; of civic
administration. . )

{2) (@) The Government may, by notification in

the Andyra’ Pradesl: Gazoite declare that any of the

Anzor  DrOVisions of the Andhra Pradesh Gram Panchayats
1954,

figof  Public Health Act, 1939 and the rules made there-
under shall beZextended 10, and be in force in theé
Tirumala Hills area as notified under sub-soction (1)
with such modifications not affecting the substance as
may be necessary or proper for the puspose of adopt-
ing them ‘o the Tirumala Hills area ; and 2ny such
notification may likewise be cancsllad or modified by
a subsequent notification. :
o) Without yrgindics 10 the generality of
the [orcpcing  provisions, —

_ I} the Tinumela i
under- sub-sooticn (1) shali ¢

Act, 1964 or of the Andhra Pradesh (Andhra - Area)’

LY
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- (i} all references ¢ a Gram Panchayat,
the Sarganch, Executive Officer or Executive autho-
rity thereof in the Andhra Pradesh Gram Panchayats
Act, 1964 ; and all references to a local authority, Act?oef 1964

resuiive authority or. Executive Officer in the Andhra ac 1 of
Pradesh (Andhira -Area} Public Health Act, 1939, 19%. -
shall subject, to the provisions of sub-clauses (¢} and
(iv) be construed as references t6 the Executive Officer

i the-said Tirumals Iills area ;

(i) any appeal provided for by or under ,
the Andhra Pradesh Gram Panchayats Act, 1964, Act2ol19&.
from an order or decision of the Sarpanch, executive

- authorily or Executive Officer of a Gram Panchayat

10 the Gram Panchayat, shall lie instead’to’ the Com-

raiesicner oI Panchayeti Raj

(iv) any appeal provided for by or under

the Andhra Pradesh (Audhra Area) Public Health A%, of
Act, 1939 from an order or decision of the executive =
authority- or Executive Officer of a local authority to

the local authority, shall lie instead to the Director of
Medical and MHealth Services.

(3} (@) Subject to such rules as may be pres-
scribed, it shall be-lawful for the Executive Officer by
order to prohibit within the Tirumala ‘Hills drea
notified under sub-section (1) or within the premises
of the Tirumala Tirupathi Devasthanams, specified
in the First Schedule as the case may be,— -

(i} begging by any person ;
(i) straying of any cattle, pigs or dogs ;

(4if) posssession, use or consumpiion of any
intoxicating liquor or drug or cigareites including
beedies and chuttas ; ' '

(iv) possession, preparation or consumption
~of meat or other food-stuffs confaining reat ;
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. (v slaughter, killing or maiming any animai
or bird for any reason ;
‘¥

{vi) gaming with oaxls, dice, vountsrs, 1.1
or Other Instenmsnts of paming

(vit) tonsuring or hair-cuiting or o, _J
and running of a hair-dressing’ saloon by ANY 50
other than a person authorised or employzd j e
Executive Ofhicer.

(b) Any person  contravening an order made
by the Executive Officer under clause {(a) shall be
punishable ‘with imprisonment which may extend to
three months or with fine wlhich :nay extend to five
hundred rupees or with both.

(¢) Notwithstanding anything contained in the
Centrat act Code of Criminal Procedurs, 1973, an offence punish-
Yof1974.  able under clause (6) shall be tried,in a summary way
by a Magistrate of the First Class specially em-

powered in this behalf by the Government.

(d) The Executive Officer may accept from any

. person who has committed or is reasonably suspected
of having committed an offence under clause (b) a sum
not exceeding five hundred rupees by way of com-
pounding the offence which may have been commitied.

(¢) On receipt of the sum of money referred to
in clause (d) by the Executive Officer :—

(i) the accused person, if in custody,, shall be
discharged ;

(if) no further proceedings shall be taken
against such person,

(4) () The Government may, by notification
published in the Andhra Pradesh Gazette, authorise
the Executive Officer to levy tolis in the prescribed

i
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. _manner in respect of any road (including the ghat

road leading to Tirumala from Tirupathi) which has
been or shall hereafter, be constructed wholly or
partiy from the funds of the Tirumala Tirepathi Deva-
sthanams and sitvated within the Tirumala Hills
area as notified under sub-section (1), af such rates
and for such period as-may be specified in the noti-
fication.

(&) The Executive Officer may —

(i) place the collection of such tolls under
the management of such persons as may appear
to him proper; or °

(ii) farm out such collections on such'
terms and conditions as he may think fit.

(e) The provisions of sections 3; 4, 5, 6, and c.nicat act
7 of the Tndian Tolls Act, 1851 in force for the time 5of 1851
being in the State shall apply to the collection of such
tolls and the persons under whose management the
collection of such tolls may be placed, as well as the
persons to whom such collecilons may be farmed
out and their-agents and servaats shall be deemed
to be persons appointed to collect tolls  within
the meaning of that Act.

115. (1) Where the Boara of Trustees by a powesorgy
reso ution passed in that behalf requests the Govern- veromeat 1o
men! to take over or arrange for the transfer to any fearend,
othelr authority of the control and management of trofsod ma-
any educational or other institutions specified in the ‘eietones
Second Schedule, the Government may, by nofi- institutions
fication published in the Andhra Pradesh Gazette, Fiooginzto
take over itself or transfer to any local or other Tiupathi De-
authority the control and management of any or all ;‘;ﬁ%so"fg;_“’
of the educational or other institutions specifizd ment orany
in the Second Schedule from such date as may be Mty

specified in"the said notification; and from ths dats
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so notified it shall be open to the Government or

the local or other authority, as the case may be, to |

control and manage the said educational or other ins-

. titation and all the properties and assets of the Tiru-

_'mala Tirupathi Devasthanams pertaining to or intended

.. to be used for, every such educational or other insti-

- tution shall stand transferred to, and vest in the
- Government or the local or other authority, as the
- case may be, free from all encumbrances.

(2) Notwithstanding any contract or agreement

or any law for the tirae being in force, every teacher
- or other person employed in any of the said educa-
tional or other institutions immedtiately before the
daie on which the control and management thereof
is taken over by the Government or the local or other
authority shall as from the said date be” deemed to be
- ann employee of the Government or such local or other
- authority and shall hold office on the samz renmnera-
tion and upon the same terms and conditions and
with the same rights and privilleges as to  pension,
gratuity and other matters as hs would have held
under the "Tirumala Tirupathi Devasthanams until
his remuneration, terms and conditions of service
are duly altered by the Government:

. Provided that every such employee shall, within
a period of three months or such other period
beyond three months as may be specified by the Go-
vernmient by a notification published in the Andhra
Pradesh Gazette, from the date of taking over of the
control and management of the educational or other
institutions exercise his option either to be retrenched
from the service .on reciept of such  retrenchment
benefits as may be prescribed or to be absorbed in
the service of the Government or local or otherg
auihority, as the case may be, with cffect from the
‘said dais and shall be governed by the terms and con-
ditions governing the said service which shall not be
less favourahle than those applicable to such employee
prier tc the said date.

LI
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- {5) The Board of Tristses may forward a sapplé-"
mentary budget. for sanction of Government in -
- such form and before such dato as may be prescribed
and the provjsions of sub-sections (2) and (4) shall .
apply to such supplementary budget..

-~ (6) (a) Every .budget shall makevan adsquate
‘provision for-- -

_ - () the due performance of the objects of the
Tirumala Tirypathi Devasthanams and the proper
porformance of and the remuneration for the services -
}herpm including the dittam for the. time being in -
orce; _ : ‘

. (i) the due discharge of all labilities and
subsisting ‘commitments inding on thé Tirumala
Titupath? Devasthanams;

(i‘ﬁ") the maintenance of the working baiance;

gl? ‘the arrangment to be made for securing the
health, safety or convenience of the pilgrims, wor-
shippers or other persons resorting to the Tirumala
Tirupathi Devasthanams: :

Provided that the provision made under this item
shall nct be less than forty percentum of the balance
of the income. for the financial year maintained
after niaking provision fo1 items (i), (1i) and (iii) above;

(¥) the contribution to the reserve fund of the
Tirumala Tiropathi Devasthanams at ten per centum
of balance referred to in the porviso to item (iv) above;

- - (v the construction, rej:ai'r, renovation and
.improvement of the Tirumala Tirupathi Devasthanams
and the buildings comnected therewith:
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“Provided that ths tovision reads under this jtem

shall nat be less than. centum of the balanco
of income for the. financial year maiptaif jed * after
makihg prowsnon for itmes (i), (:'f). (:d), and x’v) abave

£()) Tho budget shail also ﬁpra:)vzsmle for thp |

"pqnmmt of an amount equivalent to five per centom of

ﬂmbﬂancereferredtamthepromoto:tem?v)oﬂ

. clause (a), to.the Common Good Fund created;
sectmn

A (1) Thé Financ;al Advxsor and Chief Accounts
Officer shall. tegular accounts of all receipts dnd

disbursements for each financial year separatély in
_such form. and. containing such particulars as m.ay bc ‘}

prosmbod .-

{2 (@ ‘I‘hc accounts of the Tirumale ‘I‘!ru-a
i. Devasthaams shall be audited annually or if the
Governmmx 50 directs in any mse at short mto:vals

() 'I'he audit. referred to in clause (a) shall bs

made by auditor appointed by the Government for the

purpose and the auditor shall send 2 report o the .
Government contammg such particulars as may be

prescribed.

%3) It sha.ll be the duty of the iF'mancml Advisor
*Accounts Officer and al pfficers and servants
workmg vonder him to - afford- the zaditor all such

assistance and.facilities as may be necessary for the -

aodit "of the accounts of thc Tirnmala . Tu-upaﬂu
Devasthanams

(4) The remunération payable to such audltor

and the cost of audit shall be paid in the first instance -

out of the Consolidated Fund of the State and sub-
soquently reimbursed from the funds of the Txrumaia

. Tn-anht Dwuasthaname_
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Provided that ‘every application to ‘the Goverament
for the exercise of the powers under this sectioh shall
be preferred within ninety days from the date on which
the decision- or. -erder to which-an application . relates

-'was communicated to the applicant: -~ .

- Provided further that the Government shall not
pass-any order adversely affecting any person wunless
such.person has been given.an opportunity of making
his representation.

" (2) The Government may stay the execution
of any such decision or order pending the exercise
of thier powers under sub-section (1) in respect
thereof., , . :
7122, (1) The Governmeni may either suo motu O reyiew.
on an- application from any person interested madé .
within ninety days of the passing of the order under
section 120 or section.]21, review any sucH ozder. if
it was passed by them under any mistake, whethér
of fact or of-law or in ignorance of any material fact ;-

Provided that the Government shall not passiany
order adversely affecting any person wunless such
person has been given an opportunity of making
his represeniation. R
~ (2) The Government may stay the .execution . . \
of ‘any such decision or order, pending the exercise
of their powers under sub-section(l) in respect thereof.
.123. (1) Any:person intending to sell his land Right of pre-
situated in Tirumala Hiils area shall first give notice®™pton.
to tHe Bxecutive officer of his intention to seil such .
land, requiring him to exercise his option to purchase
the land., The particulars to be specified in the potice
and the time within which. the option shall" be eger-
cised - by the Executive officer shall be such as may be
pr@g{crib_e_ﬁ." e - . P . e --
(@) 1T the. Execntive Officer exercises his .option:
to purchase the land and thergis an agreement betwesn.
the person and the, Executive Officer in, regard to thg
price payable, the person shall sell the land to thg -
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" Tirumala Tirupathi Devasthatams in accordance with
such -agreement, ' '

(3) Where the Executive ‘Officer -exercises- his
option 0 purchase the land but there is-no agreement
in regard to the price payable, the Executive Officer”
may :apply to.the Revenue :Divisional Officer forthe
determination of reasonabile price of such -fand ;
and the Revenue Divisional Officer. shall, after-giving
notice to the person and after making suchinquiry as
he thinks fit, determine the.reasonable price :

Provided that where the land is not sold to any other
person within 8 period of two years from the date -
of notice-given under sub-section’(1) the -persen:shall .
not sell the land thereafter -without givmg a Fresh -
eption under this section to-the Exeoutive Officer to
purchase the land, -~ - - : ,

(HBAny ‘sale of the land by the person in contra-
vention of this section shall be:veidable at the option -
of the Executive Officer. .. IR

Ostk ofoffice  124; “Before -the Chairman or a member of the
Board of Trustees enters upon his office, the Exevutive
Officer or any otber officer authorised by him in this
behdlf shall sdminister to the Chairman .or memiber
the-oath-of offico and secrecy as nmy be prescribed.

Adminitre. 125, ‘Within three months after the close -of each

Uonreport. . financial year, the Executive ‘Officer-.shall sibmit

tothe ‘Board of Trustees a repurt on.the administrg-

tion of the affairs of the Tirumala Tirupathi Devastha-

pams during that year in such form as the Government .

dotermine. The Bomdof Frustess shall veview

tho report and submit a copy of the ‘sanieto “the
Government -with its re 8 ‘thereon.. -
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-~ 1262(1) Every moeting of the Board of ‘Trustass Meoms or -
shall be presided over by the Chairman and in his e °
absence by the Commissioner.

(2) The quorum for a mesting of the Board of
Trustees shall be five of which one shall be the
Chairman or the Commissioner.

(3) All decisions at the mesting of the Board
of Trustees shall be by a majority vote: -

" Provided that in.the event of tie, the Chairman -
or the Commissioner who presides over the meetings
shall have casting vote. '

(4) The Board of Trustees shall meet atleast
once in -every month. '

127. No act or proceeding of the Board of Trustees Acts of the
spall be deemed to be invalid by reason Qnga of a Beard of Tr.
defect in its constitution or on the ground that the beinvalidsted
Board-of Trustees or any member thereof, as the .case % informality
may be, was not entitled to hold or continue in-such
office by reason of any dis ualiﬁcaltlilon or by reason of
any irregularity or i ty in lis appointment or-
by reason of such act or proceeding haviln]zg been done
or conducted during the period of any vacancy in the
office of the Chiarman or member. o

128. (1) The Board of Trustees shall be entitied Board ofTru-
to take and be in possession of all the institutions 2% =i,
operties, jewels, records and documents of the , institutions
Niramala Tirupathi Devasthanams. . '2d " prope-

(2) If, in obtaining such possession, the Board
of Trustees.is resisted or obstructed by any on,
it may make an application to the Court of Compe-
tent jurisdiction complaining of such resistance or
_obstruction, and the court shall, unless it ig staisfied

that the resistance or obstruction was occasioned by
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any person claiming in good falth to be in possession
“on bis own account or by virtue of some right inde-
pendent of that of the  Tirumala -Tirupathi-
Devasthanams make an order that the Board - of
Trustegs be put into possession. Such order shall,
subject to the resvlt of any suit which may be filed to
gsta%l;s}il the right to the possession of the property,
¢ final, : :

Seltsend 129, in all snits and other legal proceedings by
proceed-  Or against the Tirumala Tirupthi Devasthanams the
ings by or - pleadings shall be signed and verified by the: Executive
Trumela  Officer and all processes in such suits and proceedings
Tirupathi De- shall be issued to or served on the Executive Officer.
Cost of pro- 130. The cosis, charges and expenses of, and
ceeingfiete. noidental to, any suit, appeal or application to a
court under this chapier shall be in ‘the discretion
of the court-which may direct the whole or any part
~of such costs; charges and expenses to be met from
the funds of the Tirumala Tirupathi Devasthanams or
to be borne and paid in such manner and by such
persons as it thinks fit :

Provided that all costs, charges and expenses
incurred by the Government or the Board of Trustees
in connection with any legal proceedings required in
the interests of the Tirumala Tirupathi Devasthanams
shall be payable out of the funds.of the Tirumala
Tirupathi Devasthapnams. -

Annugl jos- I31. (1) Notwithstanding any of the provisions
pction.  of this chapter, the Executive Officer shall furnish.
ihe copies of all the statutory returns, - approved
Budget, Audit Report and of all other correspondence

made to-Government for information of the-Com-
misgioner. o ‘

7 '{2) The "Commissioner, shall annually: inspect

the Tuumala Tirupathi Dovasthanains . and ; subdiit

Bpoit 10 the Goverhument.
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CHAPTER—XV. = -
MISCELEANEOUS.

132, (1) The Commissioner shall have power Poverof
at any stage to transfer any Qroceedin%pending be- merta Lane.
fore a Regional” Joint Commissioner, Deputy Com- fer proceed-
missioner or an Assistant Commissioner either to his ™%
own file, or to another Regional Joint Commtissioner,

Deputy Commissioner or Assistant Commissioner,
as the case may be, for disposal.-

. (2) Any person aggrieved by an order passed,
by the Commussioner under sub-section (1) may
appeal to the Government who may pass such orders
therconr as they may deem fit. ' . e

. 133, (1) Where a .person, who— Duty of
. trustecshaud
Y . ' - - - cic., to -
(@) is or has been a trustes on the ground of over charge
: ion ‘of an ‘instituti - - - - tosuccessor”
succession "of an institution or endowment’ ; or - [osuccessor
. . . : S cedure for
.. (b) Is appointed as trustee, Executive Officer, recovery of

. Office-holder or servant of such institution - Or af mstitution

endowment ; or o S Selpaase
(c) is appointed to discharge the functions
-of a trustee of such institution or endowment- in
accordance with the provisions.of this Act, in any
scheme In force at the time of commencement of
this Act, _ o :
cegses to be such.- hereditary trustee, trustce
Executive Officer,. Office-holder ar scrvant or ceases,

~f¢ discharge ‘the - functions- of the irustee (herein-

after referred to as the “ex-office-holder™}, on account
of the expiry of his term of office’ar by reason of his
-suspension, removal or dismissal from office, it
.shall be.the duty of such ex-office-holder, to hand .

. QVer charge of his office and deliver possession of thn

: revords, accounts, properties of ‘the institution or
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endowment including cash to the person, who sup-~
ceeds him or is appointed in his place (heréinafter
called the ‘successor’) or to the Executive-Officer
within seven days from the date of service in the-
prescribed manner of the order directing him to hand
over charge of the office o his successor or. to the
Executive Officer, and if he fails to do so without
- sufficient cause,” he shall be punishable with- fine
which may extend to one thousand rupees.

(2) (@) Where the successor or the Executive

Qfficer is resisted in or prevented from, obtaining the
possession of the records, accounts or properties of
the institution or endowment by such -ex:office-hol-

der or by any person claiming or’'deriving title from

him or by any person who is otherwise not entitled
to be in such possession, any Magistrate of the First
Class having. jurisdiction shall, on an application
made by the successor or the Executive Officer, by
an order affer notice to the ex-office-holder direct
delivery of the possession of such records, accounts
and properties of the institution or endowment, to
‘the successor or to the Executive Officer within the
time specified in such order.

(&) .Every application made under clause (a)
shall be accompaniéd by a certified copy of the order
of appointment of the successor along with a certi-
" ficate issued by the Commissioner in such form and
after following such procedure as may be prescribed
_stating that-the records, accounts and Ppropertics
specified therein belong to the institution or endow-

ment.

(3) Where the ex-office holder fails to deliver
possession. of the records, accounts or properties
within the time specified in the order of the Magis-
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-trate under-sub-section (2), he shall be punishable
with jmprisonment which may extend to six months or
with fine. which imay extend to two thousand rupees or
with Bath ; and the Magistrate shall cause the posses- |
- sion_ of 'the records, accounts or properties to be
délivered. to.the succesyor, taking -such police assis- .
tanoe; a3 may. be.necessary. - ‘
. . (4) The order of appointment of the successer
" and the.certificate referred to in clause (5) of sub--
* section (2)-shall not be called in question in the pro-
_ ceedings befole the, Magistrate wnder this secti~n.

. (5) Nothing in this section shall bar the insti-
tution-of 2. suit in a.competent court by any person$
agerieved by an order under this section for establish’
ing his ftitle to the properties specified in the certi-
ficate referred. to in sub-section (2). - '

134. - A trustec or an Executive Officer or other Trusteonot
person who is in gharge of tho adminisiration of a borrow
charitable or religious institution or ‘endowment, money
shall not lend or borrow money on behalf of the  sanction.
.charitable. or religicus instituticn or endowment,
except with the sanction-of such authority, and. sub-
ject to such conditions, as may be prescribed.

135. Where at any time it appears to the Goy- Dissolution
ernment that any Board of Trustecs has failed to 3{%,7,,3"““’
perform its functions or bas exceeded or abused any -

,of the powers conferred upon it by or under this Act

. resulting in. material loss or-loss of prestige to the
-institution or endowment, the Government may
communicate the particulars thereof to the Board
of Trustees and if the Board of Trustees fails to remedy
such defect, excess, or abuse or to give a satisfactory
explanation therefor within such time a5 the Govern-
ment may fix jn this behalf, the Government may
dissolve the Board of Trustees. -

G-174—17
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Saving. - 142, "Nothing in this Act shall —
(a) affect any bonour to which any person is
entitled by custom, the performance of or interference
with the religious worship, ceremonies and poojas in
religious institutions according to the sampradayams
' ancFl followed in such institutions; -or (5)
.authorise any interference with the religious or
_spiritual functions. of the. head of a math including
those relating to the imparting of religious instructions
or rendering of spiritual service. .

(Popertyof {43 Nothing in-any law of limitation for the

redigions  time being in force s be deemed to vest in any -

institution or
cadowmen

sdttorest  religious institution or endowment which had ‘pot
under tho law vested in such person or his predecessor in title be-
afescom-  fore the 30th September, 1951 in the Andhra Area
meocment  of the State and the 26th January, 1967 in the remain-
ing area of the State. .
shares in of 144, Notwithstanding any judgement, decree
Huodiasd * or order of any Court, Tribunal or other authority,
rueme.  OF in any scheme, custom, usage or agreemeat, or In

any manual prepared - by eaﬂr institution or in any .
0

Farmana or Sanad or any d r order of the Govern-
ment to the contrary governing any charitabl:
or religious institution or endowment, -all shares
which are payable or being paid or given or atlowed
at the commencement of this Act to any Trustee,
Dharmakartha, Mutawalli, any office holder or
servant including an Archaka or Mirasidar and share
or shares, in the Kaanukas offered either in kind or
in cash or both by the devotees either in Hundj,

Plate or otherwise, or any rusum in the Archana or -

Seva tickets and tickets for tonsuring or any rusums
collected from the person for the performancs of
marriage or Upanayanam and the like, all offerings
made in the premises of the Temple or at such places
as may be specified by the Trustee, all Prasadams and

¢ person the property or funds of any charitable or -
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“Pdnyarams ottered either by the Temple or devotcd,
and such other kinds of offerings, all shares in the

. lands of the institution or endowm:nt allotted or
atlowed to be in possession and enjoyment of any
archaka, office holder or servant towards remuneration
or otherwise for rendering service and for defraying the
‘Paditharam’ and other expenses connected with the
service or management of the Temple,” shall stand
abolished with éfice. on agd from . thé” commenéa-
ment of this Act. '

Expianation —For the purposes of this sub-
section, the cooked rice or such other things offered
to the diety towards “Nitya Nyvedyam™ alone as per
the dittam, permitted by the Executive Officer or
trustee to be appropriated by the Archaka or other
servants of the temple shall not be considered &s
offerings. : : :

145. (1) Where the Commissioner has reason Adostion o -
to believe that any religious institution is not capuble G of iai.
of maintzining out of its funds, hie may, in the interest tations 2nd -
-of proper management or administration, subject to
such _restrictions and conditions as he may deem fit,
direct the amalgamation or-as the case may be, " the

. adoption of such religious institution by amy other
religious institution having similar objects and cap- .
able of managing such institution and thereapon the
trustee of the institution to which it is amalgamated
or by which it is adopted shall maintain 3nd adniinis-
ter such institution. ‘ T

() On such amalgamation or adoption the
institutions shall be deemed to comprise a single
institution dnd administered as if- they were a single
institution published under section 6.

(3) waere the institution so amalgamated or
as the case may be adopted under sub-section (1),
?_gbs;qgengy_.found to be capable of being managed
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" to that of a- Magistraté of the First class.
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- (2) NotCourt .shall” teke: .coguizncer , of an
on onces praishable! gnder: subssection” (1);: except:on -
he comgplaint in wntmrr of the Commissigrer.

~ (3) No . offencé’ punisliable Lﬂdél'. ‘stily- scqiféh.‘.
( [) shall be enqulred iito of tried by, an Cour_t inf’cﬂor

ot

5 (4) The’ Comm;ssmner may ,accept; from, any -
trusteu who has’ committed . or: is reasona.blyf-sus.,
pected of having committed any of the offences : refer
red to,in sub-section (1), by way of composition of
sush nffence, a sum of money not,‘ egxge;:,dmg o,ue'
theusand  rupoes.

J. 1953-35
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(5) Any fine imposed under sub-section (1).
or any money payable by way of composition under
sub-section (4) shall be paid by the trustee from his
own funds and not from the funds of the institution
concerned.

tecovery of 148, (1) The Revenue Divisional Officer.or the

NN Deputy Commissioner within whose jurisdiction any

sof property of the trustee or other parson from whom
NEOUE. H

an amount is recoverable by way of surcharge under

the provisions of this Act is situated shall, on a re-

quisition n_lagle by the Commissioner, recover such

amount as if it were an arrear of land revenuz and pay

the same to the charitable or religious _institu-

" tion or endowment concerned:

(2) Where the trustee fails to pay the contri-
bution and other costs due to the Government with-
.in the time allowed, the Revenue Divisional Officer
or the Deputy Comnyissioner within whose jurisdic-
tion any property of the institution or endowment
is situate, shali on requisition made to him in the
prescribed manner by the Commissioner and sub-
ject to the provisions of this scction recover such
amount as-if it were an arrear of land revenue.

" . (3) (@) on receipt of a requisition umder sub-
sections (1) and (2) the Revenue Divisional Officer or
the Deputy Commissioner shall issue a notice to the
trustee or other person c¢oncerncd—-

(i) requiring him to pay within fifteen .

days from the Jate of service thereof, the amount

- mentioned In the requisition and specified in the
netice ; and

i _ (i) stating that on default, such antount
will be recovered as if it were  an’ arroas o.f Cland
revenue. :

4
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- (b} if, within the period of fifteen days afore-
said the amount demanded is not paid, the Revenue
Divisional Officer or Deputy Commissioner shall
proceed to recover the amount specified in the notice

together with the charges of -collection, as if it were
an arrear of land revenue.

(4). The Revenue Divisional Officer or the
Deputy Commissioner shall on receipt of a requisi-
tion wader sub-section (2) withheld the amount men-
tioned therein out of the tasdik or any other allo-
wance or amount payable by the Government to the
institution or endowment concerned and where the
tasdik - or other allowanwe or amount s
insuificient for the purpose, the Revenue Divisional
Officer or the Depuly Cooumissioner shall withhold
the allowance of amnu.ni - »ailable and recover the
bzlance. as if it were an arear of land revenue.

{5) Places of worship including temples, tanks
and places where Utsavas are performed, Idols,
Vahanams, Jewels and such vessels, and other articles
of the institation or endowment as may be necessary '
in accordance with the usage of the institution or
endowment for purposes of worship or processions
shall not be liable  to be proceeded against in
pursuance of sub-sections (2), (3) and (4).

(6) Instcad of selling the property under the
provisions of the Andhra Pradesh Revenue Recovery
Act, 1864, it shall be open to the Revenue Divisional acimi or1364
Officer or the Deputy Commissioner at the instance
of the Commissioner to appoint a receiver to  take
possession of the property or such portion thereof
as may bo necessary and collect the income thereof
until the amount to be recoverea is realised. The
remuneration, if any, paid to the Receiver and the
other expenses incurred by bim shall be ‘paid out
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N
of the institution w©r cadowmeat concernec
after providing for the purposes specified in item (i)
of clause {o} of sub-section. (2) of section 57.

{7) No suit, proseciuttion or other legal proceed-
ings shall be entertained in any court of law against
the Government or ainy officer or other employee of
the Government for a1 ythicz dope or intended to be
done in good faith in pnrsuance of this section.

(8) The powers exercisuble by the Revenue
Divisional Officer, or tho Deputy  Commissioner
under this Seciion, excopt the power fo  appoint a
Receiver undsi sub-section (6} shall also be
exercisable by any other officer not below the rank
of a2 Mandal Revenue Officer or an Assistant Com-
missioner authorised by {he  Revenue Divisiona!
Ciicer or by the Deputy Ceommissioner 2s the case
cay be jv shis Gelzlfl '

146, {3 SUhere o Cemmissioner, Additicra!
wiccer of Iesiong: Jomr Usnmmissioner, @
Doy Copmissioner or Assistznt Conmistionsr
Wakes a0 epgury of hears foooontal untar e Aot
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(2) The provisiors «i-thy Inlizs Svidence Act,
1872 and  ths indian Coths Act, 1909 shall, so far
as may be, apply to such inquirics and appesls.

(3) Ths Commissioner, Additional Commissio-
ner. or Joint Commissioner, Regional Jeint Commui-
ssioney, Deputy Commissioner or Assistant Ceomnti-
ssjoner holding such an inguiry or hearing such an
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to attend its meetings and every such person shall bo
entitled such allowances 25 may be proescribed.

(3) The term of office of the non-official members
of the Council, and the procedure for conducting its
meetings shall be such as may be prescribed.

(4) The council shall advice the Government
the developmental activities that may be undertaken
by the charitable or the religious institutions and the
endowments and also advice on such other matters
as the Government may, by order entrust to i, from

time to time.

153. (1) The Government may, after  previous
publication and by notification in the Andhra Pradesh
Gazette, make rules for carrying out all or any of the
purposes of this Act, '

(2) Every rule mado under this Act shall imme-
diately after it is made, be laid before the Legislative
Assembly of the State if it is in session, and if it is not
in session, in the session immediately following for a
total period of fourteen days which may be comprised
in one session or in two successive sessions and if,
before the expiration of the session in which it is so
laid or the session immediately following the Legisla-
tive Assembly agrees in making any modification in
the rule or in the annulment of the ‘rulg, the rule

- shall from the date on which the modification or.

Exemptions,

annulment is notified have effect only in such modified
form or shall stand annulled, as the case may be, so -
however that any such modification or annuiment shall *
be without prejudice to the validity of anything pre-
viously done under that rule. :

154, The Government may by motification,-
exempt from the operation of any of the provisiogy
of this Act or any of the rules made thereunder—
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(a) any charitable institution or endowment the
administration of which was or is for the time being
vested— : :

() in the Government either direé_tly or
‘through. a Committee or Treasurer of Endowments,
appoirited for the purpose ; : :

gﬂ in the official Trustee or in the Admini-
gtrator General ; -

(b) any charitable institution or endowment
founded for educational purpose or for providing
medical relief ; or )

: (c) any institution or endowment which is
being well managed by the founder ; or

(d) any institu‘ion or endowment;
and may likewise vary or cancel such exemption.

155. (1) The Andhra Pradesh Charitable Hindu g:gg;;““
Religious and Iustitutions and Endowments Act, 4o 17 of
1966-and the Tirumala Thirupathi Devasthanams Act, 1966.
1979 are hereby repealed. . | agdoof

(2) Notwithstanding such repeal—

(@) all rules made, notifications or certificates
issued, orders passed, decisions made, procecedings
taken and other things dome by any authority or
officer under the repealed Acts shall in so far as they
are not inconsistent with this Act be deemed ta have
been made, issued, passed, taken, or done by the
appropriate authority or officer under the correspond-
ing provisions of this Act -and shsli have effect _
accordingly until ‘they are’ modified, cancelled or T
superseded under the provisions of this Act :
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_ (& all powers conferred and all  duties
impased by any scheme in force before the commence-

ment of this Act op any court or judge or auy olher

person or body of persons, not beingy a trusiee, an
honorary officer or servant of the charitable or religi-
ous institution or cndowment shall be exercisad £nd
discharged by the Commissioner, ihe Deputy Commiissi-
oner or the Assistant Commissioner, as tlie case may
be, in accordance with the provisions of this Act ;

{¢) all proceedings pending belore iz
Governmsnt, any officer, or authority or « trucies
under the provisions of the repezled Acis at ibe coms
mencement of 1his Act may, in so {ar s they ato not
inconsistant with the grovisions of this Act, bs con-
tinued by the appropiiate avthority ander this Act;

(d) any remedy by way of right of appliica~

tion, suit or appeal which is provided by this Act,
shall be available in respect of proceedings urder ths
repealed Acts pénding at the commencement of this
Act, as if the proceedings in respect of which tho
remedy is sought had been instituted under this Act;

{¢) Bvery member of the Board .of Trustscs

other than a herediiary irustee, Chairmen and memmbais
" of the Tirumala Tirupathi Devasthanams Board laww-
fully holding office on the dats of commencemert of
this Act shall be deemed to have been duly appointod
or as the case may be duly nominated uncer this Aci
and shall continue to act as such for'the residue of
the term of Bis office and cvery Board of Trustees ot
the Board lawiully constituted on the daie of corgm-
encement of this Act, shall be deemed to have been
duly constituted as a Board of Trustees under this
Act, and thereupon exercise all the powers and ais-

charge all the dufies entrusted to (hem urider this

Act ;
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) every trustes les tare of ofvce
expired prior o te dato of r‘c'r-'nu« SLont of | "
Agt, bue who continuzs in pfiice Ueverd euch :,a‘c
with tliz concurrencs of {ho com lpetsp awho:ity,
shell continye as sach unidi a new Nsiad is appownicd
under this Act unless i the sncc awhils hn is rﬁmovef:l,
dismissed or has resigned or oihermiss coages o be
_atrustec.

L'L.

till s
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T“}';L_)’ to Charitzble and ke Hhu
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applics; and section § of the Aue dhra
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cessor as if thess ennciments had bzen repea
an Andara Pradesh Act;
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?roge\flﬁrﬁ', 1908. Vool 0.
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158. (1) Notwithstanding any law, custom or
usage, a charitable or religious endowment including
an endowment created for such objects as dharma, -
dharmadaya, punyakarya, or punyadana shall not be
deemed to be void, only on the ground that the cbjects
for which it is created, or the persons or objects for
the benefit of whom or which it is created are unascer-
tained or nnascertainable. :

(2) A charitable or religicus endowment created
for purposes, seme of which are charitable or religious
and some are not, shall not be deemed to be void in
regard to the charitable or religious purpose, only on
the ground that it is void iu respeet of the purposes
which are not charitable or religious. ‘

(3) Any disposition of property for charitable

. Cr religious purposes shall not be deemed to be void

as a charitable or religious endowment, only on the
ground that no obligation is annexed to such dis-
position rzquiring the person in whose favour it is
made to hold it for the benefit of charitable or religious

_ objects. :

Power o
emove
difjoultics.

159. ¥f any difficulty arises in giving effect to the

. provisions of this Act, the Government, may, by

order in the Andhra Pradesh Gazette, make such
provisions, not inconsistent with the purposes or
provisions of this Act, as appear to them to be

necessary or expedient for.removing the difficulty.

Overriding
effect of the
Act.

160. (1) Notwithstanding any compromise agree
ment, scheme, judgement, decree or order of a Court
Tribunal or other authority or any custom or usage
governing any charitable or religious imstitution or
endowment of Tirumala Ticupathi Devasthanams, the
provisions of this Act shall, with effect on and from.
the date of the commencement of this Act, prevail in

so far as they relate to the matters governed by the
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¢cr. sponding provisions in any such compromise,
agreement, scheme, judgement, decree or order or
any custom or usage and such corresponding provi-
sions shall thereafter have no effect.

. {2) Notwithstanding anything in the agreements
entercd into by the Tirumala Tirupathi Devasthanams ™
represented by the Executive Officer and Archakam
Mirasidars of Tirumala Tirupathi Devasthanams-on
the 30th May, 1979 or any other agreemenis of the
tike nature, the provisions of this Act shall with effect
on and from the date of commencement of this Act,
prevail in so far as they relate to the matters governed .
by the corresponding provisions in any such agree-
ments and such corresponding provisions in such
agreements shall thereafter have no effect.

FIRST SCHEDULE

(see section 2 (28)

1. The temple of Sri Venkateswaraswami on
Tirumala Hills with the sub-temples of:

1. Sri Varahaswami,

2. Sri Bhashyakarulavari Temple No. 1,

Sri Bedi Hanumantharayaswami,
‘Sri Kshetrapalaka,
Sri Deva Bashyakarlu,

Sri Anjaneyaswami -
{in frent of Sri Varahaswami ),

S

IX. The temple of Sri Govindarajaswami at
Tirupathi with the sub-temples of—



540

. Sri Saley Nancharaning,

2. i Choodikedutta Monchaamma
{ Sri Anial 3,

3. Sri Madal Alwar,

4. i Chnkenth Abwor,

Sri Madburakavi Alwo,

[ Sll .r’l'i.'l]jn'l C”' W l.'i

(Near Dhwa l’fl%’a.’d-j’“ i b

7. SviAmjenevaswarci (Noor Yedda Dugga),

8 Sripfunevals wlchanivg,
o

Sl Nz aniianiyvar,

._.

19, BriVWedanis Desiiuly,
110 Bri Woolwe Alwar,

12, Sri Thomesla Namoi,

13, Rri Bhashyakarala Ne. 1,
14 SriTirunangai Alwar,

5. Sti Kuvwih Alwar,

16, 5if Janjooverayoswain,
17, Bri Parthasaratiiswam?,
18, Sif Venkatoslowaraawanii,

L The temple of Sri Kothandiararaswami &

_u“-_)ftl

-

iV, The taanple of Sri Wopiieswaraswami at

riregaili,

V. 3ri Padmavathi’s temple ot Tirvcusuun,
withy lte sles of—

Sri Kyishnaswatal,
S Buryana avazmwam and

l\?:—-

. 87 Sundararaieswarnt.

Taex

-y
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VI 5ol Kalvane Vankatesvaraiwamd Temple 4t
Marayanavarawi with e sub-lemples of —

.8 Agostorewaraswamy,
. e _-z“",-ea.sx- "u‘rrnlrm

Sri Avenaksiivamaia,
. Sy .’cc,., ‘nmu'vu_.. .
Sri Sakibivipayokar,

L D B —

TE Sl Verkatvswaraswarny ©oopie atl Tongas
Thol I

Y A | cyerevm g D 1. ST
VYL Bl Veodr inr WTLMERY LY L .’Ti';__-'.: Ao

WL L PN
VAIVTARITL

An

iX.,  Sri Crandramouleswarasweny and
St V‘. nkateswaraswomy fompsles in the Andbra fsh-
ram ai Rishikesh.

oo munor timrts atinenad to anv of

."‘i. Ay ol cie
apnted aud adr spe Cm-.--- lj 1R aed

1

1
\'Lu u.lJOVD 1\; 3
above,

v
a
I,

l.“

SECOMT SCHEDULE
{ ree section 2 (23}

A. List of Blucational Institations maintained
from the funds of the Tirvmela Tirupathi Devass
thanams,

[. Sri Venkateswara High School, Tirupathi
2. Sri Venkateswara High School, Veliors,
3. Bri Venkateswara College, Tirupathi,

4. 8ri Padmavathi College for Women,
Tirupathi.
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. 5. 58 Venkateswara Colioge of Music and
Dence, Tiruparthi,

. 6. 5ri Venkateswara Oricnial College,
Tirupathi,

7. Sri Venkatrmwara Migh School, Tirumala

8, Sri Venkateswara Veda Parasala, Tirumala

_ 9. Sri Venkateswara Upner Primary School,
Tirumala,

~10. Sri Venkateswara Upper Primary School,
Tirupathi.

[1. Sri Venkateswara Nadaswarem Schiool,
Tirupathi.

12, Sr1 Wenkateswara Training Cenfre for
Seulpture, Tirupaihi.

13. Sri Venkareswara Colicge, New Deihi.

14. Sri Govindarajaswamy Aris College for
Men, Tirupaiki.

15, Sri Vedanta Varadhini Sanskrit College
Hyderabad. -

16. Sri Padmavathi Girls High School,
Tirupathi.

17. Sri Venkateswara Oriental High School,
Tirupathi.

18. Sri Padmavathi YWomen’s Tolytechnic,
Tirupathi,

19. Nursery Schonl attached to S.P.W. College,
Tirupathi.

-t

B
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20. Sri Venkateswara Samskruth Agama,
Vidya Kcndram, Tirumala.
. Sri Venkateswara Junior College, Tirupathi,

22, Sri Venkateswara School for Deaf, Dumb
and Blind, Tirupathi.
B. List of other Tastitutions :--
I. Sri Venkateswara Home for the Disabled

and Physically Handlcapped Tirupathi { 8.V. Poor
Home).

2. Sri Venkateswara Balamandir, Tirupathi.
THIRD SCHEDULR
{ sec section 141)
Coum‘ Fre PAYABDLE FOR DOCUMENTS.,

Sl.  Description of decument. Proper fee

No. in Rs.

1. Application for registration of an .. 5
institution or endowment. :

2. - Any application before any authority 2

3. Appeal to any authority .. ‘e 25

4. Revision Petitions to Governinent 25
and Commissioner. _

5. Review Petition to Government . 50

6. Suit filed in any Court .. .- 100

7. Appeal to any Court mcludmg . 100
High Court.

8. Revision to High Court .. ... __loo

2]



ANDHRA PRADESH ACTS, ORDINANCES
' AND REGULATIONS, ETC.

The following Act of the Andhra
Pradesh Legislative Assembly received
the "assent of° the Governor on the
6th December, 1990 and the said
-assent ig hereby first published on
the 7th December, 1990 in the Andhra

Pradesh Gazette for general informa-
tion:-

ACT NO. 26 OF 1990.

AN ACT TO AMEND THE ANDHRA PRADESH CHARI-
TABLE AND HINDU RELIGIOUS INSTITUTIONS
AND ENDOWMENTS ACT, 1987.

. . Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty~first Year of the Republic
of India as follows:-

[113]



Short titie
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AmeRrapént of
section 2,
Act 30 of
1587,
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1. {1) This AcE may be called the
andhra Pradedh Charitable and Hindu RelIi-
gious Institdtions an¥ Endowments {Amend-
ment} Act, 1990.

(2) It shall come into force on such.
date as the Goverament may, by totifica-
tiop in“the Andhra Pradéah.uazette notify.

2. In the Andhra Pradesh Charitable
and Hindu Religious Institutions and.
Endowments Act, 1987 (hereinarter referred
to as the -principalr. Actl; -in secdtion|2,-

(1) after clause (2}, the following

. clauses shall be inserted, namely:-

-"(2-a)  "Board". means the Tirumala
Tirupathi: Devasthanams Board constituted
by the Government under section 96;

(2-b) "Chairman" means the.Chairman.
of the Board or . the Committee of Manage~
mept. of Tirumala Tlxupqthi ‘Devasthdnams
appointed under section 96?‘

"(ii1) After clause {7) the followlng

_clause shall be inserted;- namely:-

“(7-a) "Committee™ means the Tirumala
Tirupathi . ngasthanams Manqgement Commi-
ttee appointed by the Government under
section .97 A for. the adm;nlstratlon of
the Tirumala Tlrunathl Devabthananis ;™ ;

(iii) after clause 17, the following
clause shall be inserted, namely;-

#{17-a) "member". means the member of .
the Board or Committee:”. ;
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3: In.'section 8 of the principal :Ack,
for sub-sections (2), (3) and (4), the
follawing 'shall be substituted, namely:-

(2} The qualifications for appoint-
ment to the office.of Additional Cammis-—
gioner, BRegional -Joint .Commissioner.,
Deputy Commissioner and Assistant Commis-
sioner shall be such as may be prescriped”.

4. In Section 15 of .the Principal
Act, =--

(1} in suB-gecticn i),

(i) in clause {(a) for the words
' #Beyten persons™, the words
ininé persons"™ ‘ghall bé&
“substituted,

(i1) in ¢lause (b) for the words
“Five persons®™ the wordy
“geven persons" ‘ShHalil be
gubstituted.

Amepdsent of
cectlon 4.

Amendpant of
Section 15

CZI in sub~sec£1bn [2); for the-

wordp "Pive persons? the wolds
"gevén persons" shall be substltuted“

(3] inm sup-seetionu(3), forthe

words "three pergons", the words
"fiveipprsons shall be substitvted;

55 In=segtion 17°6f the principal Adt, -

{1) in sub-section (2) for the words
"three yeers® ip_.the two places . vhere
the_'( Gt o ,3;'}:9 worde ""two years“ shall
be sibsvicuted;:

adepdoment of
Sattian 17.
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(2) for sub-section(5);the following
sub-section shall be substituted, namely;-

"{5) In every Board of Trustees,
there shall be atleast one worzn member
and one member belonging to the Scheduled
Castes or the Scheduled Tribes " whose
population is larger in the concerned
village and one member belonging to
Backward Classes:

Provided that it shall not be nece-
gsary to appoint — )

{a) a woman member where any person
appeinted to represent the Scheduled
Castes or the Scheduled Tribes or'
the Backward Classes is a woman;

{b) a member of the Scheduled Castes
or the Scheduled Tribes where any woman
member appointed belongs to the Scheduled
Castes or the Scheduled Tribes;

(c}) a member of the Backward
Classes where any woman member appo-
inted belongs to the Backward Clas-

B&S . .
6. In Section 19 of the Principal

Act, in sub-section (1) in clause{i)
for the words "thirty.years", the
words ‘"“eighteeen years” shall be
substituted.

7. In section 29 of the principal Act, -

{i) In sub-section {3) for the words
"constitute sguch grades of Executive
Officers", the words "Constitute such
grade: 'of Executive Officers, prescribing
their appeinting authoritiea" shall be
substituted; e . .

{ii) after the proviso, the follo-
wing further proviso shall be added,
namely:~
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"provided further that, it shall be com-

petent for the Government to appoint a-

Regional Joint Commissioner, a Deputy

Commissioner or an Assistant Commissloner -

as an Executive Offilcer":

8. In section 70 of the principal Act,
in suh~section (1) in clause (b), after
item (ii} and befors the proviso, the
following item shall be inserted, namely:-~

"{iii) construction of new temples and
Kalyanamandapams”.

9. Por Section 96 of the principal

Act, the foullewing shall be substituted,
namelys=

“Constitution of 96, (1) There shall be a
Board Board Constituted by the

Government for the Tirumala Tirupathi
Devasthanams called "The Tirumala Tiru~
pathi Devastbhanams Board" consisting of
not more than thirteen members. including

the Chairman, to be appointed by the

Governmenct, of wvhom:-

{i) the Commissioner shall he a
memher ex-afficio;

(ii) the Executive Officer, shall
be the Member Secretary, Ex-0fficio;

{iii) three shall be members of the
State Legislature;

. (iv) one sh:ill be a person belonging
to the Scheduled Castes;

{(v) one shall be a wyomat.

Provided that it shall not be obliga-
tory to appoint,-

~ f(a) a person to represent category
{iv}, where any of the persons appointed

Azandoent of
section 70,

fmandnant of
section 96.
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under category (iii}. or category (v}

' belongs to the Scheduled Castes;

Substitution
“of new seEg-
tians far §7.

(b) a person to represent category {v)
where any one of the persons appglntgd
under categery (iii)} or category {(iv) 1s
a wWoman; .

Provided further that a member repre-
genting category (iii) shall cease to
hold office as soon as ne ceases to be a
member of the State Legislature.

(2} The persons appointed as members
under sub~section (1) shall be persons
professing Hindu religion.

. Explanation:- In this section, the
expression ngeheduled Castes" shall have
the meaning assigned to it in clause (24)
of article 366 of the Constitution of
India™. '

10. For section %7 of the principal
act, the following shall be substituted,
namely i~ . )

*Powers and 97.The Board shall in uddiLion
::25;;::: °f | to the powers conferred and func~

— tions entrusted to it by this
Bct, exercise such other powers and
perform such other functions as may be
prescribed in regard to matters of policy
and general superintendence and review-in
relation to the administration of Tirumala
Tirupathi Devasthanams having due regard
to public interest and the services and
amenities to be provided to and welfare
and safety measures to be undertaken for,
the. pilgrims, devotees and worshippers
resorting to Tirumala - Tirupathi Devas-
thanams.

Constitution of | 97,A. (1) There shall be a

—Comittee . Committee constituted by the



119

Government for Tirumala T1rupath1 .Devas~
thanams called the "Tirumala Tirupathi
Devasthanams Management Committee" which
shall be a body corporate, having perpe-
thal succession and a- common seal, with
power to acgquire, hold and dispose of
property and shall sue and be sued by the
said corporate name.

{2) The Committee shall consists of
the fol}owing members,-namely:~

(i} the Chairman of the Becard, who
shall be ex-officio Chairman of the
Committee;

{ii) the Commissioner, who shall be
a member ex-officio;

(iii) the Executive Officer, who
shall be the ex-officio Member—Secretary
of the Commlttee. B

(iv} five other members of the Board -
to be nominated by the Government dne of
whom shall be 'a member of the State
Legislature!?

Provided that five of the ten non-
official mempers of ithe Board shall be
nominated under this item for the first
year and the other five members shall be
neminated for.the second year. -

Powers and I 97.B. Subject to the provisions
functions of af this Act and the rules made
Committee thereunder-—

(i) the administration of the
Tirumala - Tirupathi Devasthanams shall
vest in the .Committee and the Comnittee
shall, for this purpose, in addition to

J. 1345-9
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the powers conferrea and tunctions entrus—
ted to it by this Act exercise such powers
and perform such functions as may be
prescribed;

(1i) the Committee shall manayge the
properties and affairs-of the Tirumala -
Tirupathi. Devasthanams and arrange for
the conduct of the daily worship and
ceremonies and of the festivals in every
temple according to its custom and ysage;

{iii)} The Committee shall have power
to fix fees for the perfeormance of archana,
or any service or ritwal or Utsavam or
ceremony connected with -the Tirumala -
Tirupathi Devasthanams;

{iv) The committee shall have power
to call for such information and accounts
as may in its opinion be necessary foxr
reasonably satisfying itself +that the
Tirumala - Tirupathi Devasthanams are
properly maintained, the endowments
thereof are properly administered, and
their funds are duly appropriated to the
purposes for which they were founded or
exist; and the Executive Officer or other
-officers in possession of such information
or accounts shall, on such regquisition
furnish such information and ‘accounts td
the Committee;

{v) The Committee shall exercise
the general superintendence and control
over the administration of the Tirumala =~
Tirupathi Devasthanams in conformity
with the policy laid .down by the. Board;

{(vi) the committee shall fix the
dittom in the temples specified in the
first Schedule and the endowments attac¢hed
thereto and the amounts to be spent
therefor in such manner and after follo-
wing such procedure as may he prescribed;
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{vii) the Committee may, subject to
such conditions and restrictions as it
may lay down delegate to the Executive
Cfficer such of the powers conferred on
it by or under this Act, as it may con-
sider necessary.” : ’

11. In section 98 of the principal Act, -

{i) for the words "members of the
Board of Trustees", the words "members of
the Board or Comm:.ttee“ shall be substi-
uutcd'

“ I(ii) in the marginal heading for
the words ™"Board of Trustees", the words
"Board or Committee™ shall be substituted.

12, For section 99 of the principal Act,

‘ Amendment of

section 9g,

Substitutbon

the following shall be substituted; of pew sac-

namely ;-

“Tern of offlee I 99. The Chairman and any other
of Chairaan and

Hembers of the

ttee other than ex-officio
Baard ar members shall hold office for
Coomittee. a period of two years from
the date of appoi‘ntment by the Government.”.

tion for
section 9%,

member of the Board or Commi=- )

13. In section 102 .of the principal Asendment of

Act,

(i) in sub=-section (1) for the
words "Board of Trustees", the words “"Board
or Committee" as the case may be shall
be substituted.

f{ii) for sub-section (2), the
following shall be substltuted

"{2) Where a person is the Chairman
or, a Member of the Board or the Committee
such person shall cease to be such Chair-
man or Member if he ceases to be the

sectlon 102,
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Chalrman or the Member of the Board orxr
Committee as the case may be."

Arendment of 14, In sectj : .
el bt 1 ection 105 of the prinecipal

(i) in sub-section (1) for the
words "Board of Trustees" wherever they
occur, the words "Board. or Committee"
shall be.substituted. =~ . -

{2) In sub-section (2) for the words
"Ex-officio member-Secretary of the Board
of Trustees", the words "Ex-officio mem~-
ber-Secretary of the Board or Committee"
and for the words "Board of .Trustees",
the wards "Board or Committee"™ shall
‘respectively be substituted.

(3) In sub-sections (3), (4) and (5)
fFor the words “Board of Trustees" wherever
they o¢cur, the words "Board or Committee"
shall bg substituted.

{:) In tine marginel heading for the
words "Board <f Trustees", the words
"Board or Commitiee" shall be substituted.

imendment of 15 1poseoticon 106 of the principal Act,

fection W6.ip  guh-section -(4) for the words the
"Beard of Trustees') the werd "Committee”
shall be substituted.

Awendment of 16.. In section 109 of the principal Act,

section 309. in sub-section (1) in c¢lause (a)}, for
the words "Board of Trustees", the word
"Committea" shall be substituted.

fmendment 3¢ 17, In sectian 11§ of the principal Act,
vction 1i0. for thne words, "Board of Trustees", the
word "Committee™ £hall be substituted.

anerament of  18. In section TIL of the priuncipal
section 111, Act, "~ L
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(i) 'in sub-section {2), for the

ﬁords. "Board of Trustees™, the word
"Committee" shall be substituted;

(ii) in sub-section {5), the words
"and Sri Padmavathi Mahila Viswa Vidhya-
layam" shall .be added at- the end;

(iii) after. sub—section (5), the
following sub=-section -shall be added,
-namely:- .

"{6) The Committee may, with the
prior approval of the Government, utilise
its surplus funds after providing for all
the objects, namely, requirements or
improvements of the Tirumala-Tirupathi
Devasthanams and after making adequate
- provision for all the purposes for which
such funds shall be lawfully spent,.for
guch - charxtab}e or religious purposes.,
as may be prescribed.”

19. In section 112 of thd principal Act,
in-sub-gections ¢1) and (4), for the words

Amendhent of
section 112.

"Board of Trustees", thé word "Committee" .

ghall be substituted.

20. In section 113 of the principal Ret,
in sub-section (1), for the ‘'words "Board
of TruBtees", the word "Committee" shall
be substituted.- .

21. In section 115 of the principal Act,

Amendment of
section 111,

Amendment of

in sub-section (1), for the words “Boardvucﬂnnlﬁ

of Trustees", the word "Committee"” shafl®
beg-substituted.-

22..1n -section 116 of the. princigal
Acty-- »

(i} for. 5ub—sect1onw (1), the
fBllowing shall; be subgbitutéd, namely:-

Amendment of

. section 116.
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"(1) The Executive Officer shall, in
each Financial Yyear, {hereinafter refe-
rred to as the said year) not later than
the 15th January of the said year, frame
and place before the Committee,.the Bud~
get showing the probable receipts and
expenditure during the followlnq-f%nap—
cial year, and the Conmittee shall: within
fifteen days of the date on which the
bndget is placed before. 1t, place .it

. pefore the Board at a special meeting

convened for the purpose for its approval,
and the Board shall approve the same,

" with or without modifications, at such

meeting ‘and forward sufficient number of
copies of such budget to the Government
before the end of February of the said

- n
Year.";

Amendecnt aof
section 120.

Amendrert of
section 121.

{ii) in sub-sections (3), (4) and
(5), for the words "“Board of Trustees",
wherever they occur, the word "Committee"
shall be substituted;

(iii) in sub-saction {6&) for clause
(b}, the following shall be substituted,
namely:-

"{b) The budget shall alsc make pro-
vision for the payment of an amount of
five percentum of the balance referred
to in the proviso to item (iv) of
clause (a) or rupees one crore twenty
five lakhs whichever is higher to the
Common Good Fund created under section
70.". . )

23, In section 120 of the principal Act,
for the words “Board of Trustees" wherever
they- occur, the word "Committee" shall
j>e substituted.

24. In section 121 of the principal Act,
for the words "Board of Trustees", the
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‘words "Board or Committée" sball be
substituted. '

25. In section 124 of the principal Act, Amendment of
for the words, "Board of Trustees!, the sectien 124,
words "Board or Committee® ghall be
substituted.

26. For section 125 of the principal Act, substitution
the Following shall be substituted, or new sec-
namely:- ' tion for

: : section 125.
“Administratien] 125, Within threemo..=ha after
Report | the close of each financlial
year, the Committee . shall submit to the
Board a report eon the administration of
ithe affairs of the Tirumala-Tirupathi
"Devasthanams, during that year in auch
form as the Government may 'determine,
The Beoard shall revieWw the report and
submit a copy of the same to the Govern-
ment with its remarks thereon.”.

27. In section 126 of the principal, Asendsent of
Ack, == section 126.

{i) in -sub-section (1), for the
words "Board of Trusteeg™, the words
"Board or Committee” shall be substituted;

(ii) for sub-section (2), the
following shall be gubstituted, namely:-

"(2) The Quorum for a meeting-~-
(a) of the Board shall be five of

which one shall be the Chairman.or the
COmm_isa ioner.

!

(b) of the Committee shall be two of
which one shall be the Chairman or the
Commissioner”; ‘ :

(iii) in sub-section (3), for the
words "Board of . Trustees=", the words
"Board or Committee®, shall be substituted;}

=



Amendment of
section 127,

Amendment of

sectign 128.

Amendment of
section 130

Anendrment of
section 131.
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(iv) for sub-section {3}, 'éh?-

following shall be substituted, namely:-

_"(4)'the_Boérd'ﬁha11 meet once in
every three months."; _ ' '
{v) in the marginal heading, for

the words "Board of Trustees", the words
"Board or Commitee” shall be substituted.

2B, 1n section 127 of the principal

Act' —

(i) for the words "Board of Trus-

tees", . the - words "Board or Committee"

shall be substituted}

(ii}  in marginal heading, for the

words "Board. of Trustees", the words.

"Board or Committee™” shall be substituted.

29. In section 128 of the principal
Aet, for the word, —— .

_ (i) "Board of Trustees", wherever
they occur, the words "Committee" shall
be substituted;

(ii) in marginal-heading.:for the

words "Board of Trustees", the word

"Committee" shall be substituted.

30. In section 130. of the ,ﬁrincipai
Act, for the words "Board of Trustees",
the word "Committee" shall be substituted.

31. In section 131 of the principal
Act, for sub-section (2), the following
shall be substituted, namely:-

"{2) The Government shall cause an
annual inspection of the Tirumala Tiru-
pathi Devasthanams by such officer above
the rank of the Executive Qfficer. as
they may nominate.” .

=
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32. Notwithstanding anything contained Trani-
"in the principal Act, every member tism
rnerading Chairman of the Board of Trus-— provivian.
tees whether constituted under section

15 or section 96 of the principal Act
holding office at the commencement .of

this Act and who completed the term of
office of two years from the date of.
taking oath of office and secrecy, shall
cease to hold office on such commencement

and every such Board which completed a
periocd of two years of term of office as
aforesaid after such commencement shall
cease to hold office on such completion

and it shall be lawful for the Government,
Commigsioner, Deputy Commissioner or
Assistant Commissioner, as the case may

be, to constitute a new Board of Trustees

in aecordance with the principal Act as
amended by this Act on such cessation.

P.V. VIDYA SAGAR,
Secretary to Government, .
Law and Legislative affairs,
Law Department..



THE ANDHRA PRADESH CBARITABLE AND HINDU
RELIGIOUS INSTITUTIONS AND ENDOWMENTS

(AMENDMENT) ACT, 1997..
ACT No. 34 OF 1997%

-[27th December, 19977

An Act further to amend the Andhra Pradesh
Charitable and Hindu Religious Insti-
tutions and Endowments Act, 1987.

Be, it enacted by the ILegislative
Assembly .of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of 'India as follows:- ~ )

*Recedved the ‘assant of the Governor on26th Decesber, 1997.
For Statement ‘of the Objects and Reasons. Please 4$ee the
AP, Gazette Partl_-,-I_\f-g\.,-Extraordinary dated 24th July,
1997 at p-3. e
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L. (I} This ‘Act may ba -called &he -

Andhra radesh  ChHaritable' and Hindu
Religinus Institutions and Endowmencs
{amendment) "Ret, 1997. -

{2) it shall cdne into force on such

-date as- the Siate Government ' may, by

notification in the Andhrz Pradesh

Gazetae, appoint.

Amendment of
section 29,
Act 30 of |
1887, -

2. In the Andhra Pradesh Chacsicable:

and ' Hindu Religiovs Institutions and
Endowments Act, 1587 (hereinafter referred
te as the principal act),- in section 29,
in sub-section (6}, for the worde "and
later recovered~frem the. institution orx

" endowment confernsed’ in accordanee with

Aavmidmant of
section 65,

the procedure laid down. in -this Act, for
tha’ recovery of dontribution from the
dinstitution or wendowament™, the wowds
"and later recovéred from tae Endowments
Administration Xund established under
section 69 of this Rct”, shall be sub-
stituted.

3. In section §Sof the principalact,.
in sub~section (1) for _the words "not

. exceeding ‘seven per - centum” the words

BAomniment: of
section 69.

"of the actual expenditure. incurred to-
wards such services subject to a maximum

.of fifteen per ¢entun®, - shall be sub-

stituted. ) .
4. In section 69 of +he principal

"Act, in sub-section (2), ia clause (a),

in sub~clause (iv) the expressica "undar

sub-gectlon () of section 29 and” shall .

E.M. NAGABHUSHAN RAC
Secretary to Government'

Legisaitive Affairs & Jugtica, I/c-

" Law Degartment,



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The fnllowing Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governmor on the 22nd September,
2000 and the said assent is hereby first
putlished. en the 25th September, 2000 in
the - Andhra Pradesh Gazette for general .
information:-"'

ACT HO. 29 OF 2000,

AN ACT FURTHER TO AMEND THE ARDHRA
PRADESH CHARITABLE AND HINDU RELI-
GIOUS INSTITUTIONS AND ENDOWMENTS
ACT, 1987.

Be it. enacted by the Legislative
Assembly of the State of Andhra Pradesh
-in the Fifty-first Year of the Republic
of India, as follows:-

[189] .
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i. (1) This -Act may be callad tne
andhra Pradesh Charitable and Hindw
Religious Institutions and Endowwents
(Amendhenz ) Act, 2000, .

(2) T« ‘shall be deemed to have come
into forece, on ar.'d from the 17th July,

2Ge0.

2. In tune Bndhra Pradesh Charitable
and Iiindu Religious  Institutions and
Endownients ot 1287, (hereinafter
referred to as the principal  Actl}, - in
section 17, in sub-section (2V,-

(i) £for the werds "one year", ‘the
words "two years® shall be substituted;

{ii) for the provisc, the following
proviso shall be substituted, namely:-

*provided that. every trustee who
completed a term of -ofiice of one year
st . the commeacement of the Andhra
pradesh Charitacle and Rindu Religious
Tnstitutions and Endowments (Amendment)
act, 2000 shall ceass to hold cffice
forthwith and every trustee whose term
of office exists after such commence-
ment shall continue to nhold office for a
oeriod of two years from..the date of
taking oath of office and secrecy.”.

3. In section 19 of the principal
Act .=

(i) ip sub-section {(1),'in clause (i)
for the words "eighteen years” the words
*thirty years" shall be substituted; -and

(ii) after the proviso thereunder,
the following provisc. shall be added,
namely:~ )



191

"provided further, that every trustee’
who is .below thirty years at .the
commencement = of, the andhra . Pradesh.
Charitbéble and Hindu Religious Institu--
tions -and Endowments (Amendment) AaAct.
2000. shall ' cease t& hold office after
the comvletion of his term of office.”.

4. The Andhra Pradesh Charitable and Repeal of ' |
Hindu Religious Institutions. and Endow-— ordinance 7’
ments (Amendment) Ordinance, 2000 is of 2000.
hereby repealed. ' -

(. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice.,

" - Law Department.
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SOATUMENT OF OBJIECTS AND REASCKS

Accord:ng ‘o sub-<ection (2) of section 17 of the Andhra
Pradesh Charicehle 2nd Hindu Religicus Institucions and
bndowmerts hot, 1987, che term of office of the trustee is
cne year. The said prriod of cne year is quite insufficient
to function effectively and to initiate action in respect of
all the develozmental activities of the institetion and to
carry out a programme for the proper administration of the
institution. Urnder clause (i) of section 19 of the said Act.,-
a person shall be disgualified for being appointed as
trustee of any charitable or religious institutions or
endowments, if ne has not completed the age of eighteen
years. The exgerience shows that expected maturity of
thought can be found in trustees at the age of thirty years
for carrying out the administration of an institution.

The Government, after careful examinaticon have therefore,
decided to enhance the term of trustee from the present
period of one 'year to a pericd of two years and the age
limit of +%rustees from eighteen years to thirty years by
suitably amending the relevent provisions of the said Act.

2s the Legislative Assembly of the State was not then in
session having been prorogued, it was considered necessary
to give effect to the above decigion immediately. the Andhra
Pradesh <Charitable and Hindu Religious Institutions and
Endowments (Amendment) oOrdinance, 2000 was promulgated by
the Governor on the 15th July, 2000 and it was published om
17th July, 2000.

. Thig Bill se=ks to replace the said OUrdinance.

DANDO SIVARAMARMAJU,
Minister for Endowments



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The follow1ng Act of the Andhra Pradesh
Legislative Assembly received the assent
.of the Governor on the, 13th April, 2001
and the said assent is hereby first
published on the 17th april, 2001 in the
Andhra Pradesh Gazette for general
information: -

ACT Ro. 14 COF 2001.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
-CHARITZRLE AND HINDU RELIGIOUS INSTI-
TUTIONS AND ENDOWMENTS ACT, 1987.

Be it enacted by ‘the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-second Year of the Republic
¢f India, as foliows:-

i. (1) This BAct may ke called the
Andhra Pradesh Charitable and Hindu Reli-
gious Institutions and Endowments
{Amendment? Act, 2001.

(2) It shall come into force on such
date as the State Government may, by

notification din the Andhra Pradesh

Gazette, appoint.

2. In the Andhra Pradesh Charitable
and Hindu- Religiocus Institutions and
Endowments Act, 1987, in section 29, in
sub-gection (5), for clause (d}. the

- Following clause shall be subsc1tuted,
namely:-

"{d) Where there is no Executive
Officer in respect of any Charitable or
Teligious Institution or Endowment the

[67]

Short title 2nd
ocmmencement-

Amendment of
Section 29,

‘Act 3D of 1887,
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‘trustae . or the Chairman of &
Trusteas or any empleyss: of any |
tukion or SZndowment. doly avthorisad oy
the Commisszioner in this behall sha:
exercise the pow2rs perform the functions
and discharge thz duties of an Executive
Qfficer."

G. SEAVANY PRASRD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

STATEMENT OF COBJECTS AXD REASORS

Accordingly to clause {d) ¢f s3ub-
section (5) of section 29 of the andhra
Pradesh Charitable and Hindu Religious
Institutions and Endovwments 2ct, 1387,
where there is no Executive Officer in
respect of any Charitable or Religious
Instituticon or Endownent, the turstee or
the Chairman of the Board of Trugtees,
as the case may be, of the Institutlion
or Endowment shall exercise the powers,
parform the functions and discharge the
duties of an Executive QOfficer.

Thore are several templas with valuaple
propertiss at present wilkthout Executive
Officers to safeguard the interests of
the institutions and . the properties
attached thereto. The ecmployees of the
taemples and institukions are conversant
with the day to day administration of
templas, therefore, it is decided to
place the smoloyees of the Institutions
and Endowinents as in-charge of the day~
to-day administration of the respective
institutions by suitably amending the
Clzuse {d} of sub-secticn (5} of section
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 21st
December, 2002 and the satd assent is hereby first published
on the 23rd December, 2002 in the Andhra Pradesh Gazette
for general information.

ACT NO. 27 OF 2002.
AN ACT FURTHER TO AMEND THE ANDHRA

PRADESH CHARITABLE AND HINDU RELIGIOUS -

INSTITUTIONS AND ENDOWMENTS ACT, 1987.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty third Year of the Republic of
India as follows:-

1. {1} This Act may be called the Andhra Pradesh
Charitable and Hindu Religious Institutions and
Endowments (Amendmenti) Act, 2002,

(2) It shall be deemed to have come into force on the
26th Aupust, 2002.

2. In the Andhra Pradesh Charitable and Hindu Religious
Institutions and Endowments Act, 1987 (hereinafter referred
to as the principal Act), in section 17, in sub-section (1), for
the proviso, the following shall be substituted, namely:- -

“Provided that the founder or one of the members of the
family of the founder, if qualified as prescribed shall be
appointed as one of the Trustees.

Explanation-I. ‘Founder’ means a person who has
founded an Institution or Endowment and recognised as such
by the authority competent to appoint Trustees under section
15. '
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bl
fxplanation—11. ‘Member of the {amily ol the founder’
means children. grand children and so in agnatic line of
succession for the time being in force and declared or
recognised as such by the relevant appointing authority.
Explanation—IH. Those Persons who founded temples
by collecting donations partly or {ully from the public as
- well as ihosc who founded them on public lands shall not
be recongitised as founder trustees by any neans.”

3. In section 19 ol the principal Act, in sub-section (1),
to clause (k). the following proviso shall be added, namely:-

“Provided that nothing in this ¢clause shall apply to the
lounder or a member of the famity of the founder who has
been appoainted as Trustee.”

4, Far section 20 of the principal Act, the following shall
be substiluted. namely:- .

“Chairman of 20, (1) (2) In the case of Charitable and
the Board of Religious Institution or endowment for
Trustees. which a Board of Trustees is constiluled

under scclion {3, the members of the Board of Trustees shall,
within such period not exceeding sixty days and in such
manner as may be prescribed, elect from amongst
themselves, a Chairman; and if no Chairman is so elected
within the prescribed period the Government in the case of
a Board of Trustees constituted under clause {(a) of sub-
scetion (1) of section |5 and the commissioner in the case
of any other Board of Trustees shall naminatc one of the
members as Chairman.

{b) Where the founder or a member of the family of the
founder is appointed as Trustee, he shall be the Chairman
of the Board of Trustees.

(2) A Chairman elected or nominated under clause (a)
of sub-section (1) or who becomes a Chairman under clause
(b) shall hold office so lonp as he continues to be the member
ofthe Board of Trustees,”

Amendment ol
seclion 19,

Amendment of
section 20.,



Amendment of
seclion 75.

Amendment af
section 82,

Act XVII of
1956.

Act XXI of
1950.

Amendment of
section 87,
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5, In section 75 of Lhe principal Act in sub-section (1),
the words “for a term cxceeding six years” shall be omitted.

6. In section 82 of the principal Act,-

(i} in sub-section (2), leor the proviso and the
Explanation thereof, the following shall be substituted,
namely:-

“Provided that il such small and marginal farmers who
are not able io purchase the land will continue as tenants
provided, if they agree to pay at least two third of the market
rent for similarly placed lands as Icase amount.

Explanation:- For the purpose of this sub-secton
‘landlcss poor person’ means a person whose total extent
of land held by him either as owner or as cultivating Llenant
or as both does not exceed 1.011715 heclares {(two and
halfacres) of wet land or 2.023430 hectares (five acres) of
dry land and whose monthly income other than from such
lands does not exceed thousand rupees per mensum or
twelve thousand rupees per annum. However, those of the
tenanls who own residential property exceeding two
hundred squar¢ vards in Urban Area shall not be considered
as landless poor for the purpose of purchase of endowments

property.”
(it) after sub-section (4), the following shall be added,
namely:- :

“(5) The provisions of the Andhra Pradesh (Andhra

. Area) Tenancy Act, 1956 and the Andhra Pradesh

(Telangana Area) Tenancy and Agricultural Lands Act,
1930 shall not apply to any lease of land belonging to or
given or-endwed for the purpose of any charitable or
religious institutions or cndowment as defined in this Act.”

7. In section 87 of the principal Act, in sub-section (1)

- after clause (g), the following shall be added, namely:-

“(h) whether a person is a founder or a member from
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8. In section 107 of the principal Act, in sub-seclion (3), Amendment of
for the words “(ve years™, the words “three years”, shall be  scetion 107,
subslituted.

9. For section 123 of the principal Act, the following  Ameadment of

shall be substituted, namely:- section 123,
Right of [23. No. person owning properties on
pre-emplion. Tirumala Hills shall, without the

prior permissicn of the Executive Officer
of the Tirumala Tirupathi Devastharams alienate the same
by way of saie, exchange, mortgage or lease. If he intends
to so alicnate he shall apply to the Executive Ofiicer for
permiission with full details of the transaction and the partics
involved, The Tirumala Ticupathi Devasthanams shail have
aright of pre-emption. Il Tirumala Tirupathi Devasthanams
desires 1o cxercise this right on the terms indicaed by the
applicant, being those offered to the third party, the applicant
shall enter into the necessary contract with Tirumala
Tirupathi Devasthanams.™

10. The Andhra Pradesh Charitable and Hindu Religious Repea! of
Instilutions and Endowments (Amendment) Ordinance, 2002  Ordinance 7 of
is hereby repcaled. 2002.,

K.G. SHANKAR,
Secretary to Governnient,
Legislative Affairs & Justice (FAC),

L Departineni.
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STATEMENT OF OBJECTS AND REASONS

The Supreme Court of India in its judgment in W.Ps filed
by some of the heredilary trustees, hercditary archakas,
mirasidars, upheld the provisions taid down in sections 15,
16, 17, 29 (5), 34, 33, 39 and 144 of the Andhra Piadesh
Charitable and Hindu Religious Institutions and Endowments
Act, 1987, subject to the rider that cithier the founder or any
or his family member should head the Board of Trust ees
appointed to the [nstitutions and Endowments under the pro-
visions of the said Acl. In pursuance of the said Judgement,
it has been proposed to bring in necessary amendments to
sections 17, 19, 20, and 87 of the said Act. Further, it is also
decided that any person who founded temples by collecting
donations partly or fully from the public as well as thosc
who founded them on public lands shall not be recognised
as a founder trustees by any means.

Section 82 of the said Act, 1987 deals with the cancello-
tion of lease of lands held by a person who is not a landless
person. When this section has been challenged in the High
Court, the same was s¢t astde. Subsequently. the supremce
Court in (2001(4) DT (5C) 406) lhicld that the objccl of the
Act is to resume lands from the hands of the exising tenants
for better management. It has also been held thal the chari-
table or religious or endowments 2!l into a separaic cal-
egory and forms class by ihemselves. if that is so. ienants
coming under them also from scparate class. Therelore. they
can be treated dilfercntly [rom others. while holdina so, the
supreime Court has observed that it is a matter ol policy the
Legislature as to whether all provisions of the Teirancy Acts
should be exempled in its application to the clizritable or
religious institutions or endowments Ia its entirety, Accord-
ing to the prozisie o sub-scction {2) of seciton 82 of the
said Act. a person whe fuils to purchase the Tand in accor-
dance with this suSk-scetion or is vrwilling Lo purchase tlie
tand. the lease shall be decnd to have been tcrminaied. Tt s
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felt that all small and marginal tenant farmerss may not be
in a’position to purchase the land in their possession and
they continue as tenant, if they agree to pav at lcast 2/3rd
(tow thirds) of the market rent as lcase amount. Further, it is
felt that the definition of the small and marginat farmers be
revised as one whose total extent of Tand held by him either
as owner or as cultivating tenant or as both does not exceed
1.01175 heclares (two and haifacres) ofwet land or 2.023430
hectares (five acres) of dry land and whose monthly income
other than from such land does not exceed onc thousand
rupees per mensum or twelve thousand rupecs per annum
as against existing three thousand rupees per annum. It is
also decided that those of the Lenants who one residential
property exceeding 200 {two hundre) Sq. Yards in Urban
Area shall not be considered as landless poor for the per-
pose of purchase o endowments property.

The Division Benceh of the High Court of Andhra
Pradesh in its order dated @ 31-12-1997 in W.P. No. 10990/
96 held that for private property including patta lands there
can nol be any restrictions of obtaining specific permission
from the Tirumala Tirupathi Devasthanams before entering
into Icases or sub-leases. To overcome the above said diffi-
culty and 1o protect the sanctity and to provide more ameni-
tics to the pilzrims of Tirumala it has been decided to amend
sections 73 and 123 of the said Act 50 as to obiain prior
permission of the Executive officer, Tirumala Tirupathi
Devasthanams for [casing and sub-leasing the private lands
without mentioning the pericd of leasc.

According to scction 107(3) oi' e said Act, a person to
be appointed to the post of Special Grade Deputy Execuiive
Officer, borne on the estabiishments of Tirumala Tirupathi
Devasthanan: must have compleied not less than fve years
ol service in the candre oi Depuiy Exceative Gilicer, Duc o
the satd aiatuior proviston all the posts of Special Grade
Deputy Eacentive Officers could not be tilled up eventhough
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ANDHRA PRADESH ACTS,
ORDINANCES AND REGULATIONS Ete.,

The following Act of the Andhra Pradesh
Legislature received the assent of the Governor on the
14" October, 2015 and the said assent is hereby first

published on the 16" October, 2015 in the Andhra
Pradesh Gazette for general information:-

ACT NO. 20 OF 2015.

AN ACT FURTHER TO AMEND THE
ANDHRA PRADESH CHARITABLE AND
HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the

State of Andhra Pradesh in the Sixty-sixth Year
of the Republic of India as follows :-

1. (1) This Act may be called the Andhra Pradesh Short title and
Charitable and Hindu Religious Institutions and commencement.
Endowments (Amendment) Act, 2015.

A-20 [1]
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(2) It shall be deemed to have come into force
with effect on and from the 27" May, 2015.

Amendment of 2. In the Andhra Pradesh Charitable and Hindu

section 96. ; i it : i :
sl Religious Institutions and Endowments Act, 1987, in sec-

of 1987 tion 96, in sub-section (1), clause (i-b) shall be
omitted.

Repeal of 3. The Andhra Pradesh Charitable and Hindu

Ordinance

g8 Religious Institutions and Endowments (Amendment)
o : Ordinance, 2015 is hereby repealed.

C.5.8.V. DURGA PRASAD,
Secretary to Government,
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly
Printing Press, Hyderabad.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature necelved the assent of the Governor on the
14" August, 2019 and the said assent is hereby first published on the 17“’ August, 2019 in the Andhra
Pradesh Gazette for general information :

ACT No. 31 of 2019

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
Year of the Republic of India, as follows:-

g (1) This Act may be called the Andhra Pradesh Charitable and Hindu Religious Short title and
Institutions and Endowments (Amendment) Act, 2019. commencement.

.(2) It shall come into force on such date as the Govennnent may, by not].ﬁcatlon,
appoint.

2. Inthe Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments ~ Amendment of

Act, 1987 (herein after referred to as the Principal Act) in section 15,- 862001 15.

' _ Act No.30 of

@ in sub-section(l), in clauses (i),(ii),(iii) and (iv), after the word “persons” and 1987.
before the expression “; * at the end, the following shall be inserted, namely,-
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“atits pleasurc except for founder family member and ex-officio members”

() insub-section(2), after the words “Seven pcrsons * and “five persons” the
following shall be inserted, namely,

“at its pleasure except for founder family member and ex-officio members”

Amendmentof 3. In section 17 of the Principal Act,-
section 17.
gt () insub-section (2), for proviso, the following shall be substituted, namely;-

“Provided that the Government may for good and sufficient reason in public
- interest remove a Trustee from office before the expiry of the two year term.”

@) for sub-section (5) and its proviso there under, the following shall be
substituted, namely,-

“(5) In every Board of Trustees, there shall be 50 percent reservation out of
the total number of nominated members (after excluding the ex-officio
members) to the candidates belonging to SC, ST and BC communities.

Provided that, out of the total nominated members (after excluding -

the ex-officio members) 50 percent of members shall be women.”
Amendment of 4.In section 96 of the Principal Act, in sub section (1),-
- section 96. .
(@  after clause (i-a), the following clause shall be inserted, namely,-

*(i-b) the Chairman, Tirupathi Urban Development Authority constituted
under the Andhra Pradesh Urban Areas (Development) Act, 1975 (Act .
1 0f 1975) shall be a member Ex—ofﬁcm g

(b)  aftersecond proviso, the following new proviso shall be added, namely,-

“provided also that the members mentioned at clauses (iv), (v) and (ﬁ)
shall hold office during the pleasure of the Government.”.

Amendment of 5. Insection 99 of the Principal Act, after the words  two years “ the following
section 99, words shall be inserted, namely,-

“subject to the pleasure of the Government”.

Amendmentof 6. In section 135 of the Principal Act, the following provu.o shall be added,
section 135. namely,-

~ “Provided that the Board may be superseded by the Government for the reason
to be recorded in writing in public interest.”

SALADI VENKATESWARA RAOQ,
Secretary to Government (FAC),
'Leg_al and Legislative Affairs & Justice,
Law Deparfment

Printed bythe Commissioner of Printing, atA P. LeglslanveAssembly Printing Press, Amaravati.
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the posts are vanant for want of eliible candidaes. To over-
come the aforesaid hardship it has been decided to reduce
the period of qualifying service from 5 (five) years to 3
(three) ycars for promotion of the Deputy Executive Qf-
ficer to the next higher cadre of Special Grade Deputy Ex-
ecutive Officer which is in tune with the rules of State Gov-

emment, '

To achieve theabove objects in view, the Government
have decided to amend sections 17, 19, 20, 75, 82, 87, 107
and 125 of the Andhra Pradesh Charitable and Hindu Reli-
gious Institutions and Endowments Act, 1987, suitably.

As Lhe Legislative Assembly of the State was not then
in session having been prorogued, and it has been decided
to give effect to the above decisions immediately, the Andhra
Pradesh Charitable and Hindu Religious Institutions and
Endowments (Amendment) ordinance, 2002 was promul-
gated by the Governor on the 24th August, 2002.

This Bill seeks to replace the said Ordinance.

D. SIVARAMA RAJU,
Minister for Endowments.
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No. 25] AMARAVATI, MONDAY, 20™ JULY 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
16™ July, 2020 and the said assent is hereby first pubhshed onthe 20 July, 2020 in the Andhra Pradesh
Gazette for general information :

ACT No. 25 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Seventy First Year of the Republic of India as follows, -

] (1)  This Act may be called the Andhra Pradesh Charitable Short title and
and Hindu Religious Institutions and Endowments (Amendment) Act, commencement.
2020.

(2) It shall be deemed to have come into force on and from the
19" February, 2020.

2 Inthe Andhra Pradesh Charitable and Hindu Religious Institutions  Amendment of
and Endowments Act, 1987, in section 17, the following proviso shall be hon 17
added to sub-section (3), namely,- Act No. 30 of 1987.

(1]
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Repeal of
Ordinance No. 1
of2020.

“Provided that this provision shall not be applicable to (1) Sri Varaha
Lakshmi Narasimha Swamy Vari Devasthanam, Simhachalam.
Visakhapatnam District; (2) Sri Veera Venkata Satyanarayana Swamy
Vari Devasthanam, Annavaram, East Godavari District: (3) Sri
Venkateswara Swamy Vari Devasthanam, Dwaraka Thirumala, West
Godavari District (Chinna Tirupathi); (4) Sri Durga Malleswarara Swamy
varla Devasthanam, Vijayawada, Krishna District; (5) Sri Kalahasteeswara
Swamy vari Devasthanam, Srikalahasti, Chittoor District; (6) Sri
Bramaramba Mallikarjuna Swamyvarla Devasthanam, Srisailam,Kurnool
District; (7) Sri Lakshmi Tirupatamma Ammavari Temple,
Penuganchiprolu, Krishna District; and (8) Sri Swayambhu Varasidhi
Vinayakaswamy Vari Devasthanam, Kanipakam, Chittoor District”.

3. The Andhra Pradesh Charitable and Hindu Religious Institutions
and Endowments (Amendment) Ordinance, 2020 is hereby repealed.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
 Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 26] AMARAVATI, MONDAY, 20® JULY 2020.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on the
16" July, 2020 and the said assent is hereby first published on the 20 July, 2020 in the Andhra Pradesh
Gazette for general information:

ACT No. 26 of 2020.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CHARITABLE
AND HINDU RELIGIOUS INSTITUTIONS AND ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy First Year of the Republic of India, as follows:-

1. (1) This Act may be called the Andhra Pradesh Charitable and Hindu Short title and

Religious Institutions and Endowments (Second Amendment) Act, 2020. g kil da
(2) It shall come into force on such date as the Government may, by

notification, appoint. '

2. IntheAndhra Pradesh Charitable and Hindu Religious Institutions and Amendment of

Endowments Act, 1987 (hereinafter referred to as the Principal Act) in section 6, A ctssgngg g‘f

after the existing proviso, the following profiso shall be added, namely,- = 1987. -

{1]
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F’rovuded further that the Government shall be competent to fix-up
parameters for the purpose of publication of new Institutions, from time to
time.”

Amendmentof 3. In section 34 of the Principal Act, after sub-section (3), the following:
i 24 sub-section shall be added, namely;-

“(4). Notwithstanding anything contained in sub-sections (1) and (2) above, the
Sannidhi Yadavas working in Tirumula Tirupati Devasthanams shall continue to
have Hereditary Rights as they were enjoying prior to commencement of this
Act.”.

GONTU MANOHARA REDDY,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 30] AMARAVATI, MONDAY, 27®* DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 22* December, 2021 and the said assent is hereby first published on
the 27% December, 2021 in the Andhra Pradesh Gazette for general information:

ACT No. 30 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CHARITABLE
AND HINDU RELIGIOUS INSTITUTIONS AND ENDOWMENTS
ACT, 1987. '

Be it enacted by the Legislature of the State of Andhra Pradesh in the seventy
second year of the Republic of India as follows,-

1.(1j This Act may be called the Andhra Pradesh Charitable and Hindu Religious
Institutions and Endowments (Second Amendment) Act, 2021.

(2) It shall be deemed to have come into force with effect on and from the 1%

September, 2021.

2. In the Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments Act, 1987 (herein after referred to as the Princi'pal Act) in section 65;
in sub-$ection (2), for the words “ fifty lakhs in lump sum” the words “ five crores with
an enhancement often per centum for every five years over the then existing amount”
shall be substituted.

J-154 [1]

Short title and
commencement.

Amendment of
Section 65.

Act No. 30 of
1987.
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Amendment of
sectien 70.

Amendment of
section 116,

Amendment of
section 161.

Repeal and Savings.

Ordinance No. 14
of 2021,

3. Insection 70 of the principal Act, after sub-section (3), the following sub-
section shall be added, namely,-

“(4) The Tirumla Tirupati Devasthanams shall contribute an amount of rupees Forty
crores annually with an enhancement of ten per centum for every five years over
the then existing amount.”.

4. In section 116 of the principal Act, in sub-section (6), for clause (b), the
following shall be substituted, namely,-

“(b) The annual budget shall also make provision for the payment of rupees
Five crores towards Endowments Administration Fund, rupees Forty crores
towards Common Good Fund and rupees Five crores towards Archakas and
other employees Welfare Fund, with an enhancement in all at ten per centum
for every five years over the then éxisting amounts.”.

5.  Insection 161 of the prm01palAct under sub-section (1), for the exstmg proviso,
the fo]lowmg shall be substituted, namely, -

“Provided that Tirumala Tirupathi Devasthanams shall contribute rupees five crores
annually to the Fund, with an enhancement at ten per centum for every five years

over the then existing amount.”.

6. (1) The Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments (Second Amendment) Ordinance, 2021 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under fhe said
Ordinance shall be deemed to have been done or taken under this Act.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 32] ~ AMARAVATI, THURSDAY, 30® DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act ofthe Andhra Pradesh Legislature received the assent of the
Governor onthe 18% December, 2021 and the said assent is hereby first published on
the 30" December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 32 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Se#enty
Second Year of the Republic of India as follows,- '

1. (1) This Act may be called the A.ndhra Pradesh Charitable and Hindu Religious
Institutions and Endowments (Amendment) Act, 2021.

(2) 1t shall be deeméd to have come into force with effect on and from the 1*
September, 2021.

2. In the Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments Act, 1987 in section 152, in sub-section (1), the followmg
prowso shall be inserted, namely, -

“Provided that where the Dharmika Panshad could not be constituted as prescribed
above, the official members, at item Nos. (i) to (1v) shall discharge the functions of
the Dharmika Parishad.”.

[1]
J-153

Sheort title and
commencement.

Amendment of
scetion 152.

ActNo. 30 of
1987.
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Repmlond Govigs . ¢ (1) the Andhra Pradesh Charitable and Hindu Religious Institutions and

OrdinanceNo, 130f  oNdOWments (Amendment) Ordinance, 2021 is hereby repealed.

2021 :
(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under
this Act.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A P. Legislative Asécmbly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 25" April, 2023 and the said assent is hereby first
published on the 27" April, 2023 in the Andhra Pradesh Gazette for general
information :

ACT No. 15 of 2023

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CHARITABLE
AND HINDU RELIGIOUS INSTITUTIONS AND ENDOWMENTS ACT, 1987.

Be it enacted by the Legisléture of the State of Andhra Pradesh in
the Seventy-fourth Year of the Republic of India as follows: -

1 (1) This Act may be called the Andhra Pradesh Charitable and Hindu shorttitie and
Religious Institutions and Endowments (Amendment) Act, 2023. i v i

(2) It shall be deemed to have come into force with effect on and from
the 3™ February, 2023.

2. In the Andhra Pradesh Charitable and Hindu Religious Institutions and Amendment of

Endowments Act, 1987, in section 17, under sub-section (5),- iy
' : ' Act No.30 of

(1) Before the existing proviso, the following proviso shall be 1987.
inserted, namely,- '

“Provided that, in every Board of Trustees of a rellglous
institution, one Nayee Brahmin shall be appointed as a Trustee.

'J-42/124 [1]
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Repeal and
savings.
Ordinance

No.3 of 2023.

(2)

(1)

Notwithstanding anythlng contained in section 15, One Nayee
Brahmin shall be appointed as a trustee in the already
constituted Boards of Trustees.”.

In the existing proviso, the word “further” shall be inserted
between the words “provided” and “that” and this prowso shall
be read as second proviso.

The Andhra Pradesh Charitable and Hindu Religious Institutions
and Endowments (Amendment) Ordinance, 2023, is hereby
repealed. -

(2) Notwit'hstanding'such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been
done or taken under this Act.

G. SATYAPRABHAKARA RAO,
Secretary to Government,
~ Legal and Legislative Affairs & Justice,
Law Department.

- Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 36] AMARAVATI, FRIDAY, 27" OCTOBER 2023.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Eic.,
The following Act of the Andhra Pradesh Legislature received
the assent of the Govemor onthe 18" October, 2023 and the said assent

is hereby first published on the 27% October, 2023 in the Andhra Pradesh
Gazette for general information :

ACT No. 36 of 2023.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS iNSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the legislature of the State of Andhra Pradesh in the
Seventy - fourth Year of Republic of India as follows -

1. (1) This Act may be called the Andhra Pradesh Charitable and Hindu Short title and

™ e commencement
Religious Institutions and Endowments (Amendment) Act, 2023.
(2) lt shall be deemed to have come into force on and from the 26th

June, 2023.

2. In the Andhra Pradesh Charitable and Hindu Religious Institutions Amendment
: v 7 of section 6.

and Endowments Act, 1987 (herein after referred to as the Principal Act), in Ac::g 1:; i

section 6,- 1887,

(1) in sub-clause (i} of clause (a), after the words “exceeds Runees

twenty five lakhs”, the words “or such amount as may be fixed
Job-42/173 (1]



]

ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-B

(2)

by the Government from time to time as notified in the official
gazette” shall be added.

in sub-clause (i) of clause (b), after the words “twenty five
lakhs” the words “or such lower and higher limits of income
as may be fixed by the Government from time to ime as notified
in the official gazette” shall be added.

Substitution of (3) In the Principal Act, for section 83, the following shall be substituted,

section 83
namely,-

"83 Encroachment of land, building, or any property belonging to a

charitable or religious institution or endowment and the eviction of encroacher,

(1)

(2)

(3)

&)

Notwithstanding anything to the contrary contained in this Act
or any other law for the time being in force, the encroachment
of land, building, or any property of a charitable or religious
institution or endowment is prohibited.

The Executive Officer of the Charitable or Religious Institution
or Endowment or the Assistant Commissioner or any authority
higher in rank thereof, shall, by notice, require the encroacher
to remove the encroachment as hereinafter provided.

Provided that the encroacher shall be entitled to submit
reply/ explanation to such notice within one week from the date

of receipt of such notice, which shall be duly considered and
appropriate orders thereon shall be passed, -

(a)  either withdrawing the notice issued and dropping
further proceedings, or

(b) affirming the notice and duly stipulating the time within
which such encroachment shall be removed.

If the encroacher fails to remove the encroachment within such
stipulated period, the authority who issued the notice shall
remove the encroachment with police assistance, if necessary
and recover the cost of removal from the encroacher.

For the purposes of securing police assistance, the authority
concerned shall approach the jurisdictional Superintendent of
Police/ Commissioner of Palice who shall thereupon provide
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i

\

6)

such police assistance as is deemed necessary for the
removal of encroachment.

Any act of encroachment including the attempt to
encroach shall be a cognizable offence, non-bailable and
triable as a warrant case, in accordance with the provisions of
Code of Criminal Procedure, 1973, punishable with
imprisonment for a term which shall not be less than three years
but which may extend to eight years and with fine which may
extend to Rupees one lakh.

Explanation: (i) For the purpase of this Chapter the expression
‘encroachment means every activity by a person or group of
persons, without any lawful entitiement and with a view to illegally
take possession of lands, buildings or property of an
endowment institution:

hY

(@)  Occupy the said lands buildings or property, without the
approval of the competent authority sanctioning lease/
mortgage/ license, or continued occupation of land
buildings or property after the expiry or canceliation of
the lease, mortgage or licence or permission in respect
thereof.

licences, agreement or any illegal document of title in
respect of such property.

(¢}  Censtruct un-authorised structures thereon for sale or
hire or for his/her own use and includes an attempt to
encroach in the manner indicated above.

(i)  Theterm encroacher shall be construed accordingly.

(i) ~ This shall be in addition to the provisions herein above
contained empowering the removal of encroachment
in the manner provided in this section.

Any person aggrieved by the orders passed by the authority
under sub section (2) above shall have a right of appeal to the
Endowments Tribunal within fifteen days from the date of receipt
of the said orders.
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Omission of
Sections 84, 85
and B6.

Amendment
of section 91.

Amendment of
section 93.

Substitution of
section 94.

(7) During the pendency of the appeal , the Endowment Tribunal
is competent to pass such interim orders in the interests of
justice including any direction to the encroacher to deposit
such amount, either as rentals or otherwise, as may be
specified by it in consideration of the use and occupation of
the properties in question.

(8) If any encroacher fails to remove the encroachment, within
such stipulated period mentioned in the eviction orders already
passed by Endowments Tribunal, the Executive Authority of
the Institution or the Assistant Commissioner having
jurisdiction over the District shall remove the encroachment
with such police assistance, if necessary and recover the cost
of removal from the encroacher.

4, in the Principal Act, sections 84, 85 and 86 shall be omitted.

5. In the Principal Act, in section 91,-
(1) after clause (iv), the following clause shall be inserted, namely, -

“(v) Which has been decided by the Endowment Tribunai under
section 83(6) of the Act.”.

(2) After clause (v) as so inserted, after the words “if such Court
or the Government’, the words “or Endowments Tribunai” shaii
be inserted.

6. In the Principal Act, in section 93, in sub-section (1), for the existing
proviso, the following shall be substituted, namely,-

“Provided that the Government may pass exparte interim orders as
per the circumstances and no final orders shall be passed prejudicial to any
party unless he has had an opportunity of making his representation”

7. In the Principal Act, for section 94, the following shall be substituted,
namely,-

“94. Review: - (1) "The Government may, at any time, either suomotu or on
application from any person interested, review any order passed by it, under
the provisions of this Act, if it was passed under any mistake, whether of fact
or of law, or in ignorance of any materiai fact, and in the interests of charitable
or religious institution or endowment.
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(2) It shall be competent for the Government to keep the order
under review in abeyance, pending disposal of the review.

Provided further that no such finai order in review shall be passed
without affording an opportunity to the person aggrieved or likely to be
aggrieved by the said exercise of power”.

8. (1)  TheAndhra Pradesh Charitable and Hindu Religious institutions
and Endowments (Amendment)} Ordinance, 2023 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under
this Act.

G. SATYA PRABHAKARA RAOQ,
Secretary to Government,
Legal and [egislative AlTairs & Justice,
Law Department,

Repeal and
savings.

Crdinance
No.5 of 2023,

Printed by the Commuissioner of Printing at A.P. Le gislﬁﬁw As s-a,;nbly PnMH:.gPresé Amaravatl.
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. No. 26] "AMARAVATI, THURSDAY, (9" DECEMBER, 2024.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the
assent of the Governor on the 16" December, 2024 and the said assent is
hereby first published on the 19" December, 2024 in the Andhra Pradesh
Gazette for general information : '

ACT No. 26 of 2024

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH CHARITABLE
AND HINDU RELIGIOUS INSTITUTIONS AND ENDOWMENTS
ACT, 1987. ’

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Charitable snor e ana
commencement

and Hindu Religious Institutions and Endowments (Amendment)
Act, 2024.

(2) It shall come into force on such date, as the Government may,

by notification in the Andhra Pradesh Gazette, appoint.

2. In the Andhra Pradesh Charitable and Hindu Religious amendment of
; " Section 15

Institutions and Endowments Act, 1987 (hereinafter referred to e
Act No.30 of
as the principal Ach in section 15 - -

{1) in sub-section (1),-

J.NO-2-56 ‘ [1]

Scanned with CamScanner
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(@ in Clausle (i), for the word and number “fifteen (15)",
the word ang n,mper “seventeen (17)" shall be
Substituted .

(b) Inclause (ii), for the word and number “eleven (11)",
the word and number “thirteen (13)° shall be
substituted.

(c) “inclause (iii), fprthe word and number “nine (9)", the

word and number “eleven (11)" shall be substituted,

(d) inclause (iv), forthe word and number “ nine (9", the

word and number “eleven (11)" shall be substituted.

(2) in sub-section (2), for the words “seven persons”, the-words
“nine persons” and for the words “five persons”, the words “seven
persons” shall be substituted.

,mendment of 3. In the Principai Act, in section 17, in sub section (5), after
secnion 17. -
‘ the existing proviso, the following proviso. shall be inserted,
namely, -

“Provided further that in every Board of Trustee of religious
institutions one person belong to Brahmin community shall be
appointed as a Trustee”.

GOTTAPU PRATIBHADEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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Hindu Culture and more p
are the torch bearers of Hindu Religious Customs ang e
every need to upkeep the age old traditions of Hing, SOcia:r:‘ There is
""upatianai groups. 8ne comm_“nities. Eraﬁmr:‘lnosnga;he
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affairs of the temples and temple traditions. i

In order to ensure continuance of rich and aitient tradi
connected with the Temples and to secure their participati racfltsons
administration of Temples for continuance of the custom. ys ion |n‘ The
and sampradayams of the temples concerned, itis necess,a Tge. tradition
Boardé constituted under the Act, comprise mandatorily, arymhat the Trust
S;Z:rrr::l cimmunity, besides Archaka of the temple. Such ; me:i?::roz

-y :’; ;iz ::f ct)he age oh‘d .temple traditions. To achieve this object DI;I is |
porate provision mandating the inclusion of one men'wber

of t
he Trust Board belonging to Brahmin Community

Further i
—— Dth::;r;e;::;:s.ure tha‘at,. the opportunities for tﬁe people
by the mandatory inclusion fs in administration of temples, is not affected
one person from Nayee Br:h Or.ua persan from Brahmin community and
section 15 of the Act Hiierlh ml'n community, it is necessary to amend
Trust board suitably, Henc E_m_c'”g the total number of members in each
every Trust Board of Relj -e g TS Proposed to add two moie members in’
_ oI Rel gious institutiong _

GOTTAPU PRATIEHADEVI,
Secretary t0 Govemnment,
Leqa| and L"eqi5|aﬁue Afaire & heticra
| aw Deparine nt
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